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,LE,G,ISLAT1VE ~ J . 

Monday, 25th FebruMY, 1929. 

'The Assembly met in the AlIsemhl.y Chamber of the Counoil House at 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

EXPt'LSION I,'ROM l (' ~  OF HA1l'I1, RAW AHMEn, A RES1DENT OF 

JULL1JN1>EU. 

720. ·1Ir. Muhammad IImail Khan: (a) Is it a fact that Hafiz Suid 
Ahmed a resident of Jullund!lr hAS been the Imam and Mutwali of the 
.luma. MORque of Quetta since 1888? 

(b) Is it a fact that he was a nominated member of the Quetf.a. Muni-
oipality for over ten years, and was a guest at tne Coronation ~  

Delhi, in 1911, IUld represented the Muhammada.n community? 

(0) Is it a fact tha.t the Hafiz owned considerable landed property and 
'/lccupied a respectable position in Quetta? 
"(d) Is it Q fact that the Ealuchisf.an Government granted a jagir of 
Re. 50 pe.r annum for the life time of the Hafiz? 
(e) Is it a fact that, on the 4th May, 1924, he was turned out of Balu-

chistan, esoorted by ~ n e  of the Criminal Intelligence Depart-
nlent, without giving nim !\Dy chanoe to see his friends and relatives or of 
, making any arrnngement!! for his journey? 

(f) Is it a fact that the Hafiz, through his son, brought all the facts 
1'egarding his deportation to the notice of the Superintendent of Police, 
'Quetta, the Political Agent, Quetta, and the Honourable the Agent to the 
Gc>vemor General in Baluchistan, and asked these officers for the suppl.v'of 
, .. oopy of the orders regarding his deportation? 

(g) Is it a fact that no copies having been supplied, he addressed the 
Government of India, regarding his deportation, and asked them to direct 
the Ba.luchistan Govemment to supply him with copies of his deportation 
orders? . 

. ,':', (h) Did the Government of India. make any enquiries on this ILpp1ication, 
and if 80 with what result? ' ," ", 
,; (i) Will Government be pleased to stllte the names and rank of the 
penons responsible for this deportation? . 
"(I) Is it a fact that, about a month Bnd a half after the despatch of his 
application to the Government of Jndi!" the Hafiz' was informed,., througb 
ltlfl'\B01l, tb8lt he was netdeporied out of Baluchistan by the ~ l ' l 
OOvemmeut and that· he could retum td QuMit*, I, ., ,. ,,', \;L 

,".f! ... J~ '  U',1. ,'·o'/.' d'I" '1 . ':<' '(~ ll ~  J ' ~.~ I A 
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(I.) Is it a fact that, having been 110 infonned, the Hafiz, on his return 
~'~n~e  to file a criminal complaint again8t the pef80D8 (official8 and non: 
offimnIN), supposed to be responsible, and that the lialuchistan Govemmena 
prevailed upon the Hafiz not; to file snch oomplaint, Bnd that the Hafiz. 
agreed to it? 

(l) What wefe the rcusons tho.t proIllptod the Baluchistan Govern-
ment to prevail on the Hafiz in such A WAY, Ilnd why did it not tnkl:) action 
Mgainllt the public servants in the employ of Government who were respon-
E'ible for the deportM.t.ion of the Hafiz? 
(m) Is it n, faot t,hn.t. in renlity, it WitS the Huluchitltun (JoV(lrmnent 

which was respomdble for the depol'ill.tion of the Hafiz, but that as soon Ill-
the Hnfi1. brought all these things to the surface, the Baluchistan Govern-
ment shrank from the resIlonsibility,. but dllred not take any action against 
the Government, servants, nnd prevallecl "pon the Rnfi:r. not to file 1\ COlll-
plaint in 1\ Court 'ogainst t.he persons concerned? 

(n) If the reply to part (m) is in the llogutive, whnt lll~ . n rIo Govern-
ment proposo to take. [tf, least against the Government. servants rcsponHihle 
for the deport,ation of the Hafh .. in snch R dillgrllocful WilY? 

Sir Denya Bray: The facts ure in brief these. Four or five years age> 
Hafiz Sllid Ahmed, Imam lind Mlltll'(f./i ot tlw J UIlI", MUKjid in Quetta, 
lost t.he confidence of the local Moslem community. Alleging unseemly 
conduct over the public convel'8ioJl of Hindus Rnd the abetment of the pub-
lication in hill mOi'lque of an obscene libel on Hinduism, they pressed him 
to resign his otliee. In the end a delegation of the Managing Committee of 
the Anjuman blo.m \\'uited on him, Imd as a result he yielded to pressure 
and left Baluchistllll. Among the delegation were several Governmen' 
officers; of their action in 1\ private capacity no offioial notice ~'  taken ~ 
the legal remedy luy in the Hl\fiz· ... hands. . 

On i1is return t·o Quett.a u few weeks later he waR restored by the 
Anjuman to the ITIll\mship, on his assurance that he. would thencefort}) 
conduct the duties of his office in R seemly manner. In Q. petition relating 
to another mn.tter he stated that he had intended to tAke legal action ngninst 
the per!lOllS responsible for his removal, but had refrained beoause they 
had apologised, There if! nothing on record to show that the statement ia 
true, or that it was Government who advised him to adopt thiR caut.iona 
attitude. It is, however, pn 'record that he had eeen warnecl by Govern-
ment before his return t,hat they would not tolerat,E' Rny further attempt. 
to oreate communal tension in Quett8. 

TRANRFER TO STA1'E MANAGEMENT OF 'fHE BENGAl, A:-in NORTH \VES'fERN 

RATLWAY. 

721 •• Kr. Clal. Praaad SlDIh: (a) Are Government aware that the 
Bihar and Orissa r ... egislRtive Council passed " Resolution only the other-
clay, in the current IIcsRion, e en n~ that the administration of the 
Bengal and North Western Railway should he taken over by toe State? 

(b) Are Government I\ware t,hat the Bihar Provincial Conference, which 
met in PatnB in December last, also passed a Resolution to the same effeot? 

(~  Has the attention of the Govel'llment been drawn to tho Seare"-
light of PatnB, dated ~ e l~  February, 1929, setting forth some ~  the· 
griev8nceR of the pubhc ag81Dst the, Bengal and North Western Railway. 
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and urging the desirability of State management, when the lease expires 
in t9n? 

(d) DO Governinent now propose to give one year's notice terminating 
the lease, and take over the management of the Bengal and Nort,h Western 
Railway? 

Mr. A, A. L. Parsons: (a) I would refill' the Honourable Metnbel' to the 
reply I guve t.o 0. similur question by Mr. Ham .Narayan Singh on 
Suturdny. 

(b) I undor!;bmd from the H"onouro.ble Member that this is so. 

(e) Yes. , 

(d) The question will come up for consideration about a year before the 
date on which notice of termination is required by t.he n~  with the 
CompRny, i.e., the 31st December, )981. 

Dlwan OhamaD Lall: Mlly I ask the Honourable Member why tbi. 
mutte-r ('mlllot· e lJl~ up for consideration now? 

IIr. A. A. L. Parsons: Because, Sir, we can only take over the Bengal 
and North Western Railway, if it, is decided to do so, on·the 81st Decem-
ber, 1932. ')'hut is the only date on which tenninotion can ~ effected 
under the contract. 

Diwan Ohaman L&ll: Muy I aRk the HonourablE! Member whether since 
this ill 11 mntter of policy, why that matter of policy cannot be considered 
now by the-Hui1wIlY Board nnd the Government? 

Mr. A. A. L. Parsons: It is not merely a matter of policy. Assuming 
thut it j" decided 1 () be desirable to tenninate the contract, the question 
will nrise whether the Government of India n,t that Hmo will be IIhle to 
put down the very large sum of money required. 

Kr. Jamnadaa K. K.hta: Isn't that nil the greater reason why they 
should begin to think of it now? 

Mr. A.  A. L. Parsons: l'ersonali.y T consider it would be a waste of time 
to eonHider it t.hree .veurs shoad. 

Dlwan Ohlman Lal1: Mnv I ask the Honourable Member is it not the 
polh:.v of GovcrnnwnL to tnkc over under State management the railwaYI 
of this C'ountry? 

Kr. A. A. L. PIl'IODI: As I RQid in reply to a supplementary question 
on SutllJ'dnv T do Tlot. recoiled :my st,ntement by Government of its policy 
in UlOfle tennR. . .  -

Dlwan Ohaman LaU: 'flw T URI, the Honourable Member whether the 
Govcrnmflnt of India will take into consideration thl3 strong feeling that 
(lxi,d,R in HI(' eountr:v on this matter? 

Mr. A. A. L. P.UODI: That, Sir, when the. matter comes to be COD-
sidered, will ('.ertainl.v be n relevant consideration. 

Mr. Gay. Prasad SiIl.lI: Has not this HOUle laid it down that the 
Compan,v-managed 1'8i1w8,vs should be taken onr by the State after the 
expiry of their leases and has not this policy beeD acoepted by the Gov-
ernment? 
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The Honourable Sir George kiD1: I think, Sir, that the authoritative 
' .1~ n uq, Lh!:l subjeet, ,will bflfound in the Resolution passed b:y ibis 
House ut the time of Hit! adoption of the soheme for the separation· of 
Hailwn,V ' l l ll~e. 'l'lmt. if> on record and Rn,Y Honourable Member can see 
it, 1. remember l!Ubst.imtiull \' what l .~ declo.rntion was but I should be 
sony to repeat it from lll(>Irlory hecause 1 should probabl:'l' not get it quite 
(~ . l  /Iud U8 it is Oil l'eeol'd nnd open to inRpection I think it ;s 
I'llIfli,dent ht·t'(· 10 rl'l'el' Lu it. 

Mr. Bam Narayan Singh: .1 \nml, t,o kIlOW whether the Government are 
·at pn'''l'l1t "Ill\\'illl' .. d of t,lll' neeessit ,v of IlIldng the mo.nngement. of the 
railwlI,\' Ulldt'l' (IoV\lrulI\lJnl cont,ro\. . 

The Honourable Sir George Rainy ::\£1'. 1'IIrsollR haR <'xplniIlt'd that; t.he 
·mnttcl' will not COnte up for deeiRion in}" nnother two years and I think it 
would 1)(' llij\\'h,p of (lovl.'I'nlllt'nt to ('ofllmit t,ht'mRelves finnlly to an opinion 
·aj t,hiR Rtllgl', 1 RllOUld IiI'L' to poinl out hO\\'CH!r, t.h/l.t. on the thrl1e O(lca-
·",iOllS 011 whieh it Ilfll'l heen open for Government to take over the manage-
ment of It ,·nIllII/Hl.v-lIl1mnged line the,V hnvl' netually done so, Therefore 
1 thiuk thl' HOII";I· 1111\\· l't'Rt IlRRured Owt thev are fully sensible of the 
advautl!.ge,.; whieh 11111,\: l' ~ . from taking o;er the management of a 
company-nltUlngecl milwlI)" But ill vil'w of Hw prMtieal C<lDHidemt;iolls it 
iR impoRRihle for Oovf'l'nnwnt nt I,his Rtagtl to Ray what they will do or 
wha.t, the,\' will nllt do, 

CONFERMF:N'l' OF 'J'HE RhUT'l' '1'0 VO'J'E ON INDIANS R,ESIDENT TN Rnl'l'ISH 

COLUMBIA, 

722. ·Mr. 0.&1& Prl8ad SlDgh: (q) Is it a fact that there are about 1,200 
Indians settled in CllnnQa, nnd thn!. thf'Y Iiv(' mostly in British Columbia, 
on trade and commerce? ' , 

(b) Is it n fae( that, throughout British Columbia, Indillns do not 
posseRS the ful1 rights of citizenship, being deprivl:'d of UlC' right to vote'1 

('c) What step" have Government taken or do (hey propos{' to tnke to 
confer on Indians there equal rights of cit.izenship? 

IIr. G. S. Bajpai: (a) Yes, 
. (b) Ilnd (c). The attention of t,he HonourahlQ Menlhar is invited to my 
.1'eply to DiwRll Chnman LaU's question No, 104, which is published on 
page 68 of. (,he J,egislo.t;ive Assembly Debates, Vol. I, No, I, of the 28th 
.J nnuary, 1929. 

Dlwan Ohaman Lall: May I ask t.he Honourllblc Member whether the 
Government il'ltend tuking any steps to make a representation to the 
British Columbia G ~ n en  in rega.rd to this matter? 

IIr. G. S. B&jpai: In the reply which I gave the other day, Sir, and 
which I think my Honourable friend has seen, I made it clear that the 
( e n ~n  ,pf n .ll ~  alY.ait " suita.ble ~ n .  for J ~  ~  a 
representation; and I l ~ i,Q.,tpat reply,. extended to him an jllVltatlon to 
let me know if as the result of his own recent visit to British Columbia, 
he bad found ~  whether· the atmosphere was. propitious for .. e ~n
.. ion being ,me.d&. no".aboat that. question, If,tu.t is 80,· we ,ibaU,.bequite 
. "..par8d·to ta'ke,aoIIiOll. . .. ", ,'''.'' "", '·It'· "  : }" 
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I l ~ C'lbaman L&Il: .Ma.y I·ask thEtHoDouNble Member'·.he6hert·he 
has; rec8ivea . imy repOrt of the· aotivities of. the 'Empil'6 ParliamentJary· ·DeIe-
gation in' BritIsh Columbia, and whother it is not a fact tbJM; 'tihe e ~en l  ... 
tives of that Government gave nn assurance that they would look mto the 

~  and 't,hat, at least the question of Dominion franchise would be 
e ~e  ? 

Kr. G. S. BaJp&t: No, Sir, we have received nothing yet from the-
~  Parliument,ary Association; nor' .~ the representatives of this' 
House nnd the other House, who went to Oanada last year, yet sent any 
report us fur as I know. ;But on the question of the Dominion franohise' 
perhaps my Honourable friend will realise that there will not be mucla 
point in mnking 0. representation to the Government of British Columbia. 
We did Wilke 0. representation to the Go'Vernment of Canada in 1928. My 
Honournble friend must have Reen the proceedings of the Imperial Oon-
forence of thnt year, and tho Prime Minister then gave a.n a.ssurance that 
the qU8RtioIl of conferring Dominion franchise:>n Indians in British 
Colmrihia would be ccmsiderf·d when the general question of franchise for 
the Dominions was taken up in 1925 or 1926. It was then ta.ken up by 
the Pllrliamentar,v Committee and they came to the conclusion that they 
could not th9n r{\(',(lnnnend t,he extension of the franchise in British 
Columhia to Indians. 

Sir Darcy LIndJIay: Sir, arising out of the reply just given by my 
Honourable friend, in which he stated he had not seen ,any report sent iD 
hy members of the Delegation, I would like to advise bim that 1 did 
send in a hrief report. 1,0 the ]lllrliamentary Association 6Ild in regard to. 
this particular point at; issue . 

Kr. Prtlident: HAA the Honourable Member any supplementary ques-
tion t9 ~ ~  ,  , .. '  , 

Sir Darcy LiDdlay: I would like to put; this flupplementaryqu8ltion,. 
Sir':' Will the Honourable Member inquire of the Honourable Mr. 
NatesaD'as'to the exact position which at present exists in connection with. 
this"mattm? 

Kr. G, S. Bajpai: J shall certainly put myself in touch with Mr. 
N stesnn in order t,o RRcertain from him what the position is. 

(}RIlt:VANCER OF EMPI.oVBES ON 'rRE OuDH AND ROHll,KIIAND SECTION or 
THE ~  INDIAN RAILWAY. 

723. ·Jlaulvl Jluhammad Yakub: (a) Will Government please state what;: 
action was taken on the several telegrams submitted by the East Indian' 
Rallway Union, Moradabad, from different stations over the Oudh and 
RQhilkhand Railway section of the East Indian Railway, namely, Lucknow, 
Pnrtu.bgarl., }<'.vznbnd, Bareilly, etc., regarding toe alleged step-motherly 
{.Toat.men! Illf'ted out to the employees of the Oudh and Rohilkhand Ra.nway 
seotion and the injustice done to them by depriving them of their rights 
aud privileges ano giving undllo prtlfereooe Ln the men on the EaRt Indian 
nRilway section? . 

elV,n ~ 9  .. '~8. ~ l e  'i"ID. e~~e~ ~~ '~l ~ ~~  "'. ,I."., .. 

' • . ~'~ '  L.·, ..... :I (tt)\;IMld'·(b,': e lle~ l l n e ' ~ e' . 
Indian Railway Union, Moradahd, all related to matters wit.h which the-
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Agent is competent to deal. The Railway Doard ba.vc ascertAip8!i b'om 
the Ageit that theoomplaints ~ e looked into; and they aresatia1ied· that 
there .. hBElbeen uC)·s1Jch discrimination against the employees C)f the old 
Oudh and RohilkhG.hd· Railway 8S the Honourable Member's question 
would suggest. 

}j'REQUEN'r l ~ BETWEEN MORADABAD AND LUOKNOW OF MEMR1CRR 

OJ( TH1!l E .. ", INDIAN RAILWAY UNION. 

714. -lIaul\'1 Mult·mmad Yakab: (a) Are Government aware that. the 
, Divisional Superintendents, Lucknow and MorRdabad, transferred most of 
the members of the staff from one station to the other, who t;ook aD 
active part in thea.ffairs of their Union? 

(II) Do Government propose t·o f;nke any notion in the matter, with II 
view to restrict the transfers of the men who are office bea.rel"fl of the 
Union at least for a period of three years from the date of election? 

(c) ~  Government aware that men are allowed leave and p811188 to 
itttend the meetings of the welfare committees at any time they are held, 
butwhen the Pnion requests the grant of leave and pUBeS to tho 
delegatJes elect.ed from amongst its members to attend the meetinp and 
lesaioDf! of the Union, the mon are not given the opportunity to ava.il them-
88lve!! of the conecRsiollS? 
(d) Are Government aware that the lene ond passes granted to the 

members of the welfare committees are not debited to the annual Llllow-
Rncc for leave nnd passes of the employees concerned, but in the case of 
the Union, such leave and passes are to be debited to the nnnusl allow-
ance for leave and passes of the employees concerned? 

)fr. A.  A. L. ParaODl: (a) and (b), No, 
(I') lind (d), (lov€'l11lllent arfl Aware that t.he ruilway employees attend-

ing IInion llIeetings :11'(' onl,\ ttl/owed ){'five Bnd paRses within t,he limits of 
t.he oniinnr,' rn\E'R 01' ~ ('.e governing the grAnt of ](\Q.VE\ or (~  t,O 
l'flihvR," .(l l ~l l. '1'lIe." lin>· im!. aware what the practice on the East· 
Indion Rn:i\WAV iM with l~l l~  to t.he grnnt of leave &SUi paues to attend 
meetingK of w'pHnrc c.mnmitteeR, nnd a.re making inquiries from the Agent 
of the 'EmIt Tnrlinn RoilwR\', 1 will let tbr Honournble Memb{'r lmow th£' 
reRliU, . 

lIaulvl Muhammad Yakub: .. he Oovt'l'nment slIre that the answer 
given hy (jovprnnwnt to pnrt!l (a) and (b) of Ill)' question is correct? 

Mr. A.  A. L. Parsons: I nm (' . 1~  !;ure, Sir, 

ALLEtlJW JHRF,I:/'LAH PHOMOTIOX OJ.' nAIW T,AXllT NARA1N, 'J'() JlE A 1'RAnl 
·F.:XAMIN1I:R, .. 

72i'i. ·Maulvi Muhammad Yakub: (a) Has t.he attention of G e ~ 

inellt bpCT1 drnwn to Il.II Rrticle hf'MPO "Morallabad not,N;", publish(\d ill-
-the 'W.cc7dy Mazdoor issue No, 42, dated the 15th December, 1928. 
mnkil1!{ thel'ein rm'tHiu nJlegntions nguinst one Bnbu Laxmi Narain, a train 
(lxnminer of Khaulllnmpurs.? 

(b) Is it n fuet t.hat Bnbu .Laxmi Narain, lUI alleged therein. was 
reeently employed Ilt KhaDalampura as R olt'rk in tho Carriage and Wagon 
Department on Re, 85 per mensem, but bu lately been rai.ed to the etattm 
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~  a train examiner on Rs. 55 'per mensem; without ever being'requireci 'to 
undm:go any test at AsnUBol or po88eBsing any other mechanical q Ul\lifi.oa-
'HonR so (lsllential for the appoint.ment of a t.rain examiner t 

Mr. A..  A.. L. Par80DI: (a) Yes, by the Honourable Member's question. 
(b) IJromotions of this kind rest with the local railway authorities, who 

1}Rn be relied OIl not to promote a man who cannot carry out the duti81 
of the post to which he is appointed. 

DJ8RBSPE01'FUT. TREA·.rMEN'l' OJ' THE HOLY KORAN BY 'I'HE FOREMAN OF TK. 
POWER HOUSE, EAR'! INDIAN RAn.WAY, MORADABAD. 

~6. *K&alvt lIuhammad l'akub: (a) Are Government aware th a.t , 
in October last, Mr. Fleming, Foreman, Power House, East Indian Rail· 
way, Moradabad, kicked off the Holy Koran, which the two sona of one, 
Abdul Aziz, a fitter on the East Indian Railway ab Moradabad., were Jearn-
ing outside their quart,er, which is situated near the Power 1I.6Os81 . 

(ll) Do Government. propose to take any action in the matter? 

·lIr. A. A.. L. PUIODI: (4) and (b). Inquj.ries are beiJig made from the 
Agent of the ERAt. Indian Railway, . and I will l~  the Honourable Member 
know the result. 

FRlIIQUEN'.r DIRlIIT8SAI, OF lblPLOYlilP IN THE MOBADABAD DIVISION 01'THJ: 
~ 1  INDTAN RAILWAY. 

127. *Jlaulvi MlJhammad Yakub: (a) Are Govemment a.ware that 
i.116 puniallment of diimllHsnl and discharge is frequently being meted out 
to the employccR in the Moradabad division of the East Indian Railway 
on one pretiCxt or another? . 

(b) Do Government propose to make a. thorough inquiry into the matter? 

]lr. A. A.. L, ParsoDl: (a) No. 

(b) N(.; information has renched Government, which Je~  thElOl to 
helie"e thll(. uny partic\llar inquiry is necessary. They will, however, send 
a ('op,v of tlw Hono\l1'Hble 1'Ifember's question to the Agent of the East 
Indinn Railway. 

n. ~  OF ~  T...AL, A ~  IN THE MOltAnARATl Dn·1SlON 

0[1' THE EAtl'r hmT.\N RAli.WAY. 

728. *]laulvi Muhammad Yakub: (a) Are Government aware that 
on(; ~nn  LuI, Tl }lointsmnn in the l\Iornclahad division oj' the EBI'It Indian 
R.nilway, Will; prof;N'ntr·d under Rect·inn 101 of the India.n Railwa.:vs Act. but 
WIlF; dif;chnrged b,\, t,ho e ~ n  Judge, Rhahjahanpur, on . e~l  and' t,hs.to 
h(> appro[l('hod the DiviRiomtl Superintendent, Moradaba.d as also the Agent, 
East Indian RnilwllY, CnJcuVtn, sending copieR of the judgment to both 
t.he OffiCf'TFI, "'it,1l n "jpw thn.t he might be TElinstBted. but no reply WAR fur. 
nished to him? . 

(II) DC) GovC'J'nrnent propose to order his roinstatement from the date 
he WIlR discha.rged and issue orders to take back employees acquitted 
honollrR.hl,v h,\' the trying mngistrRtes forthwith? 

. Irr. A. A. L. P&r8ODI: (n) The cnse haR not come to the notice of Gov. 
oi'mment· . 
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.. \o'(b) No.· . The matter ia one for the lociJ. railway authori_ to 4e .~ 
and from the HO'noubble Member's question, it ~  that they h", •• 

ee~. ~~~ . ~  
, ... 1» __ , ObrWUlLlll:Do·l taka it that, in ca!;ea ofthia nature, it is noi 
;wr. ,tBeHonourable Member to take action whenever a man has been dis-
charged or dismissed and not reinstated 'I 

Kr. A.  A. L. ParllODl: No, Sir; it is llOt a ma.tter for the Railway 
laoard. 

DlwloIl OhIm&D La1l: 1s it not 0. fact that the Fundamental Rules cover 
e8 n~ of this nature:' 

. .... A. A. L. Pmpns: Not to mv recollection. , . 
Dlwan CIbama4 La11: If the.v do, under section 58 or 54, do I take i* 

that the BonolU'a.ble ~ e  will take action? . " . " ... 

, Mr •. A. A. L. ParaoD8: I am not quite Bure what the Honourable },fem-
bet means, or if he SUgglists that lin appea.l might lie to the Ra.Hwa.y Board 
tinder those rules. If HO, the IIppellant enn cprtainly appeal to us. 

,IN1l1SCRIMINATE PROMO'l'lON IN 'J'BE MOHADABAII Dn'lRION 01' FMPJ.OYE118 

OF THE l~  INDIAN RAILWAY. 

729. -llaulv1 lIuha.mmBd Yakub: (a) Is it a fact that, in the Morada-
bad' Division, Messrs. Shirt unci Bond, Loco and Carriage Inspeotors. 
respectively, who hsppen to be men from the East Indian Railway, have 
been promoted-n~ Assishmt Superintendent, Transportation, and Assistant 
~ e n en en .  I1ower, respectively, and thRt the lutter had no experience 
'of the office to which he ~ raised? 

(b) Do Govcrnmpnt propose t.o rest,riot Imoh indiscriminate promotions? 

, Mr. A. A. L. ParIODI: (0.) Mr. Shirt, Power Inslpector, officia.ted ... 
Ailsistant Superintendent, l'ower, on the AssnRo) Division for 5 weeks illl 
1927 tmd again on (~ l\forada·bBd Division for 6 months in 1928. He 
reverted tn his l)onnRuent grllde III'! II subordinat,e on the 4th November,. 
1928. 
Mr. Bond. nolling Riork In"l'et'tor, carried out the duties of Assist&lli 

Supcriut,endent. Technical, on the MoradabBd Division from ithe ~ 
August t.o th(' ht OC'tober, H128. while the permanent incumbent was on 
the "ir.k list,. Mr. 'Rnnil WIIS not rp('ordeil Bt'I dftlciating in t,he Ruperior' 
grade during this period. 

(") Prolllo( ion;! (If ~ d('scription arE' made by the Agent, having regard 
to t.he part iculur r.i,·cumsl.allceR, lind Govemment have no reASon to believe 
that, thf'Rf' prol1lotionR hnvc not, been made in the best interests of the 
lervicf'. 

ll ~ .  ~ l l  IN HERVlCE RoOKS 0)1' RAILWAY F..Ml'I.OYEE8. 

730. *lIaulvi lIuhaii1mad. Yakub: (a) Are Government aware that 
t.hr,. .Rnilwll.:V flmployecR art' not infonned nf the ad.ene renul'rks m_ in 
. t&eir service books at the ~ when entries are made, in order to afford· 
them an opportunity of explaining the mltt·ter about, which tJhe .lnt.ries 
were made? 
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(b) Are Government aware that copies of such entries are not supplied 
to them, even if required, to meet the charges against them on account of, 
such entries? , ;. . 
, (0) Do Government propose that the Railway employees be informed 
of the adverse remarks entered in their service books, and be afforded nn 
opportunity to answer the charges forming the subject matter of the-' 
entries? 

, Mr. A. A. L. P&rIODI: Government are not aware of the practice follow-
~ ' \:y the various railway administrations in this matter, but will make 
inquiries. 

CoNTRACT TO SELL SWEETS AT MORADA.BAD AND OTHER'RA.lLW A. Y STATIONS • 

. 731. *Xaulvi Xuhammad Yakub: (4) Will Government be pleased to.-
state the number of stations on t,hc Oudh Bnd Rohilkhand section on which 
B. N. Kapur has been given the contract to sell Indian sweets and other 
articles, of food? . 

(b) Are Government aware that B. N. Kapur, the new contractor of 
eatables at Moradabad and other railway ste.tions over the Oudh and Rohil" 
li:halld seotion, has sublet the contract, with the result i:Jlat these Bub-
c;ontractors have to seU the articles at a rate higher than that Mr. Kapur 
would have been able to sen at? 

(oc) Do Government propose toO stop the subleo.se of such contracts? 

1Ir. A.. A. L. P&rIODI: I am obtaining the information from the Agent of 
the EBst Indian Railway and will pass it on to the Honourable Member. 

EMPLOYJIllNTOF NUBSES IN ALL IMPoRTANT HOSPITAL8 ON THE OUDR AND 

ROIlILKllAND SBCTION,OJ' THB EAST INDIAN R.A.ILWAY. 

732: ... 1IIvt Jhhamma4 ~ (4) Are Government aware that, .. 
in the railwa.y· hospitals at Morade.bad and other stations on the· Oudh 
and Rohilkhand section of 'the East Indian Railway, no nunes 8l'e kept to· 
attend the patients in Berious cases? 
" (b) Do Government propose to issue orders for the employment of nurse ... 
in all the important railway hospitals on the Oudh and Rohilkhand section: 
of the ~  Indian Railway? 

Mr. A.  A. L. PU'IOJII: (a,) So far as Government ore aware, this is 
correct. 

(b) It is within the Agent's powers to appoint nurses, if he thinks i. 
aecesssry. I lUll Rending him a. copy of the Honourable Member's ques-, 
tion. 

'fRANSFER TO MORADABAD OF MR, P. C. 'LoBO, HEAD TR.UN J ' .~  

~ . 

, . 733. "'XauIv1 Muhammad . 'I'&kub: (0) ,Are Government aware that 
Mr. P. C. Lobo, head train examiner, Debra ,Dun, hRa been-tranilff'rred, 
~  any juBtifioa.tioD, to a subordinate position at Moradabnd, nnel B 
far junior man baR ee~ ~  fjf;t ~ ~ ~  R!ewe, e~ ,DuJ;l 1  , 
(b) Are Government aware that Mr. Lobo is being put to alI sort,s of 

hardships and inconveniences? 
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(0) Do Government propose to enquire into"the circumstances that led 
t,o his transfer? 

Xl. A. .~. ""ou: (a) and (1)). No. 
(IV) l'he transfers of 8ubordiuates are matters which must' neeessarUy 

4>e left to the 'looal railway authorities. 

RULES FOlt LEAVE OF EMPLOYEER IN TIlE LILLOOAH WOltKSHOP, EAST INDLUr 

RAILWAY. 

734. *Kaulvl Muhammad Yakub: (4) Is it 0. fact that 'the Establish· 
.m.ent Officer in the Lillooah Workshop of the East n~ n Railway haa 
recently enforced a rule, by which u.n employee, who is absent without • 
Doctor's certificat,e for even three days, is to be dismissed? 

. (b) If so, do Government propose to get this order cancelled? 

(0) Is it a fact that, in the Lillooah Workshop no written order is given 
1;0 a worker going on leave, but he has to content himself with the verbal 
''Orders only of his superior officers OJ).d this often leads to misunderstand· 
ings? . 

(d) Are Government aware that this is causing great hardship, and that 
mildly employees, due to misunderstandings, have had to lose their (·m· 
-ployment even? Do Government propose to issue distinct and clear in· 
'Rtructions, directing the grant of written orders whenever leave is grant,ed? 

Mr. A. A. L. PanoDl: I am making inquiries on the subject. from the 
Agent of the East Indian ,Railway and aElting him to consider whether the 
,instruotions suggested in part (d) of the Honourable Member's question 
should not be issued if they are not already in force. 

CANCELLA'l'ION OJ' THE INCREMENT OF PAY OF EMPLOYEES TN THE I.rr,J.ooAlI 
, W,,)lUCSlJOPS. 

73.j. *MaUlvi Muhammad Ya.kub: (0.) II; it B fAct tbul. in Oclobet· iast., 
the ineremeut of pay of t.he ~ ll  Workshop meu, after it hlld' been 
entered in the paysheet, wBs5uddenly MnC'ellen without assignint; auy 
l'eason? 
(b) If so, do .Governmont propose t.o place on the table the reasons for 

such a drastic step? 

Mr. A.  A. L. Par80DS: The Railway Board have reC'eived no information 
:to thiEl effect.. ThC'y will, hO"'cvl'r, inquire from the Agent of the East 
Indinn RRilway. 

fhUN'r OF T.'EAVE ~lJ 'l ~ 'ro THE INDIAN ST,U'F 1;S-THE ASAN!'IOJ. 
DI\·ISION 01" THE l~ '  INIlIAN l1~ . 

• 736. *Maulvi Muhammad Yakub: (a,) Are Government aware that 
leave and passes t.o the Indian staff in the Asanso} division of the East 
Indian RaHway are Aeldom granted in time, even on urgent and impol't.ant 
business, wherens such privileges Ilre alwo.:vs open to the l1 ' e n~ nnd 
Anglo.Indians? ' 
(b) Do Government propose to issue ~ e . for the prompt grant of 

have and passes to the Indian staff and then rehef? 
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'Kr; A. A. L. Pan.OlII: On the more general question of the grant of 
'lea.ve on the East Indian Railway, I would refer the Honoqrable 'Member 
to tbe reply which I gave to Khan Bahadur Sarfaraz HUBsa.in Khan's 
nnstarred question No, 140 on the 28th of January, 1929. The position on 
the Asansol Division will no doubt receive consideration in the course of 
the investigation which is now being made, . 

On the suggestion made by the Honourable Member that there is in-
equality of treatment between employees of difterent oommunities, I am 
making inquiries from the Agent of the East Indian Railwa.y; I think it 
most unlikely. 

OltIEVANOES OF CER'l'AIN EMPLOYlI:lI:S'ATAsANSOl" ~'1' INDIAN RAILWAY. 

737. *Kaulv1 KuJJammad 'I'$ub: (a) HilS the attention of Govem-
Illent. been drawn to paragraphs 1 and 2 of the Jettier signed "Sufterer" 
whicn appeared in the 42nd iuue of the W06kly Mo.,door, dated the 
15th December, 1928, published under the head II Troubles of Aaansol 
.. taft" regarding the grant of grade promotions, restoration of reduced pay, 
-etc. ? 

(b) If so, will the Government be pleased to state what steps, if any, 
were taken in the matter? . 

(c) If not, why not? 

Mr. A. A. L. Panou: (a) Yes, by the Honourable ~ e '  question. 

(b) and (c). Government do nut propose to take any action, The 
matter is within the Agent's competenoe. 

ALLEUBJ) rRRBGULAR PROMO'fION 011' CERTAIN JUNJOR CLERKS ON TIrE 

EAS'f INDIAN RAII,WAY. 

738. *lIaulv1 Muhammad Yakub: (a) Has the attention of Govern-
ment been drawn to un articlo under the head" Asansol Notes" published 
in the Weekly MafJdoor, No. 41, ilnted the 10th November, 1928, on 
page 8, regarding the nppointment of 4 junior nlerks Ill! ARRistnnt Superin-
tendlmts? 

(b) Is it 11 fnrt. thAt Rome of t,hcse mon hAve not 8 ~ l any examina-
tion beyond tllfl.t of un ordinAr,\" tick!'t. collector, and t.hAt t.he;y have put in 
only three or four yenrs' service? . 

(c) Is it Rlso n fnct thnt the), bay£, snpl'rMned ilo7cns of F;elliorlllo;;t 
and well qualified Ulen in I,he division? 

(ti) 'ViI·l Government he ph'8Red t.o stRte thf\ circul11st,nnces under which 
they had Rp<'cinlly to be appointed io nct liS Assifltant Superintendents? 

Xr. A. A. L. ParsoDB: (It'.l) Yes, by the Honoura.ble Member's question. 

(/J), ('C) find (d). Appoilll;lIIeniR of t.his na.lmp al'l' mAde by the-locol 
oominisi.mtioll, who lllay he trllf!t.pd to appoint t hB lilo"l "lIit l l~' Hlt'li lifter 
taking ul! circumF;tnnces into COll"idl'l':ltiou. 

PAYMENT 01" PX1iSIQNH OF ::\hLI'l'ARY PENHIO}lBRS OF PAR(lAN.' ,TORAR 

THROUGH THill POB'I' OFFICE, 

739. '~Jl l l Kuhammad Yakub: (a) Is it a fact that the military pen-
.ioners of Pargana Johar have to go as far &s Pithoragarh Treasury (Almora 
District), which is at a distance of Dot less than 4() milel, to receive t,hoir 
~ n  
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(II)-.• G6 ~ e e e  ltb·consider Itflie lltieatiOh bf'the 'paytnelit 
Of.peBlri'O'nBOf .. tb' military pensioners of Pnrgana Johar through the agency 
of ~~ l  ~ e  . 

,  . \ '" •.• ":! I'! ti' 

'1If,"O •• , 'You,: (0) Some of the pensioners draw theirpe:O.sions from 
the .Pithoraga-rh 'l,'reae'lJ!)· ,and ~ ~ e Abnora Sub-'Xl'*ury.. , 

(b) The 'existing ordersallo'W pensioneR: drawing RIC ISO' and"lesltt(). 
elect to have theil" pensions paid by pbstal money ortler on preflenting 
declarations to that effect in person to the treasury officers. 

PAY AND ,Au,.oWANOll:S 01' MAlL-RuN:NlIlRS OF PHARIJONO POST OFFIOE. 

740. *lIaulvi lIubammad Yakub: (a) What is the monthly salarY of 
the muil-runners of Pharijong. Post Office (Tibet)? 

(b) Do they receive any special allowance? 

(c) Rave t.ht>y to perform their duties even when snow falls? 

(d) Do Government propose to consider the question of granting them 
special allowances, considering the na.ture of the hard work they have t.o. 
perfonn? 

JIr, •. A. S&ml: (0,) Rs. 21. 
(b) Yes, fuel allowance at Re. 1-8-0, clothing at Re. 8-11-0 and ration 

allowance at Rs. 15 per month in addition to their pa.y. 
(te) Yes, unler;,s the road is impassable by reason of a. heavy fall of snow. 

(d) Government do not consider that any further allowances a.re justi-
fied. 

... '~  !: ' . ;  • 

INADE",UATE NUMBER OF 'POsiMlIlN IN THE MA.NSJARI POST 0.1'1'10.8, 

ALMORA DISTRICT. ('." ··H 

74:1. *lIaulvtXlIhammad. Yakab: (4) Is it a. fact that . four 'poittneo 
ha.ve been sening in the Mansiarl PO$t Office (Ahilora. District) ~e  ',efit 
smce 1924 for a period of 8 months only, nfter which' only two postmen a1'& 
Jeft t.o serve in the Post Office for the remaining ~  of the . year? 

(II) Is it a fllct that" the remaining two 'men Mnnot work satisfactorily 
t.hroughout the t,own, owing to the work being hea.vy 1 

(c) Do Government propose to maintojn a sufficient number of postmen 
Rt t\\Q aQove .. offiqe throughout the whole year'? 

1 ~ B. A. Sama: (a) 'l'he fIlct ill not. exactly M· fltated by the Hbnour-
ahle Member. Prior t.o 1926 t,he number ot village postmen attached to, 
t.he nffi'c(\ was four, t1iz .• t.wo t.hroughout the year, Bnd tw'b season ~ 
mentR for four months of each year. One of the season appointments, 
along with the village served b.v itll incumbent, was subsequently transferred 
to t,he Milum PORt Offim-. 

(Q} .. l.~e~ ... . ~ ~. .~  ~ I, ( ~  '"'r''' ~ '  . . ~~ '.  ' .• ' 1~l  

(cl'Twoadditlonal vlH&'ge ' 08 ~n 'hnvlt' l 'e~ ~~n ' e ~  .~ J J 
ment.aJlv with effect from t.he 10th December, 1928, and their appoint-
ments ~' ll be confinned if they prove t·o be justified. 
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PAY OF ORADUATE EMPI.oYElI:S OF THE POS'f OFFICE, 

.742. ·lIawvi KUbammM l'akItlbt '(4) Wlil' G ~n n~n  he pleased. 
:to state the reasons why the concessiona.l pay to gruduatEl.\! irolJl 1st 
~ l  If}28, h.a.s,;been withdrawn, andwben the question is to e e ~  
finally? 

(b) What will be the policy of Government towards those candi-
dates who were approved when this question was not under consideration, 
Ibut were confirmed uiter thll question WIlS brought in for deliberation on 
the old scale of pay' 
(0) Do Government propose to t,ake retrospective measures in reverting 

such appointments to the lowest minimum of the time seale pa.y.? 

(d; If so, in how many CII.S6S, if any, has the reversion ,been made? 

(tl) Has the Accountant General, Posts and Telegraphs, ohjected to the 
excess pa.yments after January, 1929 and those already drawn since 1st 
• August, 1928, when the order iR held in abeyancc for t;he tilme being? If 
so why? . 

m Is it not II. fact thnt, t.he action adopted by the Government in this 
.direction is detrimcntnJ to t,he interests of the graduate employees in the 
post office? 

The Honourable Sir BhupeDdra Bath II1tra: (a) Orders canoelling the 
~ n e n were issued beca.use it was. repr.esented to Government that it 
was no longer necessary to ofter &pecial tenns to attract '~ e  to the 
service. 

(b) and (c), 'l'hese orders have been held in abeyance to some extent 
pending further consideration of tho whole question. 
(d) Tho information ill not. relldily available but is being coHected. 

(0) Yes, pending tho receipt of the further orders of the Government 
·cf India. 'rhE' Audit Office objection will be taken into cons.ideration,,in 
issuing final orders, 

tf) Does not arise. 

Jlawvi Jluhammad Yakub: Arl1 Government aware whether a gradua.te 
.can,Ji'Ve Gn the meagre poy 6f Hs. 35 It month? 

The Honourable Sir Bhupendra Batoh llitra: I did not quite catch the 
Honoumble Memher's qUl'stion. 

Jlawvi Jllihammad Yakub: Will Government say if a meagre saJa.ry of 
Rs. 35 a month is sufficient for a graduate to live .upon? . 

'The BoDourable Sir BhupeDdra Bath JDtra: I did not know that from 
the point of view of absolute COf,t of living there was much differeDce 
between the requirements of a graduate and a non-graduate doing the 
same kind. of WGrk.'" 

XawVi Xu)!ammad Yakub: Are Government aware that there is B differ-
ICnce in the status of Hying of a graduate and B nOD-graduate? 

The HODourable SJr BllupeDdra Batoh Kika: No, Sir; I was not aware 
of that. .,'" . 

Kaulvi lIuhlmmad Yalmb: Why do Government then prefer a graduate 
to ~ ' l 1 .( '~  IIf", '. :'l .. ·'" ~ .  "I .,.,,, ". , .••• .~ .. ,,\., 

.~ ,J 1,".' ., • 
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ft. Honourable Sir Bhupendra.aa JIika: 'l'hat, Sjr, is for other 
re&SOn8. 

111'. O.Dar&iawamy Atyqar: May 1 know from the Honourable Mem-
ber whether he will apply tho same tl'Ht of cost of living between himl!elf 
and his clerk? 

'1'b.e JIoDourable Sir Bhupendra Bath Jlltra: That, Sir, is a differenii 
question al together. 

ASSISTANCE RENDERlW lty 'rHE STA'l'1'l TO THE CHILDRBN OF 4~ .  
AND ANGLO.INDIAN EMPV)YBlilS OF THK OUDa AND ROlfJI,KBAND 
SECTION, EAST INlIIAN RAILWAY. 

743. *Maulvl Muhammad Yakub: (0) Will Goverwnent be pleased to 
pJace on the table n list of schools lind oolleges in hill stations in which 
the children of Europeull nne] Anglo·Indian employees of the East Indian 
Rail.way on Hie Oudh nnd Hohilkhand section are given assistance -by the 
Stnte in theil' hoard nnd tuition fee, medical uttendrmce fee unel so on'? 

(b) Will Government be also pleased to give the rates of assistance per· 
child rendered to the children of Europ('nn and Anglo-Indian employee. 
reading in these Rchools? 

(c) Do Govonlment intend to lay down a similar scale of assistance for 
the Indian employees of t,he East Indian Railway on the Oudh and Rohi!-
khnnd seotion? . I 

Mr. A. A. L. ParlODl: (a) and (b). Government have no list of the 
parti(Jular hi:ll schools und oolleges in which the children of employees of 
the old Oudh a.nd Rohilkhand Railway are receiving Ilss.istance. I would, 
however, refer the Hon()urable Member to the information on the subject. 
on pages 25, 26 and 82 of the Heport on the expenditure of the railwa.ys 
on the education of the children of employees in 1925-26, a copy of whioh 
is in the Library. 

(c) Ag the Honourable Member is aware, the assistance to be given to 
railway emp'loyees for the education of their children bas recently been 
discussed by' the Cent,rnl Advisory Coullcil for Railways. The future policy 
decided upon is described in a statement which was laid on the table on 
19th Fehrunry, 1929. 

HeAL!!: 01<' PAY ~'  OFFICE CLl!lRK8 ON THlC EAS'l' INJ>lAN RAILWAY. 

744. ·Xaulv1 Xuhamma4 Yaku,b: IWm Government be pleased to 
state the renllons why the suggestion of the East Indian Railway adlminis· 
tration. fixing a scale of pay of office clerks from Rs. 40 to 100 for t.he 
entire sJ:Ntelll, was turned down by the Railway Board? 

111'. A.  A. L. PanoDI: No such Ruggl;lRtion was received by the Railway 
. Board from t.he EaRl. Indian UailwRY Administration. 

Al.f,EllJW RACIAl. nnHlJUMIN '\1'10N IN 1 J J~11 THE POST OF SUPBIUN· 

TF.NDRNT, DEPUTY COMMlSAIONlIlR'S O.ll'Jl'IClIl, DlP.LlII. 

740. ·Mr. S. O. Mitra: (a) WilL Government be pleased to stnte 
if it is a fact that the posn of Superintendent, Deputy Commis.ioner'8-
Office, Delhi, is reserved for Auglo.Indians? If so, for what re8IODB? Are 
qualified Indians not available to fill t.he said appointment? 
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(b) Is it Ilo fact that, even in leave arrangements, senior Indian clerks are 
tlebarred from officiating in place of the Superintendent and that the 
servjces of a junior Anglo-Indian clerk are obtained from outside to fill the 
post? If so, why is such racial discrimination observed in filling the said 
ministerial appointment. 

The BODourable Xr. J. Orerar: The answer to both (a) and (b) it; in tha 
negative. 

.~  ANn ALLOWANCES OF THE STAFF OF THE DEPU'l'Y ~ '  

O.'XICE. DELHI. 

746. -Mr. S. O. JIlua: (a) What is the scale of pay aDd allowances of the 
Superintendent, Head Clerk, 2nd Clerk, and other clerks of the Deputy 
Commissioner's Office, Delhi? 

(b) Will Govcmment be phl/\sed to state if it is 0. fact that the clerical 
.. establishment of the Deputy Commissioner's Office, Delhi, memorialised 
H. E. the Vicero'y more than two years ago for tha revision of their 
inadequate scales of pay? If so, is it 8 fact that the said memorials are 
still lying in the Chief Commissioner's Office and that nothing hilS beeD 
done to redress the grievflnceS of the clerks? 

The Honourable Mr. J. Orerar: (a) I will send the Honourable Member-
a statement giving the information required. 

(0) I have ascertained that II. nwnbcr of memorials addreslled to Hi. 
Excellency the ~' were submitted by the Deputy Commissioner to the 
Chief Commissioner in JUlll' 1927. In December 1927, the Chief Com-
missioner informed the Deputy COlllmissioner that, in the absence of 
more det.niled arguments and ~  he was not prepared to refer th. 
case to the Govcrnment of India. No further Ttlpresentation bas since 
been received by the Chief Commissioner. 

SUPEBSE'i8ION .~  SENIOR CJ.ERKS IN 'rUE OFJfICE (n' 'rUE I>EPl'TY COMMIS-

.'1 lONER, DEI.HI. 

747. *JIr. S. O. Jlitra: (a) Is it a. fuct that one, Mr. Mital, wa. 
appointed as a junior clerk on Rs. 45 per menscm last year, anel 
within a. few months promoted ns Hend Clerk in the B.. 125-17lS scale .. 
over the head of a Ia.rge number of qualified senior olerks, having 15 to 20 
J'ears service to their credit, in the Deputy Commissioner's Office, Delhi '/ 

(b) Is it A. fRct that, the appointment of Mr. Mital is causing great dis-
eontent Ilmongst the olerks in the said office? 

(c) If so, are Government prepared to stop such supersessions in the· 
future? 

The BOD01I1'&ble JIr. J. Orerar: (a) Mr. Mital, who is an M. A. with 
Honours, was appointed Oll Rs. 45-2-95 on 21st Oetober, 192'7, and wa .. 
speoially chosen to dffi'ciate as 2nd Clerk (not Head Clerk) an appointmeni 
which is filled by seleotion. . ' 

(b) Govemment bave no information to this effect. 

(c) Does not arise .. 
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ACCEPTAN('E OF " DA1.IS " IN 'l'HE OFFICE OF THE DEPllTY J ~ . 

DELlJI. 

748. *Jlr. S. o. Kitra: (q) Is it a fact that the practioe of accepting 
,dalI8, etc.,ds p):,llvalent in the office of the Deputy Commissioner, Delhi? 

(b) Is it 0. fact tha.t the Home Dopartment of the Government of India 
,latE-Iy iSt-lued 11 !\lcmOianduOi prohibiting the acceptance of daUB by Gov-
ernment, servants? H so, will Government be pleased to state if the 
.instruction", in t.he snid memorandum are not applicable in the Delhi Pre-
• 0) vmce . 

. The Honourable Kr. J. Orerar: (a) The answer is in tho negative. 

<b) l'ret;ulIlahly tho Honourahle Member ~  referring to lll~ Home 
Department llotificlltion dated t.llll 17th l\:1arch, Hl25 , with which was pub-
lished Rule 2 of t.he Government; Servants' Conduct Rules regulating the 
aceoptnnce of presenb; by Government servlI.uts. '1'hose rules apply to 0.11 
Government servnnts l1(~l ll  those in the Delhi  Province. 

· FILLINf: OF OFFICIATIN:l VACANCIES OF RtrJ'ERINTENDENTH OF POST OFFICES. 

749. *Kr. S. O. Kitra: (a) Is it 1\ fact that there are some clerks in 
'the offiee of the Director General of Posts and Telegraphs, who ha.ve passed 
· the Post III Superintendentship Examination and that their names are 
I\ttached to different postal circles for purposes of officiating appointiment as 
'Superintendent of Post Offices? 

(b) I" it 110 faUlt i,hat lntely, on several occasions, these passedco.ndidates 
· have not been anowed to officiate when their chances came and their ser-
vices were required by Heads of Circles? 

(c.) If !1O, on how mnny such occnsions Were they spared during the lust 
six months, and on how man.\' occasions were thp,Y not spared, with 1'1'!lSonR 
'for the same? 

(d) Will Government be pleased to state how these C?fficio.ting vacancies 
were evontually filled up, and by whom, that is, whet,her hy juniors in 
preference to seniors? 

Mr. Jl. A. Sams: (n.) Yes. 

(b) Yes. 
(r;) None were spared during til!' IURt six months. The l ~ll n arose 

in connexion with five vacancies, which occurred only for periods of two 
mOllt,bs or less, and in none of thpse would it have heen eit-heT economiral 
or convrnient t,o employ c1erh from th(' Director-Gen('rnl's Offirp to fill 

· t<hem. 
(d) The vacancies were filled by tlle next 9.vaHable seniors. 

"REDUCTION OF STAFF' OF THE OFFlCll! OF THE DIRECTOR Cll<:NERAI, ~  ~  
.AND TJilLJIlGRA.PHS RECOMMICNnED BY RAt BAHADUR J. P. GANGULJ. 

750; *Iir! s:· '0: 'mv .. ':' (a.) Will Government be plel\Sed to str.M 
".hen RBi' Bahadur J. P. Gang-uli. SpeciBI Offioer, submitted his report .on 
the reoent inspections of the office of the Direct,or General of Post!! and 
-Telegraphs?' , 

(b) I. it a fact that his report has disclosed that the oftioe ill over-staffed? 
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(0) 1:f 80, how many clerks have been found to be surplus.in his opinion 
and who is responsible for maintaining this surplus staff'so long?' ' 

(d) Has any reduction of clerks been effeoted since then l' If 80, how 
and how many have been reduced l' " 

'!'he KODODrable S1r BhupeDdla Bath 1 1 ~ ~' e  Report, which wu 
submitted in August last, but has not been published, Bnd whose contents 
therefore cannot properly be known to the Honourable Member, is under 
the cODsideration of Government, along with the Director·General's. obser-
vations on the proposals. ' 

Kumar GliDl&Ilud SIDh&: May I know, Sir, when the Report is likely 
to be published? 

fte JIoDollrable Sir Bhupendr& .ath lOw: Government have not yet; 
arrived at any decision on that point. 

I[UIIl&r Gaa8&D&Dd SIDh&: May I know, Sir, if the Report will be pub-
lished at an or not? 

'!'he Honourable Sir Bhupendr& .ath llitra: I cannot be a propb., Sir_ 

MEMORlAL TO THE SECRETARY OF STATE nOM THE CLERICAL STAFF OF THE 

OFFICE OF THE DIRECTOR GENnAL OF POSTS AND TBLBGRAPHS. 

751. -Ill. S. O. Kltra: (a) With reference to their reply to unstarred 
question No. 546 in the Legislative Assembly on 24th September, 1928. 
will Government be pleased to state whether iihe memorials submitted 
by 'the clerical staff of the office of the Director General of Posts and Tele-
graphs, in .T uly last have since been forwarded to-the Secretary of State 7 

, (b) If not, will the Govemment be pleased to state: 
(i) the reason for this long delay; 
(ii) how the case stands at preseDt; 

(iii) how long it will take to forward the memorials to the Secretary of 
State? 

'!'he Honourable Sir Bhupendra Bath 1I1tra: (a.) No. 

(b) (i) and (ii). Tho various points raised in the memorials are st,ill 
under examination by tho Director-General. 

(iii) The Director-General hopes to ~  the CBse to Government, in 
the lIear future, when Government will dispose of" the memorials as expedi-
tiously as circumstances permit. 

Diw&D Oham.u Lan: How long doell the Honourable Member intend to 
take before submitting this memorial? 

The Honourable Sir ~ en  ~  IIttra: I cannot say. 

Diw&D Ohlman LaU: I" it becauso that the Honourable Member refuses, 
t,o be a prophet in this case? 

'!'he Honourabl. SIr Bhllpendra Bath llitra:. Quite so, Sir. 

,Dtw&D O,IWn&D Lall: Does it not reftectonthe efti'cieney of your admi· 
n ~ n  you held up, memorials of this description? ' 

(The. Honourable the e8 en lle~ Mr: Belvito ~ his queAtion.) 

• 
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REASON roll J)mCO)iTlNUUCB OF THE ISSUE 0 .. POSTAGB STAJll"S IN Bool[-
LETS. 

752. *Mr. D. V. Be1n: (0) Will Govemment be pleaaed to .b.. 
since when and why they have discontinued to issue to the public book-
le11a containing half an anna aM one anna postage statnps: togebher and 
booklets containing half an anDa ipOBtage stamps alone? 

(b) Have Government been able to effeot any saving of publio money 
since the discontinuance? If so, how much? 

(0) Will Government be pleased 00 state if they are aware of. the 
inconvenience caused to the public by the discontinuance of the old 
practice? If so, do they propose to .~e SPY measures in the matter? 

:Mr. B. A. SimI: (0) The issue of half ~  booklets. and mixed booklets 
of half anna and one anna stamps was discontinued from August 1922. 
There was little or no public demand for them. ., .' 

(b) Yes, on the manufacturing charge for the booklets. No estimate 
however of the ~ n  effected is available. 

(c) The answer io·both parts of the question is in the nega.tive. 

EXl'ENDlTt'BE ON NEW DELHI.·· 

753. -Mr. D. V. Btlvl: Will Government be pleased to atate:-
(a) the total amount of mODey IIpent hitherto on the acquisition 

of the site of New Delhi, and the public buildings, roads. 
gardens and the like there? 

(b) the amoUDt ofmOlley that will probably be required hereafter 
to complete the whole scheme? 

'1'he BOD0111'Iob1e Sir BhupeDdra .atIl JIlva: (0) The expenditure up to 
31st Much, 1929, is eatimateci at Rs. 13 crores 65 luhs. 
(b) FuTther expenditure anticipated is Rs. 1 crore 30 lakhs. 

Mr. O. Dur&lJ,rlamy AIy&Dgu:· Is the Honourable Member aware, Sir, 
that in spite of such heavy expenditure, there is not 80 sufllcient number of 
garages for motors of Honourable Members on this side? 

fte BODovable Sir Bhupeudr ... ath Kiva: I am not aware of that, Sir. 

Kr. 0, Duratawlmy .Aiyqu: May I mention for the Honourable Mem-
ber's information. that one Honourable Member OIl this . ~ of the Bouse 
has improvised a tent for rent, and may I know if the rent will be paid 
b:v the Honoura.ble Member on this side or OD that side? 

'1'he BoDour&ble III BhupeD4ra ..... _vi.: It will certainly Dot be 
raid by the HOIlounble Member on this side. 

DISMISSAL OJ' A HB:ut.·OL1DJL1[ III TIIBPoIITAL SaVIO •• 

7N. -..... eu ............ : (a) With reference to ~ . 8  ilftu. 
to Pandit Thakur D .. Bhergava's starred questiem No. l5980a 11th Sep. 
tember, 1928. will Govemmeat be ple8led to lay dB. the tebIe ~e Ncoi'd· of 
..-the i.iry of the Head Clerk 'e caee? 
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(b) If not, how could a mere departmental inquiry give ~ Honourable 
"Member and ·me iafonnaCiion which we wated? ·How do tb. G,ovemment 
presume tha.t no useful purpose would be served ty giving the iDfonnatioD 
to the House? 

(c) If the departmental inquiry papeJ."B could not be laid on the table 
of the House, will Government be plp,ased to give replies to my question. 
No. 712 and Nos. 715 to 721 put on Illst August; 1927? . 
ft. BODourable Sir Bhupe.adra .a\l1 II1ga: (4.), (b) and (0). Govern-

ment regret that they Qre not prepared to supplement the reply already 
'given by the Honourable Mr. McWatters, to starred question No. 1598 on 
the 17th September, 1928. . 

Kumar GlDpDlDd Sinha; Does not the Honourable Member know that 
this question was put because no answel'B were given to the question by 
Pandit Thakur Das Bhargava? 
TheBGIloUable air Bhupllldra .,th ERa.: I know thepoeitiOil. fully 

well, and I would ailk the Honourable Member to read the &newer given 
by the Honourable Mr. McWatters on the 17th ~ e e  1928. 

JIr. Gaya Pruad SiD,,:. Will the Honourable Member kindly read the 
IIJlswer if he has a copy of it at hed? 

, 

The BODOurable Sir Bhupendra .a\l1 Jlttra: I do not propose, Sir, to 
waste the time of the House. 

Biamar GlDllDUld Slilha: May I point out to the· HOD01.ll'8ble Mamb_, 
Sir, that the Honourable Mr. McWatters gave no reply whatsoever to the 
previous question, and it is because of that that this question ha.s been 
put? 

The Honourable Sir BhupeDclra Baua Java: I have read the present 
·question and I have read the reply given by the Honourable Mr. MoWatters, 
a.nd I have nothing to add to !the reply I have already given. The Honour-
able Member knows fully well that this ia a very old case, a case which 
happened in 1923, and that it has thereafter come under the personal 
~ n n of tM·o or three successive Members of the Executive Council. 

Kumar Ganganand Sinha: Does not the Honourable Member bow that 
this House ha.s been kept absolutely in the dark' from the very beginning 
about this matter? 

ft •• onouable I1r Bhupadra BaIb. _lUa: I do not admit that. Bir. 

Kumar CIultanand Blaha: Does the Honourable Member imply that he 
is not prepared to disclose anything about this matter? 

The Bonourable Sir BhupeDdra. •• \11 Kltr.: As I have just said, I have 
nothing 00 add to what I have already stated, because in the opinion of 
'Government the matter is not one of public interest. 

Kumar Ganganand SIaha: Is it the G e n en~ alone who are to judge 
whether a certain matter is one of pUblio illteresb or not' 

'!he BOIlO1Ir&ble Sir BhupeD4r& .aUl 111_: I have expressed 'he 
-opinion of Govemment. 

•• 
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,CASP.: OF MR. HARIHAR'PRASAU SHAW. 

;.r 75l,,· fElmlar· GaglDaa4 BiDh&: (a) Has the attention of the Gov· 
ernment been druWD to paragraph 10 of the enclosures to the Government. 
of India., in the Home Department, No. 50-1682, da.ted 18th November 
1888 (page 293 of Bihar and Orissa. Board's Miscellaneous Rules 1919) which 
deals with the removal of men from public service on mere suspicion? 

(b) Was that ~ n into consideration while deciding the appeal of 
Mr. Harihar Prasad Shaw to His Excellencv the Vioeroy of India? 
' .. (c) If so, what charges e ee~ ~e  against him and why ,,'erc 
not those oharges brought against him in a court of law? 

(d) If he has been removed on mere suspicion why was the paragrapb 
in the circular. disregarded? 

(8) If the paragraph has not been disregarded, what proportiona'te pen. 
sion haa been granted to him? 

. ft. Baooarable Sir BhllplD4ra •• \b. Kika: (a) Yell: the attention oC 
Government WOB drawn to the document mentioned, which is a Resolution 
of ;the Government of Bombay, in the year 1888. 

(b) It hn.s no bearing on the case of Mr. Harihar Prasad Shaw and was· 
a('cordingly not taken into consideration in dealing with it. 

«(:), (d) and (e). Do not ~. 

N AMBR OF SUPBRINTENDENT OF POST OFFICES AND OTHER OrrlClALS 

APPOIN'TBD ON 23&0 DECEMBlIlB, 1928, IN THE BIHAR AND ORIsSA Cl4CLJ!:. 

756. *J[umar G&IlI&1land Stnh&: With reference to the answer given· 
to my starred question No. 166 on the 29th January, 1929, will the Gov-
('mment be :pleased to state:-

(a) the name of the Superintenden.t of ~ Offices appointed in: 
the Biha:: and Orissa circle on the 23rd December, 1928? 

(b) the Dame of the probationary Superintendent confirmed in 
the Bibar and ·Orissa circle, and 

(e) the name of the outsider appointed in the resultant vacancy? 

111'. B. A.. S&DlI: (a) nnd (b). Sardar Harbans Singh. 
(c) Mr. K. M. :Mehill.. 

ISSUE 0'(1' TIDRl> CLASS RBTURN TICKETS ON STATE RAILWAYS. 

757. *111'. Slddhelhwar Pruad SiDlIa: Will Government be pleased to 
st·ate the reasons for not issuing third class n ~ . return ticket.s at re-
duced rateR in the State Railwo.ys as is done for higher classes? 

111'. A. A.. L. Pa1'lODI: The iSRue of third class return t.ickets at reduced' 
rat,es is likel." to lend to fraudulent travelling, which is already far too 
prevalent.' .. 

ISSUE Oll RETURN TICKETS AT CONCESSIOY RATES ON RAILWAYS OTHER 

THAN STATB RAILWAYS. 

758. -Mi. Slddl1.tlhwar Pruad SIaha:(a) Will Government state if all 
r(tilwaYR issue all kinds of ret.;Jm ~ e  at concession rates ~. are issued 
h .... Stat,c Railways ¥ . , 



QUBSTJONS AND ANSWERS. 1177 

(b) If the replv be in the neglltive, will Government be pleased to state 
the names of raiiw8Ys together with the, kind of ~e n tickets and the 
<llasses for which they are not anowed in private railways? " 
(c) Do Government propose to ~ e instructions to private railways 

to follow ~ e example of the State Railways in respect of retum tickets at 
C'fJDct'!ssion rates? ' 

lb. A. .l.L. ~  (a) The Bllswer is in the negative. 'rhe descrip-
t.ion of return tickets issued by various railways differs in order to suit the 
varying conditions on different railways. 

(b) This infonnation can be obtained from the time-tables and coaching 
guides of the various railways. 
(c) No. 'l"he matter is within t.he competence of railway a.drninistra-

tiOllH, who are fully alive to the desirability of issuing tickets at conces-
sionnl rates, when, by doing so, they Itre likely to obtain more traffic. 
• '" I' 

ANNUAL YIELD OF CoTTON FROM CERTAIN AREAS FOR TIlE YEA.M 

,1921 TO 1928. 

759. -Mr. Siddhelhwar Prasad ,8iDha:, Will Government bqpleased to 
st.ate the annual yield of cotton for"the years 1921 to 1928 : 

(a) within the town and Island of Bombay, 

(b) within the radius of 100 miles from Bombay, 

(c) within each of the districts of Bombay Presidency, 

(d), within Qach of the other provinces? 

The Honourable Sir George BalDy: All the infonnnt,ion whioh 'Govern-
ment possess is contained in the publicatioD entitled," Estima.tes of Area 
and Yield of Prineil)al Crops ill India., 1927-28" seopy of which is in the 
Library. ' :.' " ,\', ,< 

'. Sir ViCtor S"oc:u1: Has cotton ever been, 'grown,' within. the town of 
Bombny, Bnd if so, will Government kindly give us infol'mation, as to where 
t.he cotton fields exist? (Laughter.)' 

The Honourable Sir George BalDy: I carefully refrained in my, answer 
lrom endorRing the suggestion in that clause of the question. (Laughter.) 

NUMBER OF BALES 01<' CO'l'TON GROWN IN BoMBAY PRESIDENCY COllStTKED 

LoCALLY AND NUMBBB EXP0JtTlIID." ' !  ' 

760. -Jlr. Slddhuhwar Prasad S1Dh&: 1. How ma.n',' hales out of the 
total stock. of cotton growing in the Bomba.y Presidenc.y havetieen con" 
·"umcd durmg the yea.rs 1921 to 1928: '  , 

(a) by the cotton producing'centre., ;," , ".',;', 

(b) by the Bombay mills out of the cotton groWing in the Bombay 
Presidency?, ' 

~' "..... .~'  . :". .. i' 

2. (/I) How many \;.a.les of the said cotton groWing in the BomblQ' Presi-
,dency are sent over to any and if so, which of the places in British India? 
(b) How ma.n;V 'bales of the said cotton growing 'in the Bombay Presi-

dency ~ e been shjpped to any an;d, 9l ~ ( . ~e ~~ cQ1lDtriee? 
.  , '." . ,,". l i j' • • 

'1'be BozIourI.bl. Sir' CherIe: J&aIa7: The information deaired ,by.' the 
'Honourable Member is not in the possession of Government. 
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QUAl'TITY AND INTlIll'Dl!:D DJIlSTINATIOl' OF COTTON BROUGHT TO BOMBAY 

J'BOII l'BII CoT'l'Oli-GROWING CEQ'U8 IN BRITISH INDIA. 

761 .. -llr. IlcldllellLwar PrII&d SiDh&: Will Government be pleased to· 
atr.te: 

(/I) the number of bales brought to the Port of Bombay from each 
of ~ cotton growing centres of India annually during the 
years 1921 to 1928; 

(b) and of those how many bales were for direct shipment to any 
and if so, which of the foreign countries; 

(c) how many of these were for local consumption by the Bombay 
mills; and 

(d) how many were for shipment to any and if so, which British 
India territories or to any and if so, which N o.tive States and 
. in what numbElrs? 

The BODOUrable Sir Chorae BalDy: The infonnation desired by the 
Honourable Member is not in the possession of Government. 

THE BOMBAY COTTON CONTRAC'l' Ac"l' OF ]922. 

762. -llr. Si4cUaub.wN' J'ruad 11Dha: (a) Will Government be pleased 
tc, state with what object and for whose benefit the Bombay Cotton Con-
tract Act, XIV of .1922, was passed by the Govemment of Bombay? 

(b) Is it not a fact that the Bombay Cotton Ccmtract Act, XIV of 1922, 
('ontravenes the moat important provisions of the Indian Contract Act and 
thf' Government of India Act? 

(c) Has the said Act or have any :rules or bye-laws framed thereunder,. 
provided a,Dy, aDd if 80 what. ~ e  for the interests of the notton 

~  of the Presidency, .and of the ootton trade of India? 
'!'be KODOUr&ble Sir Georle BalDy: (a) The Honourable Member is re· 

fen'8d to the St,.tellUlnt of Objects and Reasons appended to the Bombay 
Cotton Contracts Bill which was published in the Bombay Gazette of the 
21st July, 1922, Part V. 
(b) No. I would invite the . en ~ of the Honourable Member to the 

PreMnble of ~ Act. 
(c) The Act provides for the regulation and control of transactions in 

cotton in the city of Bombay oaly. 

Mr. Slcldheahwar Prua4 8IDh&: Is it not fjj fnct that the Act mentioned 
in clf,use (a) of the question was 110. WN' meaave? 
'I'M Boaourable IIr Gtorce BlIDy: I cannot imagine wha.t war caused 

a war measure in 1922. .' 

Mr. Slddhelhwar Pruad SIW( Is it not a fact that the Act was brought. 
up for considera.tion and passed shortly after the Act of 1919 was repeal-
ed? 

'tlle_Bcmourable Sir Georle BalDY: t should like to have notice of that 
question, 3ir.,· '. 

P'IaovrlI01f 01' A PiA'l'FOBII AT KANKATllEB R.utWAy·STATION. 

763. -"ul91 KuJialDDll4 Yakub: . (a) Are Government aware that 
ttanka.ther n.ilway station rm. the e . ~  'line 'Wbichis.Q .• ation 
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for the landing of pilgrims to the Ganges bathing fair has sot no platform. 
to the great inconvenience of passengers specially women and children? 

(b) Do GOvel'Dment propose to issue immediate orden for the contWe· 
. tion of .. platform at the above station? 

1If • .&. A. L. PIIICIDI: Govemment are not aware of the arta.ngem.ents 
at this particular station, but will send a copy of the Honourable Member's 
question to the Agent of the East Indian Railway, in order that he may 
consider whether any improvement is required. 

CoNSTRUC'TION OF A RAILWAY SIDING AT SHAHZADNAGER STATION ON THE 

EAsT INDIAN RAILWAY. 

764. ·Jlawvl Muhammad Yalmb: (a) Are Govemment aware that 
there are no sidings on the Shahzadnager railway station on the East 
Indian Railway which causes great inconvenience to the traden in loading 
their goods? 
(b) Do Government propose to issue orders for the construction of 

sidings at the ahove Rtation? 

IIr. A. A. L. P&rIQIII: Governmenb are not aware of the arrangements 
at this particular station, but have sent a copy of the Honourable Member's 
question to tJhe Agent of the East Indian Railway in order that he may 
consider whether any improvement is required. 

EARLY OPENING OJ' THE OFFICE OF THE DIYISIONAL SUPDIN'lBNDBN'r, 

EAST INDIAN RAILWAY, MOB4DABAD. 

765. ·lIaulvl lIuhammad Yakub: (0) Are Govel"B1llct . ~  the 
fact that at Moradabad the Office of the Divisional Superintendent, East 
Indian Railwa.v opens now at 9·80 A.M. instead of at 10·80 A.M. the time 
which had been in fome before? 

(b) Will Government be pleased to give reasons for this change which 
ill different fl"Omthe timings observed in all G el' l ~n  otBcea through. 
out the United Proviftoetl? 

Mr. A. A. L. P&rIOD8: (a) and (b). Government have no information on 
the matter, but, if the position is as stated by the Honourable Member. 
they presume that the Divisional Superintendent has altered the hour at 
which his office opens to suit the requirements of the work. 

SUP.BIOB COMJ'OM'S PBOVIDBI) I'OR EUROPEAN THAN FOR INDIAN P 4SSBN. 
OJIM ON 'I"IIB BolRAT, BnoD.4. AND CJcnLu, INDIA RAILWAY, METRI: 
GAl1GIl SBCTION. 

766 ...... JhkJallr 1IIqb: (,a) Is it a fact that on the Bombay, Baroda 
and Central India Railway, metre gauge, a dilltinction between Indian and 
European pass6mgers is drawn and ~ e comforts -ere. provided for Euro-
peans than for Indians? 

(b) If the answer be in the affinnative, will Government be pleased to 
state the reasons why such .. elittinction hal 'been drawn and maitttained? 
(c) If t·be enswer he in tlte negative, will Govt'mment be pleased to, 

. ~ if on different stations '?Il the said niilway, waiting 'lOOmS on the 
st'ations aPe ~e el  provided fol' Europeans aDd Indians and that thoSt) 
for the fonner nre better fitted. fumished and looked after than the l e ~ 
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JIr. A..  A.. L. ~.  (a), (b) aDd (0). Government. are ~  ,aware that 
unv such distinction 8S suggested hy the Honoll1'Rble Member IS made on 
t.he metre gauge sysbem of .theBomba.y, Ba.roda andCenttal India. Railway. 
They are 8sking the Agent of the Railwa.y for an early report on the subject. 

Mr. Jhkht&r 'SlD&h: May I know if such :w8.iting lOoms do exist at 
Rewariand Mount Abu? 

. . 
Kr. A.  A. L. PIlSODI: Government have no information on that point. 

That is why they have inquired from the Agent, 

,ApPOINTMENT OF AN INDIAN MEMBIDR TO 'tHE RAILWAY BOAkl>. 

767. -Mr. Xukhtar SIDp: (4) Is it a faot that Government aTe con-
templating the appointment of a. new Member to the Railway Board? 

(b) If the answer be in the a.ftirmative, will Government be pleased to 
state if an Indian will be appointed this time? 

The Honourable Sir Georl_ BalDy: The Honoullable Memher is now 
aware of t.he position. from the remarks which I ~8 e at the c1Qse. of the 
general discllssion on the Railway Budget on February the' 21st:· 

Kr. H.G. Oocke! May I ~  the Honourable Member whether the large 
numher of questions dealing with sweetmeats, return tickets, and 80 ·on, 
.are in part responsible for the creation of this new post in the Railway 
Board? (Laughter.) . .  . 

Mr. K. Ahmed:· That question does not arise. (Laughter.) 

Th. Kcmourable SIrCJeorle BalDy: 1 cannot . ~ e the n ~ n. 

l ' ~  }'on SALE OF THE DECISIONS (lJ!' THE RA":I';JflS ADVISORY COM. 
MI1"TEE . 

. 768. 4oMr. Jlukhtar SID.h: (a) Will Government be pleased· to state if 
they publish the decisions of the Rates Advisory Committee for publio infor· 
mation and they are kept for saJe to the public? 

(b) If the. answer be in .thE! negative, wHl Govermnent be pleased to coo-
sider the advisability of doing, so in future? . 

Mr. A. A. L. ParioDlJ: Orders have been issued· tha.t the Heports of the 
Railway Rates A,dvisory ~e  with the Government·o£ India's orders 
thereon, should be published and made available for sale to the public, 

CoNS'tRUCTION OF A BlUDOB AT 'l'HE n ~  TRill NOJtTII, WESTERN 

AND EAST INDIAN RAILWAY ON THE MEERUT BADPAT ROAD. 

769. ·Mr. X1Ikhtar SID,..: (a) Has the attention of G e e~  been 
drawn to the inconvenience felt by the road traffic passengers by being held 
up fer a long time at the cl'08sing of the North Western Railwa.y a!ld thfl 
East Indian Railway .on the Meerut.Bagpat· Roed? ... ... 

(b) Will Government be pleased to state the Bverage n ~ e  of trains 
{passengers and goods) passing by ~  during 24 hours? 

(c) Wilf Government be l~ e  to st.ate the·time for which the traffic is 
held up each tiine 8 train passes by this crossing? 
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(d) Will G l ~n  be le88~ to state by what.t.ime this n n~e l' en e 
is likely to be removed by the construction of a brl,dge at this ~ n  

JIr . .A.. . ~  (0.) No. 
(b) 32. 

(c) and (d). I doubt whether it will be p.osaible to ascertain tbeaverage 
time that traffic is held up at this crossin.g, .but.I am sending a .copy of the 
Honourable Member's quest,ion to the Agent .of the North Western Rail-
way in order that he may consider whether any action is necessary. 

IIr. lIukhtar Singh: Will the Honourable Member kindly ask the Agent 
to inform me of the result of his investigahion? . 

IIr. A. A. L. Parsous: I am not asking the Agent to' investigate 'the 
matter. I do not think it is in the least! likely that it will be possible 
to ascertain the average time traffic is held up at any p&rticula.r crossing. 

INCONVENIENT ARRANOlllMEN'r O}'THE MUZAFFARNAGARRAILWAY S'l'ATlON. 
, . 

770. -Mr. Mukhtar SlDgh: (4) Is it R fact that the new mandiin 
Muzaffarnagar is situated 'Very close to the Railway station and that theie 
18 no convenient way for the passengers to reach the station? .. . 

(b) Is it a, fact that generally pas&engers ha.ve to cr.ossthe railway: line 
while gcoing to or coming from the Dew mandi? 

(c) Will Government be pleased to stilte the average number of accidents 
.(1) killed, (2) injured, which occur during a year? 

(d) Will Government be pleased· to state the number of accidents whiCh 
:occurred during the last· year? . 

(e) Will Government be vleased to 'state w\1o.t arrangement thev are 
-(·ont-emplating to remove this mconvenience? .'.'. '. 
... ",' . '. . 

,.r. A. A. L. ParBOIUI: Government have Dot at' present gOt; the imC)nna-
1';(lD asked for, but it is being obtuincd from the Agent of the North 
Western Ul1ilWIlY, and on receipt I will send it to the .Honourable Member. 

.  . .. ''":. ~ ..... 
) .. , . 

PROVISION OF ACCOMMODA'l'ION AND OTHER NlQCESSARIES'FOB THE LABOUR-' 

1IlK.."I OF 'I'HE BALLY BRIDGE CONSTRUCTION WORKS. 

T11. -Mr. S. O. KUherJ •• : (a) Will Government be pleaaed to ~ 

the number of skilled arid unskilled . labOUrers, maleimd female 'employed 
in the Bally Bridge Construction Works? 

(b) What Fteps have been taken to give immediate medical aid to the 
injured cases in the above works? Ha.ve any temporary hospitals been 
opened for the purpose? If not, do' Government propose to take any 
6teps iD the matter? . 

(c) Will' Government be pleased to state what steps have' been taken 
for the dwelling acnommodation and supply of pure drinking water for 
.the workers of the Eall>, Bridge Construction Works? 

JIr. A. A. t.. PU'IODI: Inquiries h&ve been made on the pointsl'.ised 
-by the -Honourable Member, ILnd I will let. him'havea r.eply as quiek1yas 
possible. .  . 
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SUBS'l'ITtT'l'ION 011' A CONTlUBU'l'OBY PBOVIDI:NT FUND FOB PBNSION FOB 

M'INISTlDJUAL OUIOBR8 0)' THlI: GOVDNME:NT. 

772. *Mr. S. O. K1Ikhlrjee: Do Govenunent propOIlO to 6~ 6 . e 
a Contributory, Provident Fund system for the existing l'enlion soheme for 
the ministerial offioers under the Central Government? 

'fte JIonoarable Sir George SchUlter: I would refer the Honourable 
Member to the second paragraph of my reply to Mt. Rahimtullah's starred 
question No. 881 on the 4th of this month. 

COUK.C!JI)S OF STUDY IN HIGH Se,HoOLs IN SIMLA AND Nil'" DB'LHI. 

773. *Mr. S. O. K1IkbeqH: (a) Do Government propose to lay on, 
the table a statement -powing the number of boy. who came down from 
Simla on aocount of the mOVe of the· Government of India and sought. 
adaussion in the looal High Sehools, N,ew Delhi, during the last three 
Jean? 

(b) Is it Po faot that the courses of study differ considerably in higher' 
classes in the Simla and New l}elhi schools which CBuses great inccn-
veaience to the students .and expense to the parents? If so, are Govern. 
mot prepared to take steps to make the counes uniform in the schools 
at both places ~ 

Mr. G. S. Bajpal: (a) The information asked for is being collected, and 
will be supplied to the Honourable Member. 

(b) The courses 1)1" study in the New Delhi High School Bnd the Gov-
ernment High School, Simla, are almost exactly identical in the middle 
classes. In t,he high classes, the boys readiqg in the New Delhi School 
have to appear in the examination held by the Da1h.i Board of Secondary 
Education, ,and have to read, iii certain Bubjects, different text books. 
Government are prepared to consult the Punjab Government about the-
possibility of making special arrangements for such boys at the Govern-
ment High Sched, Simla., provided that the Bumbel' ia suftieientl,. large. 

QUALl'lI'IOA'l'IONl!I J ~ ll  FOR ApPOINTlIIDT TO TIlE PILOT SBRVJ:C'B. 

774. "'Mr. It. O ••• 011: Will Government be pleased to state which ·of· 
the following contradiotory information supplied by them is correct? 

(4) In answer to question No. 285 put by Mr. B. Das at the meeting of 
... Legislative Assembly held on the Slit Allgust, 1926, Mr. N. J. 
Boughton wrote to him on the 5a6th Janu8!'Y, 1927 as under: 

"Pilotll at Madra., Chittagong', Bombay, Karachi, Aden lind Rangoon must POllleu 
• Board of Trade or Colonial Certificate of Competency as Mne'.r, of 10r,igre.,oiJlg 
' ~. " 
(b) In reply to questions Nos. 845 and 846 put by Mr. Sarabhai N. Haji 

at the meeting of the Legislative Assembly held ontbe 5th September. 
1927. Mr. N. J. Roughton wrote to him Oil the 26th September J9D7, as 
under: 

"At Karachi the exillting ruli!1I require '&5 II necel .. ry qaalillcation the posloNion 
of • Boar.d of ';1'rade or Colonial c!,rtifice.te of ~ en  _ Nate ~  },{a3te, Df a 

'~ ~ d.ll" It ill not obhntoryon candidates for appointment to th. 
aaruioOa Pilot., Berviefl to .hold eertiftoate. loll M .. "." .f ftWeigft·ps"u .. I;" 'nor are-
. Masters of home·trade Bhips deharrl'd from enteriQi U1Rt lIerv;('C'." 
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Th' BoDourabl, Sir (llOra' Ba.IDy: The matter is being-looked Into a.nd 
the result will be communicated to the Honourable Member in due course. 

NUHBBBS OJ' CERTAIN OJ'ncBBS EItU'LOYBD AT PORTS IN INDIA. 

775. *Mr. E. O .• '011: Will Government be pleased to state which of 
the statements giving particulars of the number of officers employed at the 
VQl'ious ports in India is correct ?-the one supplied to Mr. B. Das in reply 
to his question No. 287 by Mr. N. J. Roughton along with his letter dated 
26th In.nuary, 1927, or the particulars given to Mr. Jamnadas M. Mehta 
by the Deputy Secretary of the Commerce Department in his letter dated 
29th March, 1927, in reply to his question No. 1096, since the first state-
ment gives the total number as 280 while the seoond statement gives the 
total number as 8281 

The Koaourable 8U' Geora-BalDy: The difference is due to the inclusion 
in the statement supplied to Mr. J amnadas Mehta. of certain posts, in 
regard to which Mr. Das did nob ask for information and which were not 
included. in the statement supplied in answer to his question. 

NUXBIIRS Oll' ANOLO-INDTA.NS ANn INDIANS PBoMOTIID J'BOM RUDORDI,NATII 

PRADBS TO OnICEBS' RANK IN THE ACCOUNTR DEPARTMENT 01' THE 
EAST I:sDus RAILWAY. 

776. *Kr. E. O •• eol1: (a) How many persons have been promoted to 
the officers' grade from the subordinate rank of the Accounts Department 
of the East Indi8Il Railway? How many of them are Anglo-Indians, and 
how many Indians? What was the proportion of Indians to Anglo-Indians. 
in the subordinat.e grades of the Accounts Department before these pro-
motions were granted? 

(b) How many of these persons have been transferred to other depart-
ments of the Railway after such promotions, and what pmportion of them 
are Anglo-Indians? . 

Mr. A. A. L. P&nIODI: (0) No pennanent promotions have been made-
since December. 1925. pending the results of the cxpmment of separatiop. 
of accounts from audit, but bite number of Anglo-Indians and Indii.ns in 
the East Indi8Il Railway Accounts Department now officiating in the 
Officers' grade. is , aDd 8 reepectively_ 

Information as to the proportion of Indians to Anglo-Indians in the 
~ n e ~ of. the Aocoll:nts Department of the East Indian Railway 
ID (~ e e  192., WJl] be obtalDed aM supplied to the Honourable Mem. 
bel'. 

(b) None. 

JIr. K. O. -1011: Is it not a fact that th(' number of prornotioDs from 
~ n  the ~l( l .n  hBs heen out of all proportion to their strength 
ID the subordmate rankll? 

Mr. A. A. L. PAI'IOu: All [ have not got information as to their' 
strength in the subordinate ronks I am unable to answer the Honourable 
~1e e '  question. 

Mr.&:.' O •• IOIJ: Has the HonoW'ableMember discovered an,v special 
aptitude for . n 1~~ work in the Anglo-IndianA? 
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~. A. :A. I.. P&I8OD8: r ~ l  not: like ~ e ~ (i.;a:nUe 'opinion 
st.ralghtu.way, hut I ~  DO reason to SUppose that aptitude for accounts 
work pertains to. any particular race. 

DEPUTA'fION TO ENGLAND TO RTUDY .. MEcHANICAL ACCOUNTANCY" OF 

MEMBERS OF RAILWAY STAFFS. 

777. *1Il. E. O •• '00': (aps it a fact that some members of the Roil-
way staff ha.ve been sent to England at Govemmentexpense to learn 
mechanical' accountancy, and' some more are proposed to be sent for the 
purpose? 

(b) What is the period for which they are generally sent, and. what is 
the approximate expenditure per head incurred by Government on this 
account? 

(c) Is it a faet that one such person, who was seRt to England on 
.deputation, was made a Workshop Accounts Ofticer on his return after 
a few months? : Is it a fact that his servioeS have been' dispensed' with 
since, after giving him a month's pay:in lieu of notice? What was the 
cause of his removal from service? Which officer was responsible for his 
appointment to. the Railway service, and what enquiries were made' by 
that officer about this person's previous history before appointing him? 
fly what amount haa the State been a loser on accOunt of the expenses 
incurred in his training in England, and what amount, ifanJ, ~ the State 
lost as a result of tbe circumstances that led to hiilremovs:l from oBioe" . 
. Ill •. A, A •. L. panqu: (a) Only one was sent, and ·a8 arrangement!! 

tC.'fln now· be made ':.0 train others. in this country, it is not proposed, at 
tiny rate for the present. tCl .send. others .. · 
(b) In view of the answer to (a) this question does not I\rise. 

(c), He was appointed to officiate 118 Workshop Accounts Officer' o.nd 
'worked veryweil for flome .time. His servioes were dispensed with 
under the terms of II is engagement, with a month '", pay in' lieu 'of notice 
us latterly he became involved in debt and neglectecl his work . 

He was' appointed ~n  years ago to the' railway e ~e by the 
AccountamnGeneral, Ha.ilways. who, it is .presumed, made the usual 
.inquiries before making the appointment. 
The coat of his t,raining in England was r.bout Rs.· 6,000, hut it is 

-difficult. in view of i·he fact that the officer <lid work well for some time 
.and contributed knowledge and experience towards the introduction of 
new methods of workshop accounting. to assume that Govemment lost 
all that was spent. in his training. The State fluffered no direct loss 611 
Il result of the circumstances that led to the termination of his scrvfces. 

Ill.· E. O .•• ogy: What did this mun'tl training .in ;England. cost t,he 
~e en ' 1 . 

Ill. A.  A. L. P&rIOD8: Rs. 6,000, as I have said. 

Kr. E. 0 .• 801)': I am sorr.Y I did not henr the amount. 

THE HAYMAN·:MAHINDRA PUNCHING MAORINE. 

778. *1Il. 1[. O. -1011: (a) Is it & fact that a machine known as 
-the "H&yman-Mabindra Punching Machine" ia being largely ~. for 
the Ra.ilwaya? If so, how many of them haVe so far been purchased and 
·at what cost? 
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(b) Is any officer connected with the RaHway e ~ en  interested in 
the manufacture or sale of these machines? . .  . , .... 

''Kr. ~ .A.. L. P&nIODJ: (a) I understand that some of t.hese machines 
lire being used on the East Indian Raihyay. I will Bscertain for the 
Honourable Member the number and cost. 

(b) Mr. Hayman is u. part patentee. 

Kr. 1[. Ahmed: Will the Honourable Member kindly expla.in what is 
thitl "Haytnon-Mahindra Punching Machine" and give an idea to HODOur-
c.ble Members of this Assembly as to what it is? 

. Kr. A.  A. L. P&rIODI: EJ:Oept that it is '0 punching machine, 1 am 
draid I have myself no personal knowledge about it. 

UN STARRED QUESTIONS AND ANSWERS. 

HOUSE ACOOMMODATION FOR MILITARY OFI'ICER."I IN PESHAWAR. 

252. Kr. Kuhammad Iamlll JthaD: (a) With reference to the reply to 
Pandit Hirday Nath Kunzru's starred question No. 586 on the 26th 
March, 1928, when the Army Secretary promised to give a full reply after 
he had received the report from t11e officer deputed to inquire into the 
conditions of house accommodation for military oflicera in Peshawar, has 
the report been received from that officer? Is the Army Secretary now 
prepared to make a full reply to that quesftion? 
(b) Is it a fact that the District Magistrate of Peshawar, ordered the' 

forcible surrender of Bungalow No.2. Roos Keppel Lane, Peshawar 
Cantonment, fourbeen months after the se"ioe of notice regarding appro-
priation only, and without first serving the owner with a notice for possession 
all required by law? Under what law or rule did the District Magistrate 
take this action? 

1Ir. G. K. Young: (a) The rep,ly promised WBR sent to tho Honour. 
~ le Member. Pnndit Hirdnv Nath KUDzru, on the 31st March 1928, 
I am sending a copy of it to the Honourable Member. 
(b) Government are informed that the District Magitlltrate was called 

upon to enforce po,'1session. and did so under section 12 of the Canton-
ments House-Accommodation Act. If so, his action a.ppears to have 
heen perfectly legal. as 8 notice under section 7 had already been issued. 
and the Act does .'lot require the issue of !lny further notice. 

ELlCilBILITY OF THE MUSLIJII NOlllINATED MEMBER OF THE PESHAWAR 

CANTONMENT BOARD TO SERVE AS A MEMBER OJ!' THE BOARD. 

253. Mr. 'Xuhammad IamaU Dan: (a) With referenoe to the reply to 
unstarred question No. 452 of t.he 2Ot.h September, 1928. will Government: 
be pleased to state whether they are satisfied that the Muslim nominated 
member of the Peshawar Cantonment Board is qualified to act as a member 
of the Board? 

(b) Did Government institute the promised inquirY' ii1to this matt.er. 
and. if so, will Government be pleased to lay on: the table the result of thi. 
inquiry? '. 
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1Ir. G. M. 'I'oaaa: <tJ) Yes. 

(b) Yes. The result, of the inquiry was cammmu.eated to Pamdit 
Thakur Das Bhargava on 1st October 1928, and was to e~ 'effect fllat 
the member in question had not ·been dismissed from the Cantonment 
Committee, and that ~e e e the last part of the question did not 
{.rise. 

OBDlIIIl8 BY T.IIE 1I1Ll'I'ARY. :AU'l'HOBlTDS IN PESHAWAR EJECTING OwNns . 
OF BUNGALOWS FlWM THBlB RBSIDENOU. 

2M. 1Ir. _gbllDmad lImall DaD: (Go) Will Go.et'DlDeDt be pleaaecl to 
st.ate whether executive orders I.l1d circulars i8lued by the ~ . 1;)eput-
ment from time to time before the passing of the present Cantonment Act 
are still in force" 

(b) Will Govl!Imment.be pleased to IItate whether thll'e was any special 
law under which Cantonment lands were given to grantees on a special 
contract for ·buUding bungalows in. the Bombay and Bengal Presidencies" 
If so, was this law ever in force in the P..unjab? 

(c) Are Government aware that in March, 1922, His ExoelleDcy the 
"Viceroy· in rep1r to an add,.-ess by the deputation of the All-India Canton-
ments Association, assured the deputationists that the rights of the owners 
to live in their bungalows would Dot be. interfered with., If 80, has the 
Army Department acted in accordance with this 88surance" 

(d) Is it a fact that the ownel'B of bungalow. in Peshawar Cantomnent 
have recently been ejeoted from their bungalows by the orders of the 1t1ili-
tary authority in contranntion of the speoific provisions of the Houae 
Accommodation Act? 

111'. G .•. Yoq: (a) Any executive orders and circulars, which are 
inconsistent with th(l provisions of the presem; Cantonments Act, have 
flutomati'Cally ceased to have effect. The old rules governing the grant 
of land in cantonmrnts were e ~ e  by the Cantonment L&nd 
Administration Rules in 1925. but remain in force so far as the grants 
made under them M"t: oODoemed. 

(b) There were aeparate rulea for each Presidency Army, prescribing 
the conditions on which grants of land in cantl'nments were to be made. 
~ n n en  in the Punjab were included among the cantonments of 
1 he Bengal Presidency. 

(c) Lord Reading assured ·the deputation that owners of housea in 
('antonments, who were then proteoted under section 11 (C) of the 
House Aooommodaiion Act, 1902. would continue to receive such pro-
tection. There h88 been no departure from thia assurance. 

(d) So far 8S 1 r.m aware, no such case has occurred. 

CoNSTItUC'1'lON OF QUABTEBS FOB TIlE Ct.nlts OF THE MOTIHAM H.4D 
POST 01'1'1011. 

w. ·111 .. 0...,& .... llaP: (a.) With e ~e to my UI1ItiIarni1 ,U88-
tion No. 188,·dated t.he ~ September, I., 18 It a fe,et that mot a amgle 
set of quarters bas yet been constructed for the derb of the Motibari Bead 
"Post Oflioe? 
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(b) Is it a. fact that, a.ecording to the Site l~ l n Comfhlttee'li:ll8pon. 
it has been proposed that the said proposed quarters be constructed by the 
Public WorIE. Deparim&nfl' 

(;c) Is ~ a ,fll.Ct that, ~  ,to the Site ele ~n Committ.ee's 
Report. the Ilian maps and the estimate have been prepared by tl1e F..xccu. 
tive Engineer, Muzaffarpore Division 1 

(d) 1s it a fact that ~ has now, bee,n proposed to get them COJlstructed 
,departmentally?' ' , ' 

(e) If the anRwen to parts (eI) to (d) be in,the affirmative, will Go\'em-
ment be pleased to state the reasons therefol', and *lso for the dela,. in 
completing these conatructions? 

. . '.' ". , 

JIr. B. A. 'S&mI:' (a) Yes. T\\'o sets of quarters are, however, in hand. 

(b) Yes. 

(c) No. 'l'he estimates for. the remaining quarters ~e still under 
preparation. 

(d) Yes, jf it is c(\nsidered more economiMJto-get the quarteni eOn-
t.tructed by departmental agency than by the Public Worb Department. 

(fl) 'l'he construction of 'quarters is usually undertaken by the Public 
'.Yorks Department, but it may be found to be more economical to have 
the work done departmentally. Government al'e not in possession of 
mformation as to the reasons for the lack of progress, but will inquire. 

RULES FOB LEAVE, PAY, PBOllrlOTION,lIlTC., OJ' THE STAF]!' OF THE GUAT 

INDIAN PENINSULA RA.ILWA.Y TRANSFERRED TO THE RAILWAY CLEAR-

ING AOCOUNTS funOE, DELJII. 

~ 6. tIr. If. O. Kelkar: (4) Will Government state what rules they are 
going to make applicable to the Great Indian Peninsula Railway staff 
brought from Bomba.y to Delhi, to serve on the establishment of the 
Clearing House, in respect of lea.ve, time-scale, promotion and other 
prospects? Will all the members of the staft be' on the same footing as 
those of the establishment recruited from othet railways? 

(b) Is it a fact that this Grea.t Indian Peninsula Railway sta! is not 
given the increment worked out for them by the Great Indian Peninsula 
Railway Administration and intimated to the Director, Railway Clearing 
Accounts Office, Delhi? 

(0) Will the seniority of the men of the Bdml:ay staff be 'counted. 
from the date of their first a.ppointment, or from the date of joining the 
Clearing Office? 

(d) Is there any truth in the complaint that the' men in the Clearing 
Office l\I'e overburdened with work for the present, and that theyha .. e to 
serve longer' than the usual heurs? 

Kr. A. A. .. l ~ (4) The staff transferred from the G~ .  IDdian 
Peninsula Railway tatha Clearing Accounts Oftice will be OD the 8_e 
f .. ~ as those ~e e  from other railway. in, all the ~ e  
referred to by the Honourable Member, except leave, in regard to wliich 
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they will continue ·to remain under the leave rules of the Great Indian 
JteJ;linsula Railwa.y. .  .  .  . . 
.. I '. I • 

~  Yes, in respect of a SlUall number of men . only , due to .s. mistake 
haVlng been made by the Great Indian Peninsula Railway in interpreting 
t.he orders regulating the pay to be drawn bv the ~  transferred to 'the 
Clearing Accounts e~ ". 

. (c) A ~e.  has been. appointed for the purpose of framing 
detailed rules for fixing the seniority in the different grades of the. em-
?loyees transferred from various railways to the Clearing Accounts 
OjJiCt;l •. 1 have no doubt that this Committee will take the past service 
It employees into consideration. 

(d) No, and 1 would invite the Honourable Member's attention to 
the reply given to starred questions Nos. 668 and 669 on the 19th Feb-
ruary, 1929. . 

AI..LBoBD RACIAL DI8CBD11NATlON IN TO PRoMOTION 01' ENGINE DBIVDS 

ON THE GBUT INDIAN PII:NINSULA RAILWAY • 

. 217. Mr ••• 0 •. Ee1br: VI) Have certain sections of the Railway engine-
drivers on the Great Indian Peninsula Railway made any representation to 
the Railway Board complaining against racial discrimination in railway 
service? 

(b) If so, will Government state whether any reply was sent to that. 
representation?' . 

(c) Is it B fact that on the main line of the Great Indian Peninsula 
:Railway there is not a single engine.driver, either a Hindu or Mahome-
dan, who is in charge of running mail or 'Passenger trains? 
(d) If the reply be in the negative, will Government state the n.umber 

of such drivers? 
(e) Is it a. fact that the pay of "A" closA drivers is from Rs. 100 to 

Rs. 310, of "B" class drivers from Rs. 130 to Rs. 285, and that of "0 ,-
rIass drivers from Rs. 72 to Rs. 140? 
,  . (f) What are the circumstances under which a. driver under "C" daBS 
rilay be promoted to the' "n" class and 1\ driver from the "B" class pro-
moted to the "A" class? 
(g) Have such p!'",motions ever occurred before? 

: (h) Will Government state the number of drivers under these three-
classes in the Great Indian Peninsula Rnilway? 

1Ir. A. A. L. ParlOu: (a) No. 

(b) Does not arise. 
(c) and (d). I am obtaining the infonnation for the Honourable Mem-

h,er from the Great n. l ~n Peninsula. Railwa.y. 
(e) Yes, except· that the maximum for n class drivers is Re. 285. 
(f) '1'he rule is that drivers are eligible for promC?tion . to a higher ?lB8s 

R£I vacanQies occur, provided they possess tho ~ l~~ l n  ~ the ll~ . 
end that exceptional men may be promoted to a higher class uncler the 
orders of the . Chief n~ n e n en en ~ I am not aware. 
whether e. l .~ e  part. of ·this nl1e mea.ns t1i&t an exceptiona.l C class 
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·driver Illt\,)' be promoted direct to the A olass, or that an exceptional 
. driver in one of tbe t.wo lo\\.'er clASses lllay be given the :p$Y of, a higher 
:llass even thOugh' there is no vacancy; but I am making inquiries, 1 
;um al&O inquiring wbat the qualifications la.id down for each Cla8s are in 
'~ .n e with ~ rule. 'fhE!: rule further provides that, befQre pro· 
,notion from 011e grade of driver to another, there will bE! ILIl examination 
in Imowledgc of the locomotive Rnd of the rules in force. 

(g) No, doubt_ such promotionsh,av8 occurred since -the rules provide 
ior them, but I am verifying this from the Agent of the Great Indian 
:?eninsuln. Raill\'ay. - -

(h) I am obtaining the infonntlotion for the Honourable Member. 

I)ANEL 1!'OH ']'HE S'l'ANDING ADVISORY COMMIT'rEE FOR THE 
DEPAR'rMENrl' OF EI;>UCATION, REALTH AND LANDS. 

JIr. Pl'eliClll1t; HonQura.ble Members will-relllcmber tbat cn 1ibe -20th 
FebrutU'Y', ]92{), I informed them that_. as a res\i1t' .;>fth.e _ &IlDounoem8Q.t 
made by mo on the 11th February regarding the election of ~ e  
-to the Standing Advisory CO,ll\Dlitteefor t\Je Dep.artment of Education, 
Health Rnd Landa, onl.Y six nQmina.tions had been received up to 11 
noon on Wednesda.y the 18th February, the time 6xed ,for ~~ eJ ~ e .e  

'yIi)minlltion.s, nnd ':bat the ntnhber,. of candida.tes p"ropoeedW&l 1~  tJlan 
thu n l e~ rQqtt$red. 'UndE·Jf ~~ l . n It (3) of ,tbe ~ .~n~~ ~~. 

--cribed for thehcilcUng of ele ~ n  by m.eaas .of .the single ~eJ le 

vote, I,n.cc?l'dingl.Y e 6n~~  the time e e~ n  ~l nn~ n8 ~  .to 
12 noon o.n Thw;sday tbe. 21st February. I have ~  to iDfonp the 
Assembly thQt up t.> the, ~e IiII) ~ en e  no. f""ber Dom,inatioDS 'have 
been e e e~  ~ ~ l  the .Regulation empo:w:ers me to appoint aD 
aJdit.iQnlll fu.l'f;her l~ J'  for e e ~ ,J\OmiQatiODs, I have deoided not 
to do so .. -The panel ,therefore., t.s required ,by the temls.of the motion 
rJl(lved by Mr. B(l.jpa.i' on the 11th February, 1929, cannot be formed. 

ELEC'l'lON OF A PANEl ... EOR l'RE OEN'l'RAL ADVISORY COUNCIl. 
- FO)l RAILWAYS. 

Kri ~'8 4e  H(lnourable Yembers will recolleot tha.t on the 21st. 
i:"ebl'Jla.ry, 1929, the announcement deelaring certain Members 8S having 
htlC!.n duly elected to the Central Advisory Council for-Ra.ilways WBB, ~n 

lin ,objection being raised :t>y Sir Purahotamd8ofl Thakudms, heM up 
(le~ an in.qua.y into the nomination paper of the Honourable Mem-
her. I have now to inform tbe Assembly the.t 0JIl iDquiry hBf' disolORM 
the faot that the nomination paper of Sir Pu.rBbotamdaa Tba1rurdas, 
whieh wu for fibe Central ~ Council fm Railways, _ W81'\, by a 
rl)gretWle oversight; on the tJait of the oMce, placed among. the nomina-
fOOD .apers for the 8 n ~ FinlUleeOommii!t;ee for Jtn.flwa.y,s. The 
mittake has ,ince ·beeD rectffiedand &s the 'n~ e  of, candidates lln~ .  
eUe«iillli ~e ilulWlber'req,uired, Ml e1eotlonWl11'he n$(ieuary .. 'The .election, 
'As'lllrMdy - n nl ~ . . "'lIItake r,JAOfI on the Mh -JJ' ~. i9l9. " 



THE RAU.WAY G~'l' 1  OF DEMANDS-contd. 

SEOOND 8 G 01~ . 

~ ell e trom R6v6n'Ue-oontd. 

I>EMAND No.1-RAILWAY BOARD-Oontd. 

Mr. PnII4eDt.: The House will now resume further consideration of 
the following motion moved by Sir George Rainy: 

"That a sum not exceeding Rs. 12,61,000 he granted to the Governor General ill 
Council to defray the chargell which will come in conrae of payment during the year 
ending the 31st day of March, 1930, in I'espect of '&ilway '.'~ 

Policy of not reducing mtes and fares fOT short distanccs. 

Kumar CIaIIpDa'Id 8bih& (Bhago:lpur, ' ~  and the 8anthal Parga-
nos: Non-Muhammadan): Sir, I rise to move: 

"Til. the Demand nnder t.he head 'Railway Board' be reduced by Rs. 14,000." 

e ~ I deal with the subject, Sir, I think that the figure needs a word. 
of explanation. The House wilt see that the voted budget estimate for 
1999-80 for the three Membel'B of the Railway Board is BB. 00,000. I have 
ded.tIdtecl b:om that Rs. 64,000, the voted portion of the expenditure on 
the· addit.ional Member sought to be created. So the balance of the 
vOtable grant' fOr the remaining two Mombel'B comes toRs. 28,000, and I 
want to omiit the grant for one of the Member, the Member who is in 
charge of fixing rates and fares. It hn.s been made clear during the gene-
ral discussion on the Railway Budget by several Honourable Members, 
who spoke from these Benches, that the rates and. fares of the railway. 
are at present arbitrarily fixed. It is said that, in this matter they apply 
the principle of how much the traffio can bear. The Government inter-
prets the prinoiple to mean the law of supply and demand. They do not 
pause to consider what is the capacity of the people to. pay· That inter· 
pretation affords an indefinite scope fOr the pe1'8oDal judgment of the man 
who fixes the rate in an atmosphere of probability and doubt. a.nd it is 
equnlly potentia.l of promoting social and economic progress as of retard-
ing it. We have known by our experienoe that the railway' administra-
tion certainly uses it for retarding the social and economic prograla of thia 
country. and its aim seems to be solely to get an increasing return. • 
reduction is made not to mitig&te the hardahips of the travelling publio 
or the hardships experienced by tradel'B. It is only made with a view to 
bring in more money to the coffel'B of the railways. which they oan squan-
der away in creating highly-paid appointments. The railw&ys, I IUbmit, 
Sir, being a sort of na.tional industry, the profit should be e ~  
shared by the people of the country; but what do we find? We 8ndthat 
the commerci&l principles are applied to amass ororeB· of rupeee, not; to 
benefit the nation, the labourers or the low-p&id employees -'0 much, not 
to bene6,t tbe travelling publio. 8S to <lreate fat .• tWariecl ;.,.a and'm8ke 
the admini.tration top-heavy. In fact the qu8ltlion' bl ,BUg-ratee '&lid 
ff'res reqllires immediR.te re-exR.mination and has to be kept Wider conata.nt 

(1190) 
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watch. We have Been that, with commercialism on one side and the 
broad human: l ~ e  on the other, we cannot at present detennine 
what ie exact.ly ~ jURt return which the railways should hnve for them-
selTes nnd what are tho proper· rateR and fares to fix. 

Tile non-reduciion or short di.tance fo.res and. rate!! cannot, for the 
~ e  that, be said to h& strictly on aocount of commercial neoessit,V, 

We do not knpw whether, intheexistiDg circumst8llces, not reduoing 
short distance rates is economically justifiable. Mr. S. C. Ghose, the 
author of 'A Monograph on Indian Railway Rates' 116!I given us conorete 
examples which bea,utifulb' illustrate this point. On page 274 of the Mono-
graph, which hilS been published by the Superintendent, Government 
Printing, India, he says: 
"If the 14lng \Ii stance traffic be for say 633 ~ le8 and ihe ra.te charged be ·133 pie 

prl' maund per mile and the load be 380 ~ 8 in a wagOD, the result would be &8 
f<>1l0w8, as IlOIllPAl'fld with the rateofJ 1/3 pie up to 75 miles and 4th pie 75 to 125 miles 
on a l4!ad of 125 miles on traftlc ofaimilor wagon load." 

and then he gives tJlcse illustrations: 

"380 rods. x Re. 0·7·0 per maund = RII. 166·4_0 or say 166. 
Tokin/( 70 miles 8S the wagon mile runler diem, 633 + 70 equal 9 days ill transit, 

and if 2 .days lIIe allowed fOl' I)eI1ding on . receiving ·.tation8, the total t.ime ()('clIpieil 
wou.ld be 11 day •. 
Thl'refol'f' 166 + 11 gjve a wagon pel' -day return of Rs. 15. 

F.'l'i,ht for 126 milu:-
ll '~ ailea x 1/3 

Next /j() mllee xi .. , 

RII. 0·3·2 x 380 maund. = RI. 75·3·0. 

25 pies, 
13 pit'S, 

38 or 
Re. 0·3·2 per maund. 

At. the rate of 70 miles per day, lJ6 milea will take My 2 o.Y8 for & wagon to <'Om-
plete the rUII, plu, 2 days as ulPlBl for loading and unloading make 4 days. 
Thul Rs 75 + 4 -= tfl. 1812.() per wagOn per dRY, 

"Tn a case like this (he says) Sh01·t distance traffic il not n. leiS. paying traffic tl1a1l 
IODg distance .traffitl.fl'Om the point of view of wagon earning per day, and it ill to I.e 
noted .. hat neither block rates nor any terminals have lINn taken into account in l n~ 
a.t the rate for 125 neile!; and at thl! AmI! time 4133 pie rate for 633 l~  is IIho a 
~'e  fair rat,e for this lead. 

If. however, the vellicle mileage attained in a day were 90 miles and the total time 
OecUplOO reduced by 2 days, .namely to 9 doya the 'wAllIn per day' 'return on trnfti" 
for 633 miltl8 wonld havt' been R8. 18·7·0 or very much n~  the figure obtained for 125 
mill!!! lead." 

.  I need not rend the remaiuing portion of the plIragraph. }'rom what 1 
ht.ye read, the example prons that h.Y no means is it the nIle thllt S}lort 
~e traftie is always uneconomical. There Dlay be conclitions in whic'h 
shirl distaoGe ,trnffic may be uneconomicai, but, th"'re may again be eon-

~ . ~ which. ~ is profitable; As I have explain.ed in the beginning, 
the. eXisting cond,hollsare not such.that we can take It for granted, 01' say 
&uthoritat.ively, that short distance traffic is, as a rule, uneconomical for 
the l 9~ . . ,  ' 

Now, Sir, there is another aapeot in which the question of short distance 
rates should be. oonsidered. We- lmow that freights have helped the trade 
t·o be concentrated in big cities and. that all materials ltkc grain, con! ek. 
are (lamed to cities like Calcutta, Bomhay, Karachi. If; however.' ",hart 
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distance rates ~e ~ e .. there would naturally be a tendenoy ,forsQ).a1l 
towns to flouriah with trades and, ~ 8 . because the ~ n l'8 would 
na.turally say t,o themselves, .. If loan carpy ,my goods to nearer ·plaeefl at 
reduced rat-es Bnd sell them there profitably. why shoulci I ,take the tfQuble 
of, taking my goods to 'for off places 'like C_loutta. andunaergo 8~ e l 
hardidlips." So that,. from the point of 'View of the', deve)opf!ient ~
tti(;l!a.nd t,rades in'smflll t,oWIIsib every "part of this vag!; country. it: la 
necessory that the question bfB redli(litjion' in short distan,ce ~  ibould 
receive consideration, uniess, of ~ l e  it ,is pw>'Ved that n n~~ n~(  
of such rates' is economical and'that it is neCessary thattliis polloy'iibOUtd 
be l'e90rtod to. '  ,  ,  '  . ,  . ," "  , 

Then. Sir, if vou look lit the farl'fl, vou will find that the bulk of the 
pooRle of this country are suffering the' greatest possible n ~ e at tbe 
bands of, the railway authorities from· the non-reduotion of short diataDoe 
fares. In the Railway Adminiatl'ation Beport for 192'l-28-the late1!t we 
have got-we find that the averll-ge distanee that a 8rd class passenger was 
owed was 85'4 miles.' 1'hese are the men for whom the HonoUl'ltble the 
Hailwoy Member showed so muoh solicitude when he delivered biB budget 
speech. These a.re the meD w:ho pay nine-tenths of the pauenger l'e-.enue 
to Government. and these are the meD, Sir, who have only one' me.l,. 4ay, 
in this country. From these men t,he railway authorities charge AS much aa 
3'22 pies per mile as railwa.y fRres. You can very well, see, Sir, that a 
man who carns two annas to four AnnRS a. day cannot afford to bravel many 
miles. even by foregoing his one meal. It" hRS been found that he cannot 
tra.vel-more than 10 miles, at Ilny rate, and that being 80, the argument 
i,hat the farea in India Ilrc the cheapest goes to the wall. Mr. Priestley 
ha.s calculated that in Amerioa, although' the ~ e per mile is 11'A pies, 
ond although in India it is 8'22 pies, the average distance whioh A labourer 
in Amerioa can go for one day's nnmings is 6S'miles, and the RverRge which 
3 In.bourer enn go in India is 10 miles. If he goes to a marriage party he 
lll\R to forego one day's lelwE' pay. H he haR to go to district hARdqua.r-
t,ets from his village, ho has to forego one day's meal. ' That is the condi-
tion in whioh 8rd class pa.ssengers in India Bre nt present, and the Gov-
~ en  instead Of thinking of them Rnd reduoing the fare in a way which 
would go to i;heirbenefit, reduce the fares i". 8 wa.y which henefits only 
the big people, Aft,er all. t,he hulk of the 8m clsss passengers who travel 
long distances a.re those who are servants of big people, and t.heir fares, 
naturallv. are paid hy their ~  who have It heavy purse with them. 
The bulk of t.hese 8rd class passcngol'R who have to pay from their own 
poe)rets go only short distanceR, say 85 miles, as this report says. Sir 
William Acworth of the Indinn nailwny 'Committee, speaking on 1 ~ 

econtlmies, stated that very few pssgenge1'8 could afford to travel ~ , ~  

oountrj unless fares were very low .. It would ~e n e e8 n~ to n ll ~ 
~ 'Oovernment has taken that adVice to hearl. I want the GOVe1'IlJ'I1ell,' 
to look into this question. A time may come when the bled .e ~~ 
may die and the R'olden oggs mny not be forthooming.If ~l . ~ '. 9 
put 11. burden on these people to holster up your revenue. then ~ ~  

hen(lfita with them' And' dl)n't spend their money on 8e~ ' e8. 

Sir, to sum up, 1 submit that the non-reduotion of the shOrt-diatancEI 
~ and fa.res 18 not on n ·flounttha.aia. I1mthel' 81,1bmit, thatft Ie Over-

cOQlmEftialiaai;ion and of ~ ' adnntage to ridlwayt;' and' wbat" 'f' 
m<We, works great hardship on the t'1'avt'!t1ing public ... ,. 
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I hope these matters will receive the consideration of Government and 
'hat, before long. they will change their polioy and reduoe ahort-distance 
rates and f&rei. 

Sir. I ~ e. 

fte l.evd.l. o. OhaUerJee (Nomina.ted Indian Christia.ns): May I Uk, 
Sir, if there is .. quorum in the House? 

S ...... BQDOl11'abl ••• mbera: Oh yes i more than 8 quorum. 

Mr. ~ .8l '  If the Honourable Member will himself count, he will 
find that there is'. Mr. DUrilJswamy Aiyangar. 

Mr. o. ~ . '~  (Madras ceded districts and Chittoor: 
Non-MnllammadallRurnl): Sir. I shall say only a few words. The other day 
'1 mentioned the difficulties of, third class passengers in paying the present 
fares for these short distances. I informed the Honourable Member that per-
sqns who take tickets for mbre than 150 miles are very rare. In reply to 
that my Honourable friend. Mr. ParSons. was kind enough to send me a 
few figures. I take the figures for the Southern Mahratta Railway from 
April to Sopt-ember. ]928, which show 82,000 tickets-sold to thin! class 
passl!ngers for lIo distance of O'f'f'r 150 miles. 

I may infQl'lll him that ~ Wall ,the ~ ee e n~  third class pas-
12 N N !lengers, namely ~ marriage season",and even if we take the 

00. . ~e  for 11-. whole e~. it comes to only ~2 lakbs of ll8 en ~  
who tako third class ,f,jckets for l. .n ~ over 150 mdes at a. stretch. We 
find that the l~ Jn e  of third, class ~en e  for a whole year is 
26 miJ1ions on tho Madra.s and Southern MRhratto. Railway, out of which 
only 12 Inkbs of people have purchased .tickets for over 150 miles at a 
time. Snrely that is not a matter on whioh my Honourable' friend, Mr. 
Parsons. if he had followed his usual practice and if he were legally mind-
ed. would have given information., That .miQrmaflion 6 ~e fo.flal 1;p his 
own calle than mine. and an o.dvoeBte will never plat'e such materials in 
tho hands of the opposite side (Laughter). 

My n~n l  friond, ituiilar Gangano.nd ~n ~. has pointed out' that 
n ~e n ll  of the revonue from pa.ssenger tr#t\c are dt\J1ved from third 
01as8 ~ll e e . I may add to ,it alid say that the entire reven\!.e from 
. e ~e  traftic ,comCR fromt'hird clt,SjI passengers. I ask my Honour-
ablt) fnend Mr. Parsons to take somo iroublo !lnd find out the figures for 
the ninning expenses of the Greli.t. Indian Peninsula Punjab Mail, ~  
oont.ains only first! and Rocond clqss laBsengers •. with a ~  dining. car 
attached to it, with several pounds 0 icc and diftCrent kinds of drink to 
be suppl\cd for the convenience of the' first and second claRs pasRengers; 
I Mk him t.o compo.re the figures. of the working expenses of thePllnjab 
Mail with i,be figures of the working .e ~n e  of 1\ ~ n which takeR all 
the tln'ee classes of passengers, or whIch takes only thlrd class passengers. 
I will aRk him to work out the figures and find out who is paying the ex-
penditure for ihis luXury which ~ nl'St and second CIBSS passengers are 
enjoying. You take first Bnd seoond clasl:l passengers by the speediest 
mails, whereas the third claaB passengers are ~  by the slowest run-
nm, ~ n8 possible. 80 Dl,uoh 80. that sometimes the passengers are 
tempted to geil. doWn from the train find walk to the next station much 
qUiijker than the' train. The first and second clal&S passengers are taken 
from Bomhy .to Delhi within B period of 24 houl'S, all at the expense of 
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t.he poor third clliou,plMI,Bengera. I therefore. ask, Sho. whether it is not 
necessary that the Honourable Member in charge of Railways should' pay 
special attention to this aspect of the matter and give the ~nee e  
reJief to t,he third elass passengers· ' 

In tho matter of freights, I have to say one or two wottis. The classi-
fication of freights is rather mysterious, and it is vary diffioult for us tQ 
unde1'8tand it. We find that a mSWld of salt fetches to the railway oom· 
pany in the traffio of goods from 8 to 6 aDnae per mile and how heavily 
this affects the poor oonsumer. oan be gathered from the f!,Lct ~ ~ nIt 
is t,he most eBSential commodity for even the poorest ma.n in India, where· 
as in t,he matter of freights for motor carS, we find It considerable reduc· 
tion. In fact, from my own personoJ. experience, I find that the charges 
for haulage for my own motor car from Renigunta to Delhi were BB. 560 
Just ;veal' Ilnd this ,\'e81' the oharges I had to pay were only Rs. 424. I 
ask, Bir, why are freights reduced on a.rt.icles of ~  and wbyare 
the freights heavy in the case of articles of necessity for the poor people? 
These are facts which require consiaeration at the hands of my Honourable 
friend Mr. Parsons. , 
Xr • .A,  .A, ~. P ...... (i'iwmeiai Comrnisaioner. Ua.i.lways): My Hon. 

ourable friend Mr. Dura.i.swamy Aiyangar ~l ne . I think. that I have 
been rather too open witb him and supplied him with stH.tistics whioh, had 
I been as legally minded as he is, I should not have put into his hands 
to 'be used against me. That charge is onewbich I am very glad to acoept. 
Hnd J should always ]ike to be equally frank o.ndopen with' Members on 
the opposite side of the House when they requite information, to ~ 

l'ver purpose they olas choose to' devote the infdrmation that I l l l ~' to 
l ~  '  , 

.r. C,. Duliaw,am, .&iJaapr: I only said you have not followed your 
ueual practloe. 

Sir Punhotamdaa '1"h&kurclu (Indian Merchants Chamber: Indian 
Commer(>('): It is a compliment in H.ny oase. 

111'. A • .A. L. P.,8ODa: I urn not at all sorry that. my Honour6ble 
friend, the Mover,has ~  forward ~  motion because it does give 
me an opportunit.y of cxplaming, and I hope cxplaining sway, a mis· 
eonception which I think exists in the minds of certeln Honourable Mem· 
bers opposite, due to the fact that our recent reductions, particularly of 
third. class ~  have been for fares over long distances rather than for 
short distances. After I have dealt, with the qucstion of third clasH {arcs, 
I will dea.l with t,he question of freights, because the two questions 
IAre not quite the SBlDC. The Honourable Member complained tha.t tJie 
reductions we have made wero not made to help the travelling public. 
but only to fill our railway coffers. I would put it to him that that dis· 
tinction does not really exist. I think that, in this matter, the interests 
of the public and of the railways are in practically cvery C8S0 identical. 
'J'hat is to say, railways wish to get more money into their coffers, and 
they therefore reduce the charge whiob they make to the ~ l (l in t"rdel' 
to obtain a larger number of clients 8nd to make up. or more than makG up, 
by thEl increased traffic which they get, for the loss whioh they inour by 
reduoing their charges. Now, if their anticipations are correct, if tbey 

(l ~  in gebting that extra. '~'  it is, I think, proof positi-.e that 
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-the existing rates are bearing too heavily on the person who trawls by 
the railways or on the consignor of goods bytbe railways; ad to the 
·extent to which our reductions are follQ,wed by an immediate inoreaau of 
.traffic, it seems to me that we are giving assistance to those people ~ 
w:hom our existing rates and fares bear too heavily, and the particular 
misunderstanding that I wish to remove is that there is any definite policy 
00 the part ~ the Railway Board of nob reducing rates and faras fOr ~ 
·distances. That is not the CBse. The position with regard to fares, as we 
found it, was this, that the average distance which third class passengel'f 
were able to travel WIlS falling off. What is the remedy for that 1 Obviously 
to reduce tho fares for long distances so that people will be able to travel 
a longer average distance; and I can claim that our statistics so far !;how 
that. our policy a.ppears to have been successful. But it does not follow 
from that that, if we found it desirable, we should not reduce fares for 
shoJ,'ter distances too; not necelJllsrily by reducing the fare for the whole 
·af the first 50 miles, but perhaps, as a first stage by reducing the fare for 
the distance between 85 and 50 miles. We should of course have to watch 
ver'y carefully whether, hy doing so, we should obtain iIi not too long B 
period an equivalent return in revenue. If we did not obtain an equiva-
lent return in our revenue, it (Jan be takon for granted that our existing 
scale of '/lires is not benring heavily on the public, and in that event 
o reduction would be in effect throwing away money which eould hetter 
have been utilised in other directions. I will. if I may, give 11 figure or 
two. Assuming, for instance, that \\"e reduce the third el888 fares on 
State-managed railways by half a· pie a mile for the first 50 miles. the 
benefit to the individual tm.veller would be 0. small benefit of abouil two 
annBS per journey. The cost to us on State-managed railways would be 
-somewhere in the noighbourliood of Ii crores. It is always open to que!!-
tion wbether, if WEl made that reduction, we should get n sufficient in-
crease in our traffio to recover that cost in S&V, n. vear. or two :vears. or 
even three years. If we did not recover the cost in that period. 'flhe only 
deduction that loon draw iR that the present fares up to ISO miles do nob 
bear heavily on the travelling public, becallse't}j·ey Bre ·riot.·preventing 
them from travelling; and in that case my argument would be thab we 
can probably Ilse t·hat Ii orOl'es to better aQvanbage., possibly by a further 
l".eduction of third class fares over longer distances, possi.,ly by devoting 
it to a reduction of the rate on some important commodity. That there is. 
however, np definite policy of not reducing rates and f&.res for short dis-
t'A.nees, ·can be gathered from what we have recently done with l'ega.rd to 
1;he rates for goods. For instanoe, take the commnciities in regard to which 
we mnde rcductionB twd; yeEll'. I hnve notaetualJy, for the purposes Vf this 
motion, examined them again, bub I think I am ~  in sa.ying that our 
reductions then a.ffected· the rates on ~ 8 for all distances· a.nd not'nly 
for long distances. That is cl?1'tain1.v true with rega.rd to tho reductions 
in parcels ratell. 

Wibh regard to fnreR, though it ill true that we hl\ve not recontl.v made 
-except I think on t.he Burmn :Railways-an:v reduction hi· ganem! third 
clllSlI fares for ahort distances, we ha.ve definitely taken steps that dn 
redu!,e the cost of the third olo.ss fares for short 4istances byway of certain 
speCIal ratel!; for example, cheap return farea near the big centres, cheap 
~e en  fares, return concession fares for pi1grin;lage journeys and so on. 
Incidentally I may remark thtit. r entirely agree with the Honourable 
Member t.hat. sbort difltnncp. iirn.flic ill not necesAaril:v un-p.ClonomirnJ tToffic; 



1196 UcJISLATIVE A 88JD(BLY • 

[Mr. A. A. L. p ..... ] 

it dependavery· much on the vo]umeof tpe tra.ftic. It is true however, 
88 Q en~~l .Wement, that. ~  diet'llnee tra.ffic· pays railwa.ys' best; . arid 
equally it IS true that the . InCIdence of milw,a.y height ra.tes· falls l'ri01'e 
heavltyon]ong distance trat!ic than it dOt's on the short distance tl'llffic; 
'l'1¥etefdre, it fs the practice on Our rsilways....:..as· it is. 1 believe, on m:oilt 
other railways of the world-to give ches.per ratcsfor long distance . traflic 
than for ahort distance traffic. I would however t\CcentuatethiR Mint 
that: a policy of reducing rat,os for long distuDce tra8ic does not preclude 
us, /:Ind is not intended to preclude us, from t"educirig rates and fares f()r-
short distance t1'8ffic, BO long a·B it appears to UQ that the traffio calls fbr 
such a reduction. But where circumstanoos do call for reduct,ion.· ". Mil 
it apperers to us that the fares nnd rntes fall Dlore heBvily on the travel. 
lers and consignOl'l'l of goods over long distanceR thaD. they do ()ver sbort 
dista1lcos, it is reasonable that We should fil"!!t deal:with the long dista.nc$-
traffic pl'Oblem .  .  •  • . 

. JIr. l..,a'" M. Jhlltr. (Bomba.y City: Non.Muhammadnn 'Urban): 
WIll the Hoh<mr&bie Member Bay wha.t he propOSeR to do a.bout the lC(!Rl 
and aubum&D thilic. le., whethci' R,ny redliction' in the third clRss fRres .. 
is to bo hoped fot"? . 

. . 
J ~ .A •. A. L. PInoDI: So f&l' as the Railway Board is conoerned, I do-

not remember that ·we have· oonsideied the question, II(;· is a. matter of 
course which the individual railway administrations ibemsolves should 
lOdk ihto. As tOe Ronounble l e~ e  possibly Qlwnre, it is only into-
cenain main clanol of trafficthail the Railway Bom have to conduot aD 
ill'\'lemgatton.. I -am . not, aware of' an:1 propOl!rus at the moment, before 
the Railway Board' fol' the reduction of fares for subllrbnn railway traffiC" 
in Bombay or Caloutta. 

~. ....amnaclu. JI. Mehta: Have not they received representations; 
nlreaci:y'1 

lit. A. A. Ii. par.ou-:' I should not like to answer tbe H61lOurable 
liembef oft hed. I have' not niygetf Been or received lll;ly ·represent.". 
Uons l . ~l . 

Jk. JluIdlt.I.r. SIDIIL, (Meerut Division: Non·MuhammadOll RumJ.): 
Sir; I had I no mind t;Q spea.k on this motion, but a question was all ~ ' 

troUbling me. 1 should lille to know why, from 1924 up to now, the FIrst 
CJfUlB Railways have reduced thE' first closs fare from 21'8 pies t;o 16'8-
pies per mile, ie., n md\l.Ction of 24 per cent.; simil&1'ly. why they hO\Te 
reduoed:.t8e iIIeCOnd class fare· from 9'08 pies to 7'74, pieR per milQ, i.e., 
a reduction of 28 per cent.' while in the case of the intermediate elMS, 
tbe rate has been reduoed' only from-4'92 pies to 4'25 pies per mile. 
siving " reductiOn of 7'tS per cent.; and, in the case of the third clasR, 
it ho.s been reduced fromS'4/5 pies "' S'22 pies per mile, -gl'?ng . a reduc· 
tion· of 6'7 per cent .. only. I. eould not, Sir, understand. thIS dIfference. 
Todav t,bs Honourable the Financial Commissioner has enlightened us by 
statiDg bis general polley 8,Jl.ci .it amounts to this,. that the l ~  will 
1O!e more in reducing third cl1688 ~  while they will lose: le811 If they 
reduce first and second olass f&1'es. ThiRseemec;l to be clearly the purport 
of his Atatement, when he said that the fare .on short distance trGftlc 
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had not been reduoed' because the amount of 1088 to the 're:UwIl.Y·s wOllld l~ 
D1Uuh greater than the loss they would incur by reducing long. 4 . ~n~~l 
fares. From this I infer that, because the number of paa&engers ~~l. 
the first and seoond dasses is much lower than the n ~  of passengers· 
in {,he t·hird and intemlediate classes, therailwa.ys, in ~  'lbaintain 
this principle, have reduced the first and· second class fares by over 20 per 
cent., while they have reduced third and intennediate class fares by less 
than 10 pcr cent. If tha.t is the policy, Sir, it is a very dangerous POIiCl,Y. 
It amounts to this, that if t,he number of passengers ill the third and inter-
mediate classes is lUuch more tlllm in the first o.nd second classes, til{· 
result ,,-ill be that the fares for the fonner will never be reduced .. J ma:( 
furthe.r submit t;hat, on aocount at this wrongpolicJ, tho different rail-
~'  have been forced by motol' lorries oompetition in short distance trams 
to chOJ"gc much lower rates ~Jl they have been charging by running rail 
motrH'''. 'rake the case 0.£ :Kapur. }'rom Meerut to Hapur, the third class 
fare bf·ing high, the mot,or lorrics e~e practically cill'rying the whole PUll-
scngt'I' trnffic. The railwn.ys there have now introduced railway motors 
which run from Meerut to JIn.pur and bRck Bnd charge reduced fare from 
passengers. This moans, Sir, that the railways Bre not going to reduce 
.the 1'lhort ilistnnce fnrc pC1rmo.norltly, i!ut '"'-en they aore forced to com-
pete with the mot,or lomes, ~~' will then do ·80. I submit, Sir, this is a 
very wrong policy, and it entails much more expenditure in running lI&il-
way motol's than the railwllyswould haveinc\lrred by reducing the short 
die;tnJJ(,(\ fnre permanently. It will be in the intereBtB ofthertUlwlLYs 
tliOllll;lplves to redUM the fnroRf()r shon.dilJttmces as well B9 fC»' long dis-
tanCE'I!. ThP. present policy iR· not justified, and in the near future, t.be 
railways will feel that, unless they do so, t,hey will hav&much heavier 
('(,m petition from the motor lomeR t,han they are having now. 

. , 

The HOnouratile Sir (Jeorle :aalJ1)' (Member for Commerce and Rkil-
way£):' I Hhould like to say just ~ ,-,;ord, Sir, witli·tegai-d to wHat'lisB MIen 
frotl) the last speaker. The i'onson I think why we mude a reducttionin 
thst und secund elaRs tares WIlS that! at the level to which they hll.,\ heen 
rc(hw(·d, we found that we were losmg e ~ n e  because people who used 
to tmvel in the first clasR were tra.velling in. the second class, and people 
who 1\,:;t:'d 10 trHve) in the s('Icond class were t·ravelling in the intenpedio.te 
dasf:. The rates were reduced in, the. hope-whioh on the whole has 
been fulfilled-t.bat we would get more rev.enue out of the reduction than 
we;, wElre getting before. I Bhould like to add tha.t I quite a.ppreciate the 
importance thnt Honoura.ble Membe1'8 opPoBite attach to a redu.mon. if 
pOSRihlf', in third chloBI'! fares for short distances and also in goods ,'ates', 
Mr. l'llrsons has explained the kind of difficulty we have in dealing with 
tbest matters; but what has been sajd today will be bome in mind rllolring 
the ('oming year' when we take into consideration wha.t possibilitties there 
nrc for further reductions in rateR QIld fares. I trust, that in view of 
what I have· said, my Honourable friend the Mover will not press tid" 
mot·ion to a division. 

Xl. Jrukhtar SiDgh:May 1 enqllire, Sir, .from the Honou;able.the 
Railway Member whether it is not a foot that the number of paRsengers in 
the first and secondc]asses haR come down along with the reduction in 
tho, fare during thoRe t,hree year!'! and· jf it is B fBct, whether he is going 
to 1O,'rpl\Re ~ n e~ next yellr? 
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'r1lI •• ourable IIr Geclrp BalDy: I will have the matter examined. 
Sir, My Honoun.ble friend is always soaoourate in verifying his refer-
~e8 ~ I do· not doubt the correctness of his stfl,tement;but I will 
hIVe the ma.&r looked into and see how the pOsition stands, 

Mr. ftMtd.tD\: The question is: 
'~ . the Demand under the head 'Railway Board' be reduced by RI, 14,000," 

The Motion was negatived, 

1l.lC;!ll Di8tinction8 in Bubol'dinale EBtnblishm.c lit , 

JIr. O. I. Banp 11. (Rohilkund and Kumaon Divisions: Non-Mu-
hammadan Rural): Sir, the motion which stands against my name l'UDS 
thus: 
"That t.be Demand under tbe bead 'Railway Board' be reduced by RtI, 10,000," 

Sir, Kumar Ganga:na.nd Sinha, in. his very short and sweet speech, gave 
r')88ODS of a technical kind for taking the figure of Rs. 14.000 for his motion, 
My reasons for putting down. Rs. 10,000 are not so technical, but I believe 
they are faid) reusonable and err on the side of moo.eration.Ordino.rily, 
I lIhould have made a calculation on the l.asis 01 the salaries of 8.11 the 
Members of the Railwav ~  exciluding of course the new Member, be-
CIlUI!e he hus Hot yet had do chance, (Benr, hear) and 1ihen said that so much 
&hould be reduced. I have, hOW2'fer, put it at II. VGry Inoderate figure 
(~ e I realise and I feel tha.t, so far 8S t,he Honourable the Railwa.y 
Mmuber is oonoemed, he is 80Ilimated by 11 desire, a genuine desire, Ilnd he 
hIlS a real sympathy with the demand for 'the abolition of .0.11 racial discri-
mination and ~e 'ln ~ n of a. higher standard of life for labourers and 
workmen employed on the "railways, ~. he says in his rema.rkaUe speech: 
"Whatever diff81'ence of opinion there may sometimes be between the Gov-
U'll/ment of India und members on.tbe I)thcr side of the House 6S to l,Ilethods, 
we are united in our aims." Sir, so· fa.r 8S Bims and aspirations oIlre (lon-
carned, lam quite willing to concede that we are wholly united; but, Sir, 
I am not today dealing with BiolS and aspirations but vrith actualities, 
Alrea.!y my friend Pandit Hirday Nath Kunzru kas placed bClfore thi!; 
HQuse SOlDe very stnrtling faot. about the Eastern. Bengal RaihvllY, Sir, 
~ all rElmember what the Honourable Member, Mr. Pnrsons, ARid last 
year. In his capacity as the Financial Commissioner of Railways lin said 
on tIl ... 25th February last yenr in tlus House: ' 

• 'I wish to Bay here and now that the Ra.ilway Board do not countonBnl:e any 
·BUl:h dilicrimiDation, 'I'hey ha.ve definitely informed all railway administrations that 
diacrimination of that cherncter should he abolished." 

~  I ta.ke this AS an Il8surance of the Honoul'llIhle the Financial Oommis-
~ (lnel'  but, wi)) he expln,in the memorandum ~ the ~el1  of the Eastern 
Jl~ nl Rn.tlwBY, to wh1ch !my Honourable frIend PAndit Hirdny Nath 
Kunzru lnRde pointed l'(>ference in his, usua.lly eloquent Rnd eUi'nest way 
t,he other day? Air, the assura.nce of the Honourable Member, however 
enrnC'st, so far AS facts are concerned, is not carried otlt. What a.ro the 
fHf:tS? Sir, the Agent of the .Railway is not acting in his own indivjdual 
(,Bpacity. 'rhere is internal evidence in the ~ n  itseltto show 
tha.t he is Itcting on beho.lf', and with the o.pproval of the Railway Board, 
He says that, "cnre must be token not to impose conditions of edunatioD: 
·ettl., which would aRect seriously the opportunitios of employment on the 
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Indian railways which n l ~  at ~e en  e~  'l'hie, ~'. eV8;D 
W6re it merely his perllonal f.eelIng, IS suffiClf.mtly objeottonabJe. If I;t II his 
feeling in the· capacity of an Agent of a pa.rticuJl1r RaHway, it il moat cer· 
tamly unjustifiable i snd when it happens to 1:e the opinion, not only of ~e 
Agent of a Railway, hut also of the Railway Board, it certainly beoomee 
-scandalous. Sir that is what he says in the memorandum; and the memo-
1'11lldlUn clearly 'proves that Iw is t,he mouthpiece of the Railway Board. 
He was acting under' ',definite instructions" from the C'70vernment of India., 
or rather the Uailwuy Rmrd was acting under the "definite instruotions" 
of tho o'overnment of India. Sir, I should like to know why this raoial 
disorimination ylwuld he approved by the Government of India, I kn()w, 
whenever there iS'li ,lobate in this House on thc RailW1lly Board, kindly 
,expressions nrc giY{Jn, Il.nd benovolent intentions arc shown in abundance, 
lJut, the policy of the UuihnlY Botl,rd remainH the san'c. As a matter of, 
Iaet., thu saIllc policy hus been repeatedly opposed 1::y Honourable Members 
of this House, und rllpcntodly endorsod in this House, 8.8 well as in the 
House of COll\mons, in It mO!lt flagrant wily. Lately, Sir, the attitude 'of 
Lh" Tl'cusul'y Bunches in this matter has changed. 'fhey use soft words, 
bl,tt we al'e not concel1led with soft words, hecause soft words cA.nnot liquefy 
tlard ~  and t.ho hnnIest of hard faeis, Hir, were placed before the House 
of Commons by Lord Winterton in the (~  1925. There are quotations 
;n abundance h. the llHlmOl'tmdulD suhlmittcd by the An.glo-Indian and 
Domiciled (~ n Communit>-: of Indin to the Simon Cdmmission, which 
prove this. Sit·, it is It grent pity that 11 con.cesHion ,should be mad'c to the 
feelings, io ~  agitations, of a particular eommunity in the ma.tter of' 
I'tppointmelli on the railways; amI the ml'morllndum to which my Honour-
/lbIc friend !)Iludit lIirdu'y Nulh I\unznl referred is nothing more aild nothing 
less . than the J:.Iroof of officiul synlpathy ",ith. that agitation. Sir,! want 
the HfJnOU1'ublethe l ~' Member to repuninte thllt memorandum. If 
be does not repudiate thut mernol'uudulm, I suy the Oov0rrimE'lnt stund 
tlOmmittcd to a policy (If racial discrimination. 

Sir, let Us go into tho Rltilway Administl'ution Reports that hatve been 
furnished to us. If you examine the facts, you find cllat the majority of 
the higher appointmentR nmong the upper suibordinates, as well as among 
ruen drBwing 1\ solnry of Rs. 200 or Its. 250 Ilnd over, IKe EuropelUls and 
Anglo-India.ns, nnd t,hese Railways ~ e supposed to be Indian railway.' 
There arc, today, Sir, among the upper subordinate ranks a large number 
,)f Anglo-Indians, 'rhA EuropAaD.s hAld in the year H)la6-27, 8,765 upper 
subordinate np,,?intments; .Angio-IndinnR 2,076, ~ en  Indians, inoluding 
Mussa.lmans, Hmdus, ll~  deptessP-d classes, .T BlDB, 'et hoc genu. omne, 
~ e whole lot. of n~ .n  Il'om the Himalayas to the Cape Comorin number 
2,454. ~ e  SIr, the eloquence of these statistics-Europeans 8,765, 
Anglo-IndIllns 2,076, lind Indians of all clltFlses nnd coonmUillities, Hindus 
Muhammadans nnd III I are so few, For the purpose of racial discrimination 
1 e~  nre only .two cNmmunities, the Indo-Anglien ("ommunity Ilnd the 
Jll. ll J~. commumt:y, Imd )'OU tind that the Indians are in an overwhelming 
mmorlty, a. n ~  which can be ~n l  overwhelmed by the majority 
of t,hc! n~l n l n  ~n  RuropeRns. Str, the fRCltR I:nvl figureR relating to 
a}1. subordmates dro.w:Jng 250 rupees per en~  nnd over, or on Bcalel 
rlsmg to Rs. 2M per menselm and over, omployed on Class I RIIoilways 
which are given in the Reports of the Ra.ilwlloy Board for the year 1926-27' 
tlJleakfor themselves. Out of the total of 8,295, the MmmullBI e en ~ 
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works· out··as follows: the Anglq.lndinn Cpmmunity gets 44 per cent.. aDd 
ij):e ~ ll' e n ~ n  gets 25 per cent. The policy of the Government 
of India ~ e purpose ()£ recruitIllflnt seems to be to. consider matters 
from,three points of view. by iBtrodueing three communities on the en~ 

the. APglo.lp.diau, the Europcan lind . tho Indian. Such, Bir, are the. 
obstacles placed in the ,,:ay of an Indilln in this race for progress. 8uch is 
the Ra.ilwuy policy, -even I1sthe political policy is to sub·divide the Iridian 
QOXl'lDlunity into Hindus, l\fllslirns a.nd tho deprcasnd classes. This, I 
!!llhmit, Sir, is l'uciaJ. discl·i.lJlination with 11 vengeance. As for the number 

~e e  officors' of corresponding rank in Clo.ss I Railways, in what I 
may. ~8  as the graf),e oi upper subordinates the percentage m. 1927 
w9rks·out at '7S'Uper cent. for EuropflBns nnd n l ~ n .n  whereas there 
are only 21.0. pel' cont. of Indinns. Thero o.ro 1,689 Europeans and Anglo-
India.ns and only ~4 IndicmR. Sir, thOSe) stnt.istics speak for themse'l.'Ve" . 
.I know, an.d I do not dispute .. t.pat thf! nim and intontion of ~ e n l~ 

the :aailway Mcru.ler is ,cry .good unrlvery noble; but, Sir. we Rl'e now 
( ll Jle~  not with id,uls, but with nctualities. The Memol'andum of the 
l.l l ln ~ n and Domiciled European COlmnqnity in India admits that 
the education4\! . l n n ~n  of thl) Anglo-Indians nre coJnparn.ti'Vely low 
Q.Jld its ~ e  cannot etllccessfulJy eompotc with the more ~ l en  mem" 
bers of the other communities in competitjve examinations. They plead, 
tlbereforr., that the 8 ~  Mtives of India. should be entitled to special' 
~ n e ll. In this age. of domocracy. whcn the unfit muat br. prepared' 
to go to tile wnll, all oonsiderAtions hnsf'd on roce must eMSI'. 

Sir, I bave sofar denlt ~ J l  matt.ers of outstnnding n ~  ~ on 
~e e matters I hM'e a. right to expect n. reply from the Railway Member 
whether they propo!\c to continue t'his policy, and if they do, for llow long?' 
How rIo thl'y explain t.hi!! gt't1at Fo\\:nmping of the depnrtm'ents Qnd 
cRtnhlio;;hments which T hove mentioned hv the Anglo.Indian find the-
European t'ommunit.ies? How do they exphlin it, now' that they are com· 
ltlitten to t' ( l ('~  not of rllCitll diHcrimina.tion but of efficiency? B;ow 
do> they explain this stute of II'ffairs? Sir, my lnte lnmontod friewl, who was-
Il chnrming Member of this House, and whom we often miss, the 14te Mr. 
AmbicR Pr8Bfld Sinhu, (Appla.use), inquired in one of the important ques-
~ n e put on the floor of this ~ l  how long this policy of fl\Cial discri. 
mination waR going to continuo in. the Eust Indian Railway; and the 
HonottraHe Member on t,lle TreasUl'Y Benches, a very n ~ aDd 
noble-hearted gentleman, who is no longer in this House but usefully 
empJoyNl in his own eountry-I i'cie\' to :Mr. Sim-eaid with stupendous 
kindness, which 'W(\ all always welcomo from the: Trensury Bonches, that 
th.e matterw,as under consideration. But the: ldndn"ss was of· B verbai 
kind. I wnnt to know how and whero this oonsideration bRs materialised. 
lwnnt. an eXplanation, Sir,frobl tIle Railway Member and from the 
PinBncial CommiHllioner of Railway!!., who is always so enthusiastic &bout 
everything thn.the tukes up, to lIoe how far rus enthusin.srh for the abolition 
of clisorimination in the l ~ Services has ca1'l'ied him. We want fabts; 
we want realities; and I wunt him to explain Where fl.Dd how the' facts and: 
statismcs which I have placed in tbia House· are wrong .. I ·maintnin, Sir, 
tbllt the f.acts and statistics with reglU'd to this ·state· of drLirs on the·rail. 
ways· are eloquent, &00 they conolusivfllv establish that 1'801s1 disorilminR.tiolk 
lFi nbolishf!cl in wOrOll but observed in ~e . 
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Now Sir I come to matters of not lesser importance, but of wha.t I may 
~11111e e  publicity, 'fhose e~ have not recejved 8 ~ en  ,pul:Ucity, 
beoause . Hopourable Members of this House andnoW&pa.pen In. thf"'OOJllltry 
ari'· very fond· of-and perh.ilpa not very wrongly 80, ~ ~e It -Ja SQ' very 
-ens to dea.l with matter!! of whu.t I !may coll outsta.ncilng Importanee-blg 
'brlad fo.ota; but there Ilrtl certa.in vory "mall details whiohare eq,uaUy 
important, and I propose to rofer to those details, I wlQltthe 8.l~ '  

Member or the )!'inanoial C()tIlmissioner of Ra.ilways to answer these pOlO_J, 
Is it, or ia it not a fact that the housing acoomdnodation given t;Q Europealls 
find Anglo·Indians on the railwa.ys is different from the housing nccommoda-
tion ,ivan to IndianS on the railways? Is .it or is it not. a foot that the 
hOtls6S a.llotted to Europeall!! and Angl()-IndlaDS on the l'ailWl8ya ate mare 
-ehtnfortBble, ·lrtore airy, better ventilated ond hetter situutedthnnthe houses 
allotted for IndiAns on raJJway-s? Will he -explaiu this difference? Ano'her 

~ e  to my mind und it is this: Sill, not only in the matter of housing 
j.ccl')mmMfttion, but l\'lso ill the ~l' of medioal attendance nnd medical 
relief, -even iIi this, there is rllciHI discrimination, Apa.rt from occasional 
in-stanoes of nursell refusing to attend on India.n patients, is it or is it not 
·n! fBet thAt there are two hlooks, oml f,?r Europeans and Anglo·Indians and 
i·he other for Indians? Is it or ill it not a fnet th'lt the Renior memca.l oftioe.r 
:ntt.ends on the Europeaus and Anglo-Indians and the junior officers on the 
India.n pa.tients? I wBDtll.n Ilnswer to thesequcstiolls. Sir, I want the 
Htlnonrable FintUlciru Commissioner to inquire into this matter nnd into 
·ot},er matters of this ldnd. .l ~' in the ~ . e  of JlIl\dioal reliaf, no 
tnoi$l dilJcrimino.tion ougbt to be obsflrved, luid 1 think nurses ~  refuse 
·')r dacline, or IlUt on An air of superiority when theyhllvoto deruwitb 
indian patien_ts ought to be punished Ilnd should be dismissed, . (Hear, 
he&l',) I want to know whether the Finallcial Commissioner of Railwavs 
.ha,R inquired. into thilJ ;matter. 1 am sure he will not deny that, now and 
uga.i.n theso ~  have boeu prosBfld,A;liko on the 6001' of this Hou8e 
4nd in the newspapers on the nt,tention of the Government. What I want 
is this. Is he prepared to issue definite instructions to the effect that 
thelJe blooks, namely 001' for Europeans and Anglo-Indians and one for 
Indin.ns" should be Itbolished forthwith. so ItS to do aWl\y with this discrittli. 
na.tion? Then, Sir, 1 think that there ~l  be, from time to time, an 
mquiry into this matter, because it is those things that ~ .ll  Bonoy the 
.puhlic. As a mat.ter of fact, Sir, if only a commission of inquiry, or shall 
1 ~  U ball conunittee, was a.ppointed, coneistiDg of La.bour Members 
Jike Mr. Girl Ilond Mr, Joshi: lind two labour officials, whomsoever the Gov. 
ernment like to ohooso, to go into thiR matter nod publish a. comprehensive 
re.port dealing with all aspects of the. case, I think the present grievances 
·could be l' e e~ . I aIn not concerned with pul:licity, t,boughI think 8 
:report of that kmd cannC?t be treated as n e~ l  and publicity is the 
gl1eat oure for these evils. Some Rooh CommIttee of a technical kind 
~ll n ee~ be very ~8e l. . I do not suggest a Committee to go round the 
cOIUltry WIth 8 flounsh of trumpets, but 0. smnn business like ~ 
'liJ) be very useful to go into these imatters, l:eoause such a commiUeewill 
be ~e to inquire into lI,ctual .facts; they oan tu\l:e evidence in CClmer.a, if 
tbeyOhoose to do 1'0. But what lam pnrtitrtlJarly concemedahout i8 thAt 
two l~  me,mbers coDluumdin.g, ~ n en~ ,of the working ~ e  like 
Mr. GIn outSIde, and Mr. Joshi mSlde the House, tmCi two other membel'l 
~  the G e. n~en  might (!hoose. should. tonn. e~'9 l  ,toto a .ldOm-

~e a:ad in9U1le lDtO ~8 matter, Aijer aJl.this is DQt soob . a big aIair 
lUI to ~e a·Jar. Jn ~J l  -of ~l~e  but,ij ls G l ~e .. w,QI"tb ~'l . l ll  •. 
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Then, Sir, there Rre e l~ discriminations even in l'tlgard to sueh tliiugli 
liB the t.eobmoaJ. services. My frienel Pundit, Hit'dn.y Nath Kunzru dealt 
with this qnestion in his !lpeech IHst yflal', and I do not know what tho Rail-
way Board hfive deciderl since the qlll's.tion was ro.ised l?st year. I ~e 
. the ~n J l(' tbe Ruihmv Member wIll bn able to enhghten lUI on this 
matter. Mv friend Pnndit 'Hirrlav Nat-h KUllzm referred to certain facts 
in .Tnmnlpur. He sood thllf of l (~ who received trnining as chargernum 
at .Jamalpur, so fllr as Indians were concomed. ~' J nll~  be matriculutes, 
hut thot rule was not upp}iocl in the CIIHe of Anglo.Indians. I do not know 
if it ill com,ct, but the fltutcluent WflS mndc by my friend Pan,dit Hirda.y 
Nath KWl:f.ru lust ,"NU'. 1 elo not know how the fllct!; st·and this year, and 
1 "hould HWl'tlforo' btl glud if the Honollruule tIlt! Railway Member will 
(-nlighkn nR on t.hi!4 IIlllttel'.n \\":I!' 11180 pointed out lost yeal' thot elll 
exnminntion is held fol' selecting' recruits, nud, so far as l'('crllitmeut in the 
] st Divi!lion is concenwri, the f'xlUnination nppCUI'R to be 0. formality, 01' 
d it if! not u nl ~  Itt nny rate, recruitment it< not done on 0. wholly 
ccmpetitive bo.Sil'L I wnnt to know, Sir, whetlwr it is n l~  that in th(· 
Jumuipllr l'echnieul Institut(! and elsewhere, recl'uitmf,nt is not ~ e  made 
.,n H wholly compctitivl! hllsil-!. \Vc know, n l ~ from the memorandum 
of the Agent of the Bustem Bengnl HllilwllY thut. the comp<'titive examina-
.·ion hal; not boon enfol'cen in the cilse of Anglo-Indilll1s iu orcIN to test the 
cnmpej,tmcy of the candidates, 

Then, Sir, there nre uli:lo oIle or two other matters j·o which I think 
Attention may be drawn. I do not grudgf' t.he fud that in rOA'nrd to religious 
miniRh-ntion" certllin ele ~' en nrc! given pllsse!';·--"Chfle!{ passeR nrc iRRlled 

~' the Divisionlll Supprintenrlents to the MiniRterH of Huligions to administ£'l' 
to Lt.f' 8piritnal wants of the rnilway employel'l nt plaees where the services 
of r.lergymen are not, nvailnblc·." ThiR ill from onn of the Railway RuleR 
Awl RegulationI'. Thif'. Sir. is followpd in prncti('(· Oil tho North Wegtern 
~l l n . Pflrlmpf; it ~ in prnctl(,c on thl" oUH'r rnihnlyR also. It is very 
rHflicult. to get. infol1mnt,ion on thrse mattc'rs in n hu1'1'Y. hut I wnnt to know. 
Sir. why "hnilnr pnsRes shouM not he issueci to. ~ . Hindu priests Rnn 
l'tmdim M:1l11IlnflR. Ro fnr nR .t.hp Governmrnt. argument, i>; conMrnerl, they 
l.h"(1 nlwnys Imid that th(·I'[· 11m wll.ysicie st.lltions whrrfl rlergymcm nre Dot. 
n\'n.ilnbip. :mel thefl,fore somp wrmclering rlf'rgymen lIrl1 nl'(~e  to miniRh'r 
to the f('ligiolls needs of those peoplo who are living nt wayside stations 
Hilt. Sil'. thcrr nrc similAr plnces, so far ni'l n(l nn~ lire n (' n ~  ana 
orthoctox HinduR, nf; the GnvC'rnmellt Ilrc IIWIII'r, hnve t.o nbservc the Shradh 
cel'emony, and my frirnQ ~ . 'f. K_ Achnryn who ill nlll; prrRent hrm:\ and' 
in hif; nh,.rmee Mr. Dllrll-iRwnmy Ai,vnngnr, who is n e~l  Sani'lkrit >;"holar, 
"ill supply the gnp, will trll thr. HOl1!1e how !mun:\, e('rcmonies t,here nrc 
for the Bl'Il.hminR to pC'rfonn. IR it or iR it not n£'Ce8l'l'lrv thC'n {o!' the 
G~ n1l1 'n  to il'811(, POSSI'f; to tho Pl:iORtR of Bl'llhfminR to ~ n .l e  to thl' 
r£>ligiouR .n('(' ~ of n ~ mnst,fH'R nnd othrrR "'}II) arr nt distant plneoii 
J ('l'~ prlcl'ts nra not nVI\.I1nhlc for the obRPrvnnee of thoRr ceremonies? 

Mr, 0, Dur&IIwaIaJ AlraDgu: I know, Sir, cI nn instnnce in which an 
Indian station ma,ter wal .Rsked to postpone his mot,her's nnnun,l ceremony 
t f) !-lome othor day. (TJaughter.) . 

III. O. S. BUlla lJlJ': The Honourable Membrr from Chit·tool' hrl.p in 
this on!" lit,tle ~nl' . compT'ARRE'ci mnt.tf'rR of cnormOllR !'lignifir.n.ncp, he-e._ the poor man aould not perfonn what was dearest to him snrt npnresf: 
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to his heart, namely a religious duty. And, Sir, .we are told that le ~' len. 
mnst he given passes bCCIH1EIC the Anglo-Ind18Ds should have religious 
ministrl\tiollB. Sir, I do nDt mind the Gov(,mment enabling a. clergyman 
to rlilminister to the RpiritunJ W.nDts of Railway employes at plaOO8 where 
Lhl' servicc>! of .t clergYlnlln nre not avaihlible. I dO' not ask you to talce 
I\wn) "\lcll pURseH, buCwhnt I ask is, why deny such passes. to ministers of 
religil)n, Hil1c1uR lind MmdimR alike? I wnnt to. ~n  Su', whether the 
Honourable the Rnilwny Member, who is n very reIJglouR ronn, (Heal'. hear). 
will denl \\ith th'l! r£'liginm; flRpect. of the questIon. 

'rIWIl. Sir.. tho Govcruunent camouflage the reality of racial distinction 
in regArd to one 01' two of their department.s, or olle or two grades I should 
eRll it. Thet'(l lie ern to oxist certain classes such us "A" clUBS and "B" 
ctasr.;. My friend DiwUll Ohaman LAll, who represents labollr,and whO' 
Imowl'; moreahout t,hese thing'S mny bEl aUe, if he chooflos, to (}nlighten Uil 
nn ~ matter better. Sir, in the Great Indian Peninsula Railway aM 
elsewhere, these two classes are being reta.ined, not on grounds of roce, 
not on groundl'\ of na-tioDa1ity, but on grounds of. efficienoy, the 
proslNllptioll being thHt .. A" clalls consists of men of ~  

qunlifications, while the .. R" class cOD{lists of lesser men with inferior 
qualificatioJls. Where then, the Government hltve heen always asking, 
comes in the tl8cial discriminotion? Distinctions 011 merits Bl1d 9aualifica-
tlOns nre bound to exist, but by this argument, Sir, what is abobshed in 
wOl'd!' is retained in reality, If only t,he R.fl.ilway Member will place ~e e 

this HOllse tbe number of employes in the respectivo classes of II A" {lnd 
"B", he will find that UH' "A" c1uss is monopolised, if not monopolised. 
at a.ny rute dominated. by Europeans and Anglo-Indians, whilo the "B" 
closs, which is more or leRf' the 8udrn class, or the depressed olass,. is really 
set aport fot, the Indions. That is 1\ matter of very great ilmporiancello 
fllr as the Indians ure ctmcerned. Government are n ' ~ of the ~  

of midfile CIHSR unemployment. Government are nlso aware ~ the rail-
wny mnployees feel in regard t,o this discrilmillstion, I want Government 
to abolish, not t}le grAde system, because there is a f.oint in having an 
upP(lr b'Tsdo und a lower grade, but I want them to abolish this discrimina-
tion, and I wanL that the upper grade should be dominated by Indians. 
Even according to the propol-tion of the population, if Government are going 
to give u.ppointmentR according to thFl proportion oft.he population of the 
respective communities, evon then the Indians are flntitled to dominate 
these services. On the other hand, if they will leave it to a matter of 
~ n nn  thnt ill the right thing to do-1 ,do sa.y thAt Indian effioiencV 
is much superior to Anglo-Indian efficiency, and there is a gODd deal of 
~ to be found for that if only the Honourable the Railway Member 

wIll go through the memorand\llJl1 of ths Anglo-Indian and Domiciled 
European C()mmunity to the Simon Commission. The .argument that the 
Anglo-Indian community hElove put l:eiol'e tho Simon Commission Mllles to 
t,hi,: .thIs ,is a coul';1try of castes nnd why should we not have Il railway 
calitc· ~ ~ll oBBte-ndden country? (Laughter.) They want thus to impress 
upon . le ~n CQmmission, as well as the Gm'ernmcnt, that their case 
should l.~ 0 .~ net on grounds Df efficiency, but on account of caRte. 
This is a 1ll ~  wbieh should seriously recoive tho attention of tbe Gov-
f!rnment Il$l believe it jR receiving the attention of the Government to some 
extent, but I want that Government should, from time to tiline, make state-
ment8 on· the floor of this House as to what progres8 is being made in 
rep-AM to the Abolition of the racial discrimination. ( ~ lJ~  
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KI. V. V. Joalab (Ganjaul cum VizagapatRm: Non.Muhammadan 
Rui1I): ' Sir, . I om. oae of thOle who gave notice Qf R motion on the lin{\s 
'.of·'ttiat which has 8e61l just nownloved by My Honourable friend. Mr. 
1!R1itriI lyer. Ute oojeot of that ~ n ' so far as I was concerned, WIlS 
to 'MOW '1Ih1lt justice is ·denied to Indians, not only.in the higher scrvices, 
'butialaoin the subordinate servioes. Last yea.r it was point.ed out to the 
·Hou*that, so far 8S the highEl'1" services were conoorned, the proportion 
'. be'tweeil the Europeans employed in those services and the Indians WI\S 
. very: disproportion. It 'was pointed out that Europeans held uhut 
'78·8 pcr cent. of the appointments, whtu'ells Indians held only 21'2 pel' 
,.cent., and that the proportion was the same in respect to the posts in t,he 
subordinate Establishments. The Report of the :Ra.ilway Board £01' thE:' 
·yoar 192 ~28  ·that is, the latest Report,shows that, so far ns the subordinate 
establbibments are concerned 5,751 posts are held by Europeans and Anglo. 
~ n  ,together, whereo.s only 2,772 nppointments are held by pure 
l,Ddians. 'l'his gives It proportion (If nbout 68 to 32. It is always olaimed 
foi Goveroment tha.t, so far, at any r"te, . 6S . the higher services are con-
·.ccrne(l. oeiia,in mysterious qualifications ore required, and there arc no 
Indians fl.t to h01d superior posts 'm the l ~ servioos. We alWAYS 
.differed ~  nnd protested Qga.inst, this view. Fortunately for us, Sir, 
RO ',fnl', at l ~  as the subordinate establishments are concerned. 
they, have not extended t.o them the argument of the mysterious q\l8.li-
i\CtltiMB. And y'etwftat do we find? We find the proportion, even with 
rCgard' to the .sul:6rdinnte semces, is as had flS it is in tho higher aerviC&li. 
Ao that, I submit there is nb801ute1y no justification whatever ·fo1' Govern· 
ment to exclude Tndi::ms in such large numbers eVE:'nfrom the subordinate 
scrv.icNI. . . 

The ';racial w!\crimination lioes not exist mCJ;'ely in regard to t·he ll l e ~ 

appointed to the servioos, hut al80 in regard to other part.iculnrs. My 
'JiJqt\ollrable friend, Mr. nanga Iyer, bas referred to the medical servioe 
:I.titi 11180 Rome ot,hel' techniCIII services, but the\'C nrc other mattcl'8 to 
which raoinJ dist.inction extends. For instance, wit,h reg-aril to PBY, promo· 
tion, leave rules I\lld fmch other matters n.1so, this racial distinction 
;,pplic8. I.sst year. during the budget debate, my Honourablt> friend, 
Mr. :P1U'fI0D8, ndmittc<1 that., so for nR the gun.rds on the trruns are con-
9cmed: there arc two classes of guards, one, the lat clRs!! Ilond the nthp-l', 
tlu) 2nd clus. So fllr as the BppointmcntR of guards of the lilt. l ~  1Iort'. eon-
cerned, tbey are the monopoly of the European!! Ilnd Anglo.Jn(IiRnl', and 
their pay is much ~ e . and their nllowances nrc fllr lArger, than thOIlEl 
~ J l by guarl18 of the !leconc1 Wilde. The second wadC' is (lonfinetl to 
India.ns. As for promotions Q.1SCI, thf' same distinot.ion continuell. Fnl' 
inst.nnce, with Tcglml t.o drive.i'S nnd firemen, thoso that RflrvA as firempn 
'll'e entitled t,o be promot.ed as drivers. TheRe firemen. in the CBSl'. of 
F..uropeans, are t>ligible to 1:e promoted fiR drivel'R if they IICrvC for five YOM'R, 
nnd. iIO far BS the Indians fOre concerned, they nre required to .under.go n 
training of 10 to lIS years. Next, Sir, cominl!' to lml.Ve rulel!, Tfind t,hnt 
there.is Q great distinction mad£'. Even my Honourable friend! I"lauten· 
~ l nel Gidney, whose zell..l and devotion for Ang'l().otdiSnB. is wen 
kno'IrB. had to n<Imit last. year that, in the caBC oj ~ e le e ra'",. ~~  
distinctions are made on the various lines between Europeans ana' ~
n.~8 n the one hand, nnd pure Int\jn.ns on the other. It WB8 po;n\ed 
out ~~ ~ \here was no furlough avnilo.ble to In!linns, however J J ~ l  
pme.a·they might bt'. TndiS'lls getting 1\ pRy of ~ . sno toO MO :\l'f' 'Dot 
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entitled to it, whereas EuropeauA getting even Us. 300 arc allowed to claim 
furlough. In answer tCJ these racial distinctions that were pointed out, 
my Honourable friend, Mr. PU'rBons stated thnt he would look into the 
matter ILnd see what the I\ctuu.1 position of the Indialls wns with respe<;t 
to these rules. He n~  stlLted that thertl would be many difficuHics in 
getting 11 new set of leave rules which would be lees complicated than 
those exi$t.ing. I do not lmow whllt progress hm. tcen mude with ~ e l 

to thnt matter. My Honourable frienel, Mr. Ranga Iyer,. hfts u.1ready 
referred to the memorandum issllf!d by the Agent of the Eust Indian Rail-
W(\y. I do not wRnt to repeat the arguments, but whnt I wtmld t;l\y is 
that, though the Railwa.y Board on the floor of this l~ uI>lmrcd us thut 
raciRI discrimination· would be abolished thereo,fter, still the Government 
of India is said to have issued a circular by which the assurance gi,en by 

.. the Railway Board has been set .~ nought. I wish the Govern-
1 P.III. ment of India would reconsider the circlllnr which they have 

issued nnd ftimove the r8.Cial distinctions which are in ,vogue at present. 
What the Indian Railway Federation and Unions dl>mtmd is equal pny 
and equal trentment for equal work. They do not want any community 
or rllce to claim special privilegeA or speciAl rights. It is greatly to be 
regreUed tha.t this principle is not observed in the railway administra.tion. 
o( this country. At present the minority communities, such .8sthe-
E'uropeans and Anglo,lndio.ns, enjoy a BOrt of monopoly in thOBC appolnt-
mentR. This sort of favouritism, I s\ibmit, must cease if really G ~

mont wunt no grave diLcontent among the railwe;y emp]oyees:With 
thesf! words I support this motion. . 
.JIr. T. O. Goawami (Calcutta Suburbs: Non-MuJuuumadan ,Urban): 

Mr.· President, I do not think any apology i.s nee ~  for intervening in 
who.t mllY be called a racial discussion, for the very goo.d e ~ n. that. t,he 
motion of the Honourable Mr. Ranga Iyer isreBlly' a protest against 
raoia.l discrimination. I do not desire to repeat self-evident propositions 
'regarding racial discrimination, and while I supporj; .. the Honourable Mr. 
Ranga. Iyer'sBuggestion tha.t the whole question of raciul discrimination 
in the rnilway system should be examined in response to the repeated 
demands in this House and outside, my object is to place before this 
House and before the Honourable Railway MOlJlber.., certain specific griev-
ances which the employees of the Bengal Nagpur Railway have felt for 
some time. They are matters of detail, and my information is based part'Jy 
on Government l:ooks and reports, partly on the result of visits to im-
portant railway aentrea like Kharagpur, and partly, of course, on hearsay, 
so that in case I make an ina.ccurate statement, the Railway Member will 
bear with· me. 
The nrst problem I have to submit is the problem of housing, particularly 

for the menial staB. I have seen housing conditions in Kharagpur. 
While I would not like to use ~ Prince of Wales' description of things 
that he saw in the mining Bl'eas, I ~e n  think they are appalling, 
and there is room for improvement. In particular, I would draw the 
Railway Memhm-'s attention to the fact tho.t the single room tenements 
for the menial staff throughout the line are extremely unsatisfactory. 
You ca.nnot keep your family and cook and do everything elBe 
in a single room, and romost all the menial, staR 'are housed in single-room 
tenements. Secondly, I would like to invite the Honourable Railway 
e e ~  attention to the fact that there W'A8 a proposal to,erect a hostel 
for Indian employees (l,t Garden Reach. Land was purchased, I think, 

• Speech not Ilorrectecl by th. Honourable Momber. 
J) 
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in )027, ut a cousideruhle cost. The l ~l  were nousidered by Sir George 
Godfrey tmd it was decided that the renb per suite would be at the rate 
of Rs. 8-8-0 for employees drQwing 11 sala.ry of about Rs. 40. Now, these 
employees have been given to understa.nd thl,l.t the proposal is still under 
consideration, lind that proho.bly the rent will be unhanced from RH. 8-8-0 
to Rs. 7·8-0. Now, that work., out to R very high incidence. For instance. 
European employees of railways ure (:h8l1'ged ILt 0. rate of 2'1) per cent. 
of capital tlost-tha.f is how it is worked out I believe-whereas this would 
work at the ra.te of 6 per cent. on capital cost. It also occurs to me to 
ask the Railway Member at what rate be proposes to charge. the officers 
who are going to occupy the new quarters in Kharo.gpur which are to he 
built in the courso of the year 19'J9-80. This is a. lUuttel' of SOlne importance 
t.o the rnilwny employees because their salnries Ilre very small, ~ if any 
concessions are to he made, they 8,hould ra.thor be m"de in fllvour of 
those employees who draw lower salaries mthcl' tham in fo.vour of those 
who fire able to pa.y a slightly higher rate. 'rhirdly, I haTe to draw the 
Honourable Member's attention to the fnct that there is no Indian 
a.pprentices' home. like the boarding house for Europeans nnd Anglo-
Indians. This causes great hardship. This is unfoir in a.nother wa.y. It 
prevents mnny suita.ble apprentices from coming to these railway centres. 

Mr. 4. 4. L. P .... : May I Bsk purely for infomlation "'here the 
Honournble Member suggests the Home should be? 

JIr.T. O. aanr.mt: There is n. railway colony near Jharia, for instance. 
I think the nome of the place is Bhaga. 

Mr. 4. 4. L. PIIrIODI: Can you aay apprentices for what particular 
department-mechanical or transport? . 

lIr. T. O. CJcMnraml: I confeRS J cannot, SHY what, npprenticcR. This 
is what has hen brought to my notjce. 

lIr. 4. 4. L. PU'IIODI: I am only asking for my infonnation. 

, IIr. T. O. GQawaml: You have got nlilway colonies like Bhaga to 
which 1 haVE! referred where you ha.ve not got fllcilitioR for accommoda-
tion in the way of private houses. Tho quarters provided are absolutely 
insufficient, J 11m told-I have no perll9nal experience. 
As regarcls medicR] relief, the two proviolls "pcllkers hnve Il.lrc8<ly referred 

to differentiial tr(mt,ment in regnm t.o medic:tl relief. I think t,he recent 
ord(lrS now in force on the BengH.! Nngpur Railway hnve made thnt distinc-
tion even more pronounced-.,.I mOM t;be diRtinotion hetween medicnl relief 
Ilvllilnble to offic6m and medica1 re1ief Iwn.ilflble to the subordinAte st'Aff. 
Then IIR regnrdA fncilities of travel, r Rhoulcl t,bink the lower RtRff have a 

gric"nneH when i.hey finel that tllll" superior stoff onjoy ~ considerable 
1\U10Ilnt, of concession!!, wllerol.ls they go{: only a very ~ nn eonceRRion. I 
t,11il1k their conccsRion nmounts to t,rnvolling nt, one-third of the ordinnry 
flU'f'. T tllinlr i.hllt is the prescnt nrrangem('nt. The Ruperior e(~  gpt 
frN' paSRes. 

In ~ n n I f..hould' q.lBo utgCl thnt concessions which werp 
lwbif,unl1Y'gjve.n to officers of uniona anI} hn,,'c now been withdrawn should 
he, rlhl'9t,a.blishccI. r think thosc concossioDA were nvailal:le \lnti1 only n. 
~  lime back. ann it .is onl" Iw n fPcent ordor thnt thosc concession!! hAve 
i)(.('n nholisllPd. .  . 
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Then also as -regards holiday allowances, according to the Geneva Oon· 
vention. I should lil{e to heRr from the Honourable the Railwav Membcr 
whether in practice-not merely in theory-t,here iR or there 'is not., U 

~ e en n between the Buropeans, n l .ln nl~ nnd IndinDs, beClluse 
I believe Judian employees are always being told t.hat the principle, from 
which the Railway Administration do not desire to deviate is the ne l(~ 

that a !l'llilwBY employee is essentially a whole· time employee. I am not 
,going to argue 011 principles of jurisprW'hlllCc, hut, the point J have to 
urgc ·is that there should be no discrimination liS regards pa.y and allow· 
BnceR AO fill' as holiday allowances are concemed. 

'I'host' Itre sOlUe of tho poilltFi which 1 should like to submit, to the 
ltailway Member. I think it is time that disorimination on racial grounds 
:should he abolished from OUL' railways. 

Mr. Bam lIar.YaD Slilp (Chota Nagpur Division: Non.Muhammadan): 
:S,ir, this policy of roci,al diRcriminntion is appa,rent in (lvery nctivity' of 

l ~ G(J l~ n  .. 

Mr. PreIdclent: Confine yourself to this motion! 

Mr. Bam .araYaD SlDp: I shall do so, Sir. There is a deep resent· 
.rnent ~ (  the country .against this policy of the Government. 
Once what 1 found at Guys. was this. 1.'bere was a comparttnent reserv· 
'~  for EuropeD,ns. A reRpeotllble Muhammndnn gentlemBn eritered it 
.nnd the prnvious occupant, who WIlS most likely nD Anglo. IJIldinn , reported 
'thf;l mntter to the runway ~l . e . A lnrge number of ra.ilwlty officers 
;.nllsl'mblt!d there and compelled the gentlem8.ll to leAve the compartment. 
I W/IS r:/!.lO prescnt t.here and ,asked the officers, "What does the word 
~ e n' meuu?" They replied, "Any man in Europtlnn dress." I 
founa n mun in It dllOty in the sume compartment and I 3sked why thnt 
ronn WOI! not rpmoved. They said that the man who WtlS in European 
dress did not. object to his being there so they had nothing to do with 
'it and they would not . e e ~ romove him. ~ sort of thing goes 
'~n uvery day and every where. Whllt is this budget? When we consider 
the ~ budget, we see that it is full of racial dillCriminatioos. It is 
\vory ,lifti"ult to Ray whethE'r this budget is B rAilwa.y budget for 38 crorel.' 
of pf'ople of India here, or whether it is 11 statement prepared in 3n 
easy (lnd (~n ele  manner ~' n village patlV{J,J'j and coot.'lins n,n account; 
of friondly distributions of the annual income of a co-pnrcenary among 
so mllny white brothers Qnd oousins. 

Sir, I don't know whether thIS motion will be carried, becnullc aliI" 
l}Ionourllble friends on the opposite Benches, with the help of their 
hen(\}unen nre strong enough to reject it. Even if the motion be carried • 
.'it enn be rest.ored cRsily by Government without nny hesita.tion. 

Sit', thi<: sort of nrrangement is ruinous !\Iso to Governme.nt them· 
' l l ('~  nnd I wum the Govemment that, if they do not, menel theiJ' 
·wn.ys, they e l e~ will be digging n grave fer themselvM. and J 
sp(!nk 1\ word tu my llonollrnhle friena, Sir George Rniny. H(! f1pCnkR 
'ver.\' I\\\-petly, :lna in 'R vm'y chnrming wn.y. If his wordA indicllte what 
'jg i!l hi" heart., I tl1ink he sliould see his 'l n~  Ana try hill Im'e! hesf 
'~(  thnl; l'r.eiul discriminntions nre nboliRhed. 

Wif.h t.llC!lC wor(ls T support thp mol;ion. 
,,2 
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Mr. It. O. _ .. (DaocR Division: Non-Muhammadan Rural): Sir" 
it, docs nc.t giva me. much pleasure t,O get up t,o speak on this lUotiou. 
It is 1\ ,'(-,ry unjJleR-8ant subject, but, 80 long 1t8 there rernains BDy ~ ' 

of J'ilciul discrimina.tion !ll the l'ailway e ~  thIS toOpi(' jij bound to 
recur regularly nt the budget time every yenr. 

We miss very nl1,lch our frit·ndColoneI n(l~ here to-day, and, 
in his v.bstlnee, I should thArefore like to pi nee th(' views of the Anglo. 
Indian' community, and then come to the points that have beon e e .~ 

to by the other speakers. 

Sir, tho Anglo-India.n community, in thuir different memoranda. befo1'8, 
the 8inlOD Commission, have prElctically laid a charge of hypocrisy at 
the. door 01' Govtlmlllent in dealing with this quostion. What they say 
~ this. This community wa,s brought into being, Illi thtl result of 1\ deli-
berate policy adopted by the East India Company' when they encouraged 
nilin;d marriages in India. 'I ,am quoting from a memorandum of theirs: 

"The Eut India Compaay" by specifically encouraging and ~nll the llIa.riagell 
of their European employees with Indian women (1.idt letter from Court of 'Directors to 
President of Madras) were directly responsible for bringing the An¢Q-Indiau' eom-
munity into existence." ,-' -

. l'ben t.hey NlY, .. Well, as you tire', responsible for Our ~  ~l 
-exii;tence you must rio something for our benefit. " Then they trf\ce the 
pulicy of Government towards Anglo-Indians through the last century. 
Th"y say, "We ho\'e been given employment in the railways, in the post 
oancl (~  nsa delibera.te policy. ArE' We now to be ousted from 
t,hc POSitiOIi of vlll\tage thus secured to UR, by reason of your adoption 
of the policy of Inwauisation?" l'hen they say that, so fllr as the quoStioD_ 
of the ruilways iii concerned, "Government uro doinJ!: their best"-I aUl 
quoting from another Memol'landum of theirs: 

"Government are doing their best to evade answering the manl questions on Anglo-
Indian railway employment that are being aaked daily in the Legislative Assembly, 
and though they realiae that our community furnish more reliable, if slightly more 
expenlive, railway workeu, they do lIot SHIll to have the oourage to say so to the Indian 
M. L. A. questioner." . 

I think, in making that stattlment, the Anglo-Indian community 
practically admits t.ha.t Anglo-Indian labour costs more than Indian labour. 
They say, "We furnish the more reliable labour though slightly more 
f-I"pensh-e. "  ' " , 

I think the point of view of the Government has all along been 
that they pay at equal rates for equal work. Now, this is entirely given 
away by this memorandum of the Anglo-Indian Association. They lay: 
"We prove undoubtedly a. little more expensive than the Indians". 
That practioally puts our whole ~ 8e in a. nutshell. I fohould like to 
heo.r whl1t my Honourable friend has got to say in reply to this. I do 
not like to associate hypocrisy with' my 'Honourable friend Sir George 
Rainy, or with Mr. Parsons. But, Sir, in certrun insta.noes which have 
been brought tt) my notice, I find thnt, wheress In reply to questiol).S, 
antI in reply t,o our debates, they say thnt they hM'e rernovedraoial' 
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diEiI:liminlition to the best of their ability, us a matter of fact rtlcil;\l dis-
criminatioIl still continues, perha.ps in a more subtle and scientific manner. 
'TIll' old frunk, honest statementll, justifying racial discrimina.tion have 
dJl;uppcnre<1 no doubt. The Indians aTe thtloretically in the enjoyment 
~  !:(jual rights 1'10 fill' liS railway employment is concerned, but there are 
!;uhtle WII) t; in which this racial discrirninntion is stili maintained. I h(tVe 
in my hnnd certRin p'Lpprtl rt'Sllrding the En!;!, Indinn Itailway. And I 
fiud thnt n,ry recently the Government of India. cirlluJllrised 1111 the 
J'/lilwn)'i'I (enquiring /Ie to whether there was Imy racilll discl'iminntion 
c'I'isting in their administration. Thereupon, t,he AgE!nt of the ~~  

Indiun Hnilway, a<ldresscl:I Imother offioial, repeat,illg the inquiry whether 
there i!; any racial discrimination prevailing in such and such II. place, 
and if 10(" the cases must be settled before the sitting of the Legislative 
Al\'llcmuly begins (Lo.ught,cr). 'I'hey arc all anxious about' this annual 
wnitpwlIHhing. Bnd they want that e ~ n  must be put in a preRent-
ahle form when t.he budget, is before t.he Assembly. Now, in reply to 
-t,hat, thut parti(\ular officer states os follows: 

"There is no racial distinction ill auch and linch a place, l,ut Jndiana Brt'! rated 
'Bc(.'()rding to merit." 

Now, Sir, if thn.t mellns Rnything, it means t,h at. , 

"the Indiana are theoretiOirolly of COUl'lB entitled to equal pay and equal tl'e&t.ment, 
lbut well, what can we do, they have not got. the merit which would entitle them to 
'loch treatment." 

'l'hen, ngain, Sir, if I mny enter into a little more detail about particular 
<clnsses oJ: employf;es, £'1l' instance, the first c1QI'8 meehaniooJ and electrical 
llJlprenti06S in the East Indian Rllilwfl,Y, this is theru)e that obtains 
with l'('gsl'd t,o their recruitment: 

"Tho Agent haa decided that ill future tbOlle of ~ e ~  ~ . l'1 n ~  whom it 
JB considered desirable t.o ('ngage at the end of their apprenticeship, Rhall be appoillted 
.al chlirgemllll and T. T'." 011 the following ratell of pay: '; -./:J; 

Minimum stal'ting pay: Rs. 110. 

Ma.ximnm starting pay : RI. 150. 

The actual shu'ting pay, within the above mentioned limit.a, will be fixed in 
:wcol·da!lce with t.he nbility and indust.ry di8p)lIyed by the apprp.ntioea conclU'Jled during 
.'the }l('r1od of apprenticeship." 

It is vel')' very difliclIlt fur anybody on the floor of the House to' exhaust 
.{,he numerous cases that I know have hnppened in order to Rubstantiat,e 
the chnrge of facial diFlcriminntion. I do not think t,he House would like me 
~ go into the unmes, nor indeed' into very minute. details of the oasell, 
hut I do urge on the Government carefully to consider the suggest,ion 
""hich hAR been mnde by Mr. Ranga Iyer, that a committee should be 
I'J>pointHJ to go into these questions and find out whether there  is any 
ba!lis for tilt' chut'ge that is being repeated year after y&ar in this Assembly. 
I h8\'e got a very detlliled statement showing' as to how the Indians have 
'been treated differentially from Anglo-IndiRnsin the applica.tion of these 
l' l~  thkt. I have just read out to the House. If my Honourable friend 
desm:R, I CAn furnish him with some of the details, omitting the names. 
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Whf:u ,we-bring forward B charge, we a.re naturally expected to sub· 
&tnntinte it, but according to Government circ\tln.rs, railway employees 
Rl'O J)1'chibited from Approaching non-dfficial Members of the r ... egisluture. 
'I'hey o@olluot 'lay their grievnnces before us. Whatever grio'·I.tnccs dribble 
throug}t, come therefore through published labour ga.zettes I\nd trnde union 
resolutions. Now, Sir, I find tha.t there is fln Indilln la.bour journuJ, which 
is tho official orgH.ll of the Bengal Nagpllr Rnilwny Union. I do not know 
whether my Honourahle friends, whe ale in ch!\.rge of the Railway Depart. 
ment, C\'(·r care to Btlldy those publicntions. I have with lnelLt present 
the iSRues, tInted October, 19'J8, anel NOV('lnuel', 1928, in which cert.ain 
instnnccs urt'> given regl\l'ding' rncial discrimination. I IlllVl' no desire to 
go f;lu'ollgh 1111 these detuils now, but I might just mention one particular 
inRt'nnee, and that is in rl'g.nrd to the Il.ppointment of gU!ll'C.is. Now, with 
rcglll',1 to the .~ n en  of gun.rds, the method of e en~ on the 
Bengal Nngpur ltailway is this. If it is an Indinn who HpplieR, he must 
first of all pass the gUllra's einminntion, nnli t,heTl ninlw ,nn npplicatioD' 
lot· the post of a. guard, and then biB name is registered for future vnoancie., 
,and if he is la.voured with an appointment ho starts OTl a snlRry of Rs. 40. 

'rheD, this is what the journal Imys: 

. "It ill n ~ neeesl8ry for the. Anglo'II!d!all or the Ell, ~11 to paes any. examillatiu.Dt 
m t.he flrat mstance, nor are hlseliucatlonal MId otber qualificatiOns qlleshoned. It 1a· 
enough if he ia recommended byllOllle X. Y. Z., 01' by the Anglo-Indian and Domiciled 
European Association, of which lOme of tbe .upedor oftlciala of the railway are tb. 
oflie. Learers and patron.. He is immediately offered a salary of RII. 90 and is 
IIllowed to learn the work for two or three month.. and then make an attempt at 
pasliinS the guard'. examination. If he p .... s the examination, he gets anotber Re. 10; 
CJil the whole a total .. 1ary of Ba. 100. EYeil if he fails, it doeenot. ma"-much, II· 
bf' will he given .. many chancel II are necuaary.to !!let. throqh the el:aminatiOll. '. 

AD Honourable Member: Even exempt,joll from examination. 

Mr. E. O· -8011: This is n~ specific aUegation. I COD. givo oth&-8 .. 
Tuke relieving special duty. fLIld IIt,ation duty allowances admissible to 
guards. If their salary is Rs. 110 and above. and only Anglo-Indians 
are pructically eligible for that sala,ry, the daily allowance at headquarters 
is Rs. 3 r;er day tor 24 hours or part of 24 hours i if nw.a.y from hend· 
quarters, the daily a.llowance is Rs. 4. Tbe Indian scale of pRy is Us .. 50. 
tolls. 79 nnd ]ls. 30 to 49. In the case of Rs. 50 to 79, the daily 
uUowunce is eight annus nt tho headquurtel'R, liS opposed to R.s. 3 in the 
case of Anglo.Indians, and away from headqul.\rlers, it is Re. 1, n8 ollposed 
to Us. 4 in the cllse of Anglo.Indians. Theil. if he is on the RH. SO 
to Ifs. ,19 !lca.le, his allowaD(le at headquArters is 4 nDDUS R day, . and 
if nwa.\· from heA.dqua.rters, it is oight anlllUl a dlly lis Rgninst Rs. 3 ~(l 
RI!. 4 in the CRse of Anglo-IndiunR respectively. Now, Rir, mention hRR 
alrcndy been made of the latest Government circular regarding employ-
ment of Anglo-Indianll. That circular lays dowD that competitive ex-
anlinntion for the recruitmpnt to the subordilllBte ..services should not be 
mndo unduly £Itiff for Anglo.IndiRn youths and thAt ill making futur.! 
rE.Crl.1itments to the louhordinaiie services, it should be seeD that the pre-
sent percentage of Anglo-IndiAns is left undisturbed 8S far DR possible_ 
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Now, I dQ not know whether my ll ' ~ le friend u.dmits that this 
circulur is in e l~ l at the present time ill tho :RaHway Department. 

The KODOU.r&ble 8ir George BalDy: I did not quite catcb what the 
document is to whioh my Hoilournble friend is -referring. 

1Ir. It. O. _eo,,: The dooulIIcnt, il'l a HOUle l~ ell  cil'cu:\llr to 
all the Departments of Govenmlllnt which thH RnilwflV Board ill itfl turn 
l~ St.'nL round to the VH'1'iOllS Agents. • . 

I expect my HonouraLle fricnd to explain the Cl!:act ma.nner ill which 
the circulaI is ol)Crating in the It:l.ilwu.y Department. Sir, I do Dot think 
it i!l nec('sslU"Y for ml:l to cuter into ally more details on this . point, 
~ I do submi.t very respectfully that the suggestion ll1ade by my 
Honol,lrablf' friend Mr, Ranga Iyer llWrits ~  oareful consideration at 
the hands of the Govt,Jrl11n.ant. It is Mt enough for Honourable Members 
to rept'llt {,heir stutoments thut there is no ra.cial disorimination. We 
nSHert t.hat therc is, and we ure prepared ~  prove thnt there ~  In view 
of these circumstances, it is best, even in the interests of the Government 
le 8~l e~  that An impllrth,1 committee, the constitution of which has 
-been 8u8gested by my friend Mr. RBngo. Iyer, be appointed imm.e(Ji.atiely 
to inquirt' into the mILttcr;. confidentially if need be, and to report whether 
there is Rny rnoial die;criminn.tion. Bnd if sO,in' 'Vht WRY, that should 
be' remedit'cl. 

"IIle· JloDOurable IIr QeGrp aatay: Ishould ~ .  .. ~n  before 
coming to the 'more importa'nt, matters ~  hM'1' been raised today to 
deal with certain of the minor pointi:. lio far as I can do 80, which have 
heen raised by one or .two of t,hll spenkers. . 

My friend Mr. Ooswllmi rderred to Ii number of questions connected 
with the Bengal-Nu.gpul' Hu.iIwllY and indicated that the source of ~ 

infomut.tion ditfcrt.·d in vllriou8 OHses. Some times, he said he had got, 
'it from Government publicutions, 80metlmes by' other 'methods tlnd' BOIDtl-
times by . heo,l'IillY. J do not ~n  I am hi 0, position, at the present 
moment, to ropl y c1efinitclyabout Itny of these mahers. some of which 
arc hardly perhaps muttel'R of racial discrimination. However, as soon 
88 we get, th,e proceedingK of todILY·!'. meeting, r 8h"11 be prepared to look 
into them anel see what-. the position iR nnd whether steps ought to be 
taken to make a changC'. . . . 

ThC'n my Honom'able friend Mr. ~lln l  ~  referred to vuriOUiI case!> 
on the ~  lndiull UailWIIY, whertl he said that racial discrimination ftiU 
existtlll. 'rwo of the rmbjootli thnt be mentioned were housing accommo-
dation and medical rdief. Now. Sir, we have tec(liveci reports from (~ 

Agent whichrcfer, IllUtmgtlt others, to these two motters, and I think 
it is clear, that I1l!I things sta.nd .ut present, there is not complete raciu.l 
equality. in these parlieuiul' matters, I think there nre differences in the 
quarters allotted to Europll8D a.nd Anglo-Indian subordinates which 
·a.pparently are in. :!lorue cases more spacious Rnd comfortable than those 
allotted to n n~.ll n e8. As regard8. medical attendance and 
medical assistance, it appears from the reports we have received that there 
a:re difterenoes in . the rules, 88 regu.rds the ·kina and qua.lity of attendance· 
that is to ,be given; I do not thinkmy8eJf that these diBerences can be 
jUFtitied, Rlld l' Dlay ~  :that the Raitll'ay Boa-rd. ,,·hen t,hey received the 
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report of the Agent on tlwsc nlIIt ({ort; tJ t,hink on Hit' 15tb of JIIDulI.r.y). 
issued orders on the 24th J flDuar.y to the following effect: . 

"The Board de.ire tha.t the Agt'nt should take .tlllls to eliminate tbt' element. of 
racial diBCrimination which remain, referellce beini made to the BOAI'd 011 any I}a.rticular 
matt.er y.'hich he could not. ~e  l'igllt dter hi. own inquiries." 

Now, it may be, us my Honourllble friend Mr. Neogy smggested, that the 
promptitude displayed by the Railway Board WI\S due to Hie imminence 
of the meeting of the Legislative Assembly; hut 1 would Rsk thiR House 
.to consider whether, if such feeling" are found in 1-he minds of the Hail-
wny Board, they (lUn be anything but F..Blutary? I nm sure, Sir, that 
Honourable Members would be grotified to leam that, what thev luwe said 
on this subject from year to yeaT has left a dirert, and ('leur hnpl'e!'lsion in 
the minds of the Railway Board. 

AsregardRthe quest;on raised by my friend Mr. Hauga. Iyer ubout the 
terms on which Indians, on the one ha.nd, and Anglo-Indiant>t on the other 
Bre admitted to the .tcchnical institute at Jam alp ur ,  I am afraid I am 
not in 0. position to deal with the matter at present. Nor can I-and I 
doubt very much if th(> House expects me to do so-give on answer on 
the spur'of the moment on what I t.hink iR /l, rather difficult and trouble. 
1l0me question about the conce!'.sions given to ministers of religion, and 
hpw fa.r these ougbt to be eldiended,.without distillctioa of olus'Or creed, 
to all religions. 1 tllink perpaps it, would be better if I now go on to what 
was said by my Honourable friend Mr. Neogy. 

He quoted, Sir, some stat-oments in memoranda. ilubmited by the 
Anglo.Indi"an communii:.y to the Statutory Commission, wbose existenc(1 
I am glad. to see he now recognises, (Laughter.) He hoped t,hat I would 
reply to these memoranda. . He is inviting me appnrently to co-opel'&te . 
with the ~ n  which !;urely . from his poi.nt of view is noL strietly 
-consistent. But apart from that, I do not think it is II fair demand to 
make upon a Member of G~ e n en  to assume that he has some sort 
of responsibility .for what may have been said in memoranda. submitted 
by a. body of perrons representing a. particular Qommunity and entirely 
outside the Government. That. clearly is 11 mnttor in which J have no 
special responsibility, and I cannot therefore deal with it . 

.An Honourable Kember: But wiH the Honourable M('llIbcr kindly t,ake 
notc of the damaging allegations mode therein? . 

'.ft.e JlcmoarableSIr George BalD,.: I have noted the seveml points 
brought to my notice by my Honourable frit'nd, I\nd olso l~e ' . n points he 
made regarding troubles on the Bengal N ngpur ltBilway. I do not. think 
there will be any difficulty in making inquiries about them; but, some of 
them I':eemed to me to be of a very ordinnry nature--one ca.se particulru'ly 
where he referred to the varying scaleR of allowances drawn ~' officerR on 
various rates of pay. As far a8 I could judge from what he read, it did 
n~ seem to me that there was any direct racial 8 n~ n there, 
because it is Ii commonplace in all Government pchemes of pa.y and allow-
ances that dfficers on higher "rates of pay get higber rates of travel1ing 
allowance. I take it tha.4-the racial dilcrimination would come in only 
if it were a fact tha.t" the appointments on the higher Rcales of pny were 
filled by Anglo-Indians and Europeans. 
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All Honourable Kember: 'fhnt is the' point. 
The Honourable Sir Georg_ :aaiDy: It docK not really li!eem to me to 

'c:ornc in direc.tJy, but it comeR in onlS by the back door. However, that 
it; a very slllull point. ~ '  t:1ir, the Honourable Member wh.o ~ ene  
·this discussion ' l~  to what had nlready been brought to notIce In the 
,::cnpraJ discussion on the Railway ~  and I tried to explain then 
'",hut t.he position. was ubout· the memorandum ~ e  by the Agent of the 
F.aRteTll nenga1 RuilwlIY. I do not. want to go ovcr the same ground 
Hgn.in in l·xnctlY t.he same form, but I do want to put the substance ~e 
posit.ion once agnin to the AssE'mhly, The policy of the Government"n 
thi" matter hnR got two "ide!'" In 1.he first place, RR I said in the Assem-
'bly lust venr, the lll~ e  of the ot.hL·r Indian commullit.ies, tha.t is com-
~n e ' other than th(' Anglo-Indian community: 
"ought to ~ a real chance, of l ~  their fitllllsS and a I'eal chance of fil!ing 

·tllt! ('laslI t)f appomtnH'Tlts that 11Ithel'I,o they have had a "el'y small chance of filling, 
That is precilMlly the policy of GovAJ'nment,' We do want to give " r,Nl cbance, and 
I recogm&e the obligation relting; on the C".overnment and on the Railway Board to 
see that thl'Y get it.," 
That is one side of our policy, 'fhe other side is that: 
".when &II a matter of history member. of a 'particular community have held a very 

huge number of appointments of It particular cia., inevita'bly the whole 8COIlOQlic 
-()rganisatioJl of 8 community becomea involved in that fact. That is a ~n  ilhat 
the Government of India cannot possibly ignor, To take measures whIch would 
Mummarily involve a BUdden and violent dialocation of the economic circulPtaDC18 of 
llll important community would clearly be a matter in wliich" the Government of India 
ought to procf'ed very cautiously." . ' 

Now, Sir, I adhere to that lit! the expre!:'sion of the Govemment of India's 
.policy in this matter, As 1 n ~  out when I spob last, the memo-
randum of t.he Agent of the Eastern 13tJngal R&ilway does not bring out 
'the point. In the lUlture of the case, IIny restri-ctions' imposed in order 
to pl'event the Budden l,mmomic dislocation of a. community like the 
Anglo-Indian community, ln~' particultU' reJiltrictions tha.t may be impOsed 
('(mnot., in the nnturll of the elise, be penn anent, No one 
('ontemplates that, in perpetuity we should try to establish 
'what I think my Honourable friend Mr, Neogy or some 
·-othpr spellker referrpr] to RF! II •• railway clIste "for t.he Anglo-Indian com-
rnunit.y. In the second pIne'!', t.he mcmorandum of t,he Agent is mislead-
ing in that it does not bring' out the other side of Government policy, 4a 
I sa.id on the lust oecasion, the rcsponFlibility for that does not rest with 
him but rests with me, beCalU'4e I do not think the instruction. we sent 
down t.o the Agent, of t.he Railway were sufficiently explicit on that point, 
1 fully recognise the importance of the question with which we are now 
-!lealing lind I have tried to explain quite clearly to the House what the 
,position of the Govcrnment of Indin is in the maUer, I do not think I 
necd dwell at. great.er Il'ngth on the subject, but r should like to say tllii'o, 
-thn.t. I do not, see at prc:>sent" how 'Government could agree to the pro-
'posal made by my Honourable friend Mr. Ranga. lyer that· the matter 
8hould he examined boy R committee, What I do propose to do is it> 
'('Mure thn.t each of thE' specific points which have been brought to 
notice today by various !:.penkers shall be examined, in order that we may 
,ascertain exactly what fh(' position is snd what steps ought to be taken. 
We have to recognise, specia.lIy on It railwaY'like the East Indian Railwa.y 
<01' the Great Indian Peninsula Railway which are now State-
managed, that we took them over witli all the inhenianee 
·<)f t.he l'ulf'!'I ~'  had be«'n frllmed under .n~  management, snd that 
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we cannot, by lilly l!uddcn stroke of the pen, eliininutc ull tile diBer-
coces which have grown up undC'r ~  rules What we can do" and what 
we ought to do, is stendily to n ~ n the pressure so that, where e l~ 
rule" de1illitl'ly ndmit rHeinl discriminution in purt,jculllr ma.tters, this 
should be rectified Rnd the rueiul discrimination eliminated. That iii whut 
we nre aiming nt. and I l·ntiroly agree thltt these Rnlll1111 dehates on the 
Iilnbjeet in HIe A(o;.8CIlIbly are of ~ en  Ulole bccHnse t.lwy keep the Itttention 
of t.he n l n~' ROHrd lind of the Hnilwll.Y Member concentrated on the 
point, 80 that more rnpid progre!\S hI made t,hHll would e ~.e be the 
crt'lle. 1 think, E,ir, thnt terrninateR what I have to sny on thiR snbject today. 

Paad1& Delay Bath K11IlIru (Agra ~ n  XOll-MuhIl1l1Inlldu.n 
Rural): Will the Hononrllbl(' ~ ' n ('  Ifl" rll}li('8 of the replies received 
from n l l 'n ~ to the t'irculllr F.ent to them Lv Government last 
year on th(.· table? I understood from Mr. ParRolls S'OUll1 time ago that 
thert' WliS objection on the part of Goverument to laying these papers on 
the t,able before their orders had been issued; but since, in regat'd to 
company railways, Governmtll1t have n' e~ e  ,thnt t.heyhave 'no pOwer 
to compel the Agents to act in accordance with their wishes, in this C&8e· 
a.t any rate there is no argument in favoul' of the pOlltponement of the 
puh1it'I\tion, of the ~ l e  l'eceivedfrom them. 
, ~ 

. Mr. A. • .A. L. P&IIODoI: Sir, I have fllready had copies of Ii good many' 
replitls plAced in the Library. There are a few more I think still to come' 
in und Ito fmv on which·we wish to take action before laying the papers. 
Evenhllllly there will be no objection' to our loying all the papel'S, but in.. 
certain' instnnool'l I am doubtful· whether it would be desirable to do so-
unt-,i1 the repliefl themselveshnve b('el'l exnmincd hy Government. 

111'. PnIIdc&: The question is: 

"That, ~ Demand under the head 'Railway Board' Ioe r .. dllced by RI. 10,000." 

'J'he Aasembly divided : 

Ahdul Matill Chaudhary. Maulvi. 
Aiyangar. Mr. C. DuraiswlAmy. 
Aney, Mr. M. S. . 
Ayyangar, Mr. M. S. SNlu\. 
Belvi, Mr. D. V. 
Birla, Mr. Ghanshyam Das. 
Chman La1l. DiwaD. 
Che1tv. Mr. R. K. Shanmukham. 
Das, Mr. B, 
DIl8, Palldit. Nilakanth •. 
Goawami. Mr. T, C. 
Gulah Sinjlh, Bard.r. 
Haji, Mr. Sarabhai Ncmchond. 
n~ Raj; Lala. 

Ismail KIWI. Mr. Muhammad. 
,",swar Saran. Munshi. 
.t.yakar. Mr: M. R. 
J"2i",h. Mr, V, v. 
'Kt'lkRI'. MI'. N. C. 

~ 3 . 

\ 

I 

I 
I 
\ 
I 

Konzru, Pandit Hirday Nath, 
Mr.1aviya. Pandit· Madan Mohan. 
Mehta, Mt. Jamnadas N, 
&litra, Mr. S. C. 
ltrukhtat· Singh, Mr. .  . 
Mllrhua Sahcb Bahadur, K.aulvi \ 
Sayyid. 

Naidu, :Mr. B. p, 
Neog;, Mr. K. O. 
Phookun, Srijut T. R. 
PurshotRmdaR Thakurdas, Sir, 
Rang .. Iyer. Mr. C, S. 
Ruy. Mr. n, C, 
Siddiqi, Mr. Abdul. Qadir. 
Singh, Mr, Gaya Pruad. 

~. . Mr. Ram Narayan. 
Sinba, Kumar Gallganand 
Sinha. Mr. 8iddheahwar Prasad .. 
Vakulll, Vaulvi Mohammad. 
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~ . 

Abdul A:Iliz, Khan Sahadur Miall. 
Ahmed, Mr. K., 
J ~ e  Mr, William. 
Allison, Mr.F:' W .. 
Anwar·ul·Azim, Mr,' 
Aahrafuddiu Ahmed, K;ban Bahadllr 
, Nawabzada Sayid. 
Dajpai, MI'. G. S. 
nower, 'Mr. 'E. H. M. 
Chalmers, Mr. '1'. A. 
Ohat!.lllrje.e. the R(·vd. J. O. 
Coatman, MI'. J. ' 
Cock,e, Mt'. H. <l 
Cosgrave, Mr. W. A. 
Crawford. Colonel J. D. 
Crerar, The Honourable Mr. ,J. , 
Dakhan, MI'. W. M. P. Ghula'1l KadiJ' 
Khall. 

Dalal, Sardar Sir Bomanji. 
Frflnch, Mr. .J. O. 
Oho,z&nfar Ali Khan, 1\11'. 
Ghuznavi, 1\11-. A. B. 
Graham, Mr. L. 
HU8sain Shah, Flayyed. 

The mot-ion l ~ Iwgut;ived. 

Keane, .' Ml'. M. 
Lall, Mr. S. 
Lamb, Mr.' W, S, 
Lindsay. Sir Darcy. ' 
Mitra, The Honourable Sil' Bhup'Ddra 
Nath. 

Moore, Mi'. Arthur. 
MukliArji, Rai Bahadur A.X. 
Mukherjee. Mr. S. 0, 
ParBons, Mt'. A .. A..L.' 
Rainy. TbA Honourable Sir George. 
Rau, ~ V. Panduranga. 
Bow, Mr. K. Sanjiva. 
SaDlll, 1\[1'. H. A. 
,Bauoo.n, Sir Victor. 
Schuster. The Honom:able Sir George., 
Sliillidy" Mr, J. A. ' 
Simpson,' Sir ;Tamea, 
eingh. 'Rai Bal\a.ifll1· S. N.· 
St ... enson, Mr, H, IL 
Sykes, Mr. E. 1', 
We1.lh, Mr. M. 
Yamin Khan, Mr. Muhammad. 
Younlt' ¥r. G. M. 

The ARsembJy then ndjourned for Lunt'h till Thrl'!' of t.h .. , Clook. 

The AIISt'lub!v ( ~ 'll ~ '  6{I(!r Lunell at Three of the Clock, Mr-
~ 1( n  in t,ho 'Ohair, 

FINE FUNDS. 

PaDdit Birday :l'aUl Eunlru: Rir, I move: 

"ThAt. the l)emnnd lIud"I' Ih" belld 'Ruilway Bnard' he I·I!UUCP.U hy Us. 10,000." 

Sir. hlll'nRSec1 lind welll'jed ~ n~' Honourable fl'iend Sir George Rainy mU8t 
feel nfter the (liseusAion on thl' previous cut, I propose to be considerate, 
1.0 him a,nrI to ('omprcss ",hilL l' hnv<' to Ray int,o u fewgettUfl W()rdfl, The 
Fine Fuml, (til its vcry nllml! disdoses, ill built up' 'from the fineR imposed 
on railway employee!';, I nm n6t; concem!3d with the poI.iev of imposing 
fines. hilt, with the mnnnC'l' in which thill flltJd Rhouldbe disposed of, I 
do not know whRt is the exnct 1I1110\Ult of mone\' in this Fund, Aince the 
lust, Mille th.nt illformation with r(lg'ard to t.he bRinncell in th.e Fine Funds 
on the vnriOUR J'llilwnYIl wm; given, was in t,he ~ 'n  H121·22: Since t,hen, 
Government have diHcontinued publishing n: Rtntement Ahowing the Fine 
:f.'lInclR, together with the us('s to which they nre put. In the yenr Ur.U"22, 
which iR the la.teRt year to ,whirh I CAn refer. the balances in the Fine-
FundR on the n l l ~'1  which Are now under Sttli(l mnnagement, that ill, 
the ERst IndiAn. Great IndianPeninsulR, 8~e  Bengal, North-Western 

~  Burmlt RAilwaY'!, WM about Us. St lakhfl'; and taking nll the ma.j(ll" 
r81lwnYR, the total Fmm in the Finf' Func1R n~ about R!'I. 8 IlIkhR. ThE'-
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House will thus see ,that the Fine Funds reached u. pretty large figul'o in 
19'..11-22. Complaints have been frequently mode in this Rouse with reRurd 
to the manner in whioh these funds -nre spent. It has been pointed out 
on more than one occllsion by my HonoU1'Rble friends, Mr. Joshi nnd Diwan 
'Chaman Lall, that, altJloui,ll it WIlS the Indinn employees who contributed 
largely to this Fund, its prooeeds were spent mainly on European and 
Anglo-Indian employeeA. This WflS prnctieally ndmitted by Sir Charles 
Innes in the Railwuy Budget debate in 1925; hutj he !'laid the nttention 
'of tlle Agents had been drawn.to this mutt·er and that tbey were only too 
'nnxious that Indian inRi-itutes and clubs And ot,her l(~  bodies should come 
'into existence, flO thnt assistance might be givcn to them from the Fine 
Funds. Complaints of this character, however, hBve continued toO t.his day. 
My Honourable friend, Mr. Joshi, had to drn.w the attention of Government 
to t.his matter in' February last in connection with the discussion of the 
UaiJwo.y Budget; and again by means of 0. question in September last Mr . 
• J oshi suggested thnt the Fine Funds should be utilised chiefly for the 
benefit of those employees who contributed largely to them, Ilud that there 
·ought t·o be a committee, consisting of the employees and the management, 
to consider the best way of managing the Funds. My Honourable friend, 
~ . Parsons, gave a sympnthetic reply to Mr. Joshi; but tm September 
-last he had not completed the discussion of this question with the Agents; 
nor wos he able to say how Government proposed to muke nvailable infor-
matiion with regard t.o t.he bo.lances in the !<'ine Funds and their disposal 
in future. I do not know, Eir, how the mutt.er stands, QOW, but consider-
ing the long time that it has heen under discussion lInd t.hnt it fonni! one 
,Bspect of the question of racial distinctions, I trust t.\Iat Government a.rc 
now ready with their proposals and will be able to assure the House thni 
they Me prepared in the immediate future to take thOAe Rtppe which they 
have been prcssed to tukfl these five or Rix yenrf!. 

Mr. A • .A. L. Panona: Sir, I think 1 l'hall be IIbJe to f;utit.fy 
Mr. Kunv.ru's deHire fo), infonnntioll QR to what we lirc doing 
in regard to the l~ ne Funds. J HUll'll fil'l't prem'iRc that the 
Rai}""IlY Board desire that the practice of fining Rhould be reduced to 
the lowest possible proportionR. They reulise thnt it may be necessary. 
',illl,certain cases, to inflict a fine instead of II more severe punishment, and 
'it is not therefore It good thing to abolish tilling altogether. Hut it is t')J('ir 
-desire that fining should only be e ~ 1 to wher(\ that l'unh;lllIwnt is 
~~ l el  necessary. Now, as u result., t:lJe income of the Fine FundI'! from 
·the railways is bound to drop in the future. In foeb, from such figures o.s 
I have o.t prellent got it is already dropping. For eXlImple the income 
.apart from int,erest; on balances in 1926-27 was Es. 7'45 Inkhs, nnd ill 
1927-28, Rs. 5'84 lakhs, 0. drop of over Hs. II hlkhs. I wish to explain 
fint tho.t position to the House, because quite obviously, if we nrEI going 
to do anything more useful than we have done in the past with these Fine 
Funds, Borne method mllBt be found to place them in funds, pnrtieularly 
when the e:xisbi.ng sources of income are being depleted by the adoption 
'1)\, the Railway Board of the policy I have mentioned. Last year, 8B Mr. 
Kunzru has said, Mr. Joshi made a Buggestion which immediately appeared 
-to us, that in the adminis+..ra.tion of these Fine Funds we should bring in 
l'cpresentatives of the sbo.ft from whom the fundR ns n whole hn,'c mO!lt·ly 
heen collect,ed. We discussed t.hat suggestion wit·h t.be AgentFl of flhs 
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\'Ilriou;; Uailway,>, I think it WRR '!tAt. October. We did not find t,hat there 
waR sn\' antngoniRnl of all,V kind to our general ideas, but I thlllk I can 
best JH;i, t,he HUURO in posf.lession of the present position by reading a letter 
whklh, after thnt· diMcusl'lion. we nddresBed to the Agents of State-ma.naged 
!'IIi1WIIVR, sending ('opieR to the Agent'A of the Compnny-mRn.e.ged Railways 
with the request that. they would obtuin for us the views of their Boards 
of Directors on t.he adoption of It scheme on similar lines on their own, 

~ l e . Our letter ra.n RIO follows: 

"TIl«' Railway Roard hIIve under consideration thl' replacl'ment of the Fine Fund. 
of State·mRfll\ged RBilwRYM hy Stllff HellPfit FundI! which would ablO1'b t.he BRseta anef' 
income of the p"esent Fine Funds and he adminietered by a Committee on which the, 
val,lous CIArlfleli of staff would he l'epresented. 

The Fine FUf,d' in the past hall formed a valuable source from which it has ,hMn 
poiiIIible fOI' Agents to give asaiatance to the 8taft for the improvement of facilities for 
recreation and amusement, for educational pUrpOlle8 and the maintenance of Ichools, al 
well as a88istance in CRses of I'IXceptional hardllhip for which no provieion eleiAI for 
relit'f under the ordinary financiRI 1'I11e8. 'rhe infliction of finel &II • punishment haa, 
come t.o be e n ~e l R3 a practice to be discouraged. The inoome froJ1l this source ia 
therefOl'e diminishing, I1nd will, it is hoped, continue to diminish. On the otber band, 
the ohjects which mi;(ht, Ruitahly ~ Ri4!Iist.ed frolll. the Fine Funda, tend to increaslJ. 
Consequently, there ill ,naturally a rflluctance tn incur freah liabilitit's, somo of w.hich 
might possibly hecome permanently recurring liabilities, againRt a fu'nd to' which the 
oontributions Rre uncertain. To overcome this, it, is intended that the new Staff Benefit 
Funds should 'receive annually from Revenue B oontribution which will enaure • 
stabilised, 8nnual ,iRcome and 10 enable the funds availahle to be utilised to the beat. 
advantage. The Ra:i1way Board suggeRt tentatively that the contribution from Revenue 
Nhuuld he Re. 1 per head of all fltdf (except gazetted ofllcers) on the book. of the 
nil way on the 31st March of th", previous year 1esa the amounts realised during the 
pl'evious :veal' from otber sources of ill!lOme which are at present, credited to the exiating 
Fino Funds. .  .  . .. 

That is to say, we propose to, make up .the income of the Fine F\lnds to a 
sum equivalent to Be. 1 per head of the ,taft which will benefit from those 
funds, 

Sir VtctorS&IIOOD (Born bay Millowners' Association : Indian Com. 
marct)): How much does tha.t coma to? ' 

IIr. A. A. L. Par8ODl: That will be aboutRs. 8 lakhs, I expect, I 
cannot at present give an accurate estimate. 

Pandit lIada.n Koha.n J[&lavlJa (Allaha.bad and Jhansi Divisions: Non-
Muhflmmndan Rural): What is the tota.l amount in the Fund now? 

JIr. A.  A. L. P&rIODI: I am amid I have not got the figures hen. 
When We examined the questioJ!l. a couple of ye8.1'8 ago, we found that it 
was rather large on ODe or Vwo Railways, •  .  ,  .  . 

JIr. Vldya Sagar Pandya ( ~  Indian Commerce): I would like 
to know how it is invested. 

Mr. A. A.. L. PanODS: May, I o.n.swer one question at a time? We 
,asked the Agents therefore to take steps to see, where the ba1a.nces were 
large, whether they could not immediately be applied to purposes for the 
benefit of their staff. As regards investment of the Fund. I am afraid I 
can,not say; presumably the hn.lancefl are invested in Government securities. 
To continue the letter: 
"An essential feMure of t,hp now Staff Bene6t 'Funds ill that moo!!.s mould be 

provided for aS8ocillotintt with their management f,be !daft for whORe benefit they are 
bllin, created. In the draft model rnles which are attached, it ill auggeltell that thi. 
representation might be obtained by the nomination by the Agt'nt of'. Committee of 
mMingement, n~ n~ of eme g .. ni"r officer as Chairman and five membel'fl reprll.en6inr 
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various branche. of thl' subordinat .. t'slAlhlishment.. The mallliel' itl which this repre-
'!;entation can best he obt,ained mllY, howenl', diffsi' OD diffel'ent l'ailwaYII, lind your 
reoommendationa 811 to the arl'811jJt'l1Ient for tbe RlllIIlIgement. of Stnff Benefit Fllnds 
which you considt'\' most suitable fo\" your ~ 8l  art' invited." 

Then we go on to deal with the draft model rules, explaining t,hat rule 
: 8 defines the objects on which it is suggested that exp<'nditure from the 
Stn.ft' Benefit Funds should be permissible. I Oln quite willing to read the 
reRt of this letter, bub there is nothing else of much importance in it; and 
I do not think I need trouble the House with all the draft rules Ilt present. 
"One provision lays down that the Committee, with one senior officer and 
5 or 6 memben of the statl for the management of the Fund, will receive 
tlw balances of the Funds at present, in ('xish'n('e and cert,nill other souree8 
of income thafj I have mentioned. It is laid down definitely that M part 
·()f the fund should be used for the direct bonefit of Rny gazetted officer. 
The objects on which the new Staff BE'ne.fit Fund will be expended are: 
"(i) schoo" and education of t,he ataff;" 

,(1 shall have to SRY It word or two nhout this ,Inter on.) 
"(ii) in,emutes and othel' fOl'mB of recreation and amusement fOl' the staff; 
'(iii) schemes 101' aickneas or maternit,y benefits, etc., for tJU) familiel of the ataff; 

(iv) relief of eli .... ". amongBt the members or ex-memberB of the lItaif or th.ir 
familiea not provided fUl' under the rt·gulatiollB ill force 011 the railway; and 

(v) any other ohject, for the henefit ,of the Bta.fi which the Agent, with the approval 
"1.lf the Railway Board 01' the Jlotord of Dirl!<'torll, mny direct." 

'The other rules are mere ma.tters of dcluil, nnd I do no(, think I need 
Wouble the House with them. With regard to the first item, namely, 
'schools and eduoation of the statl, I want to make it clear that this is not 
InCllnt in any way to affect the proposals for future Rssistance which ra.il-
ways should give for the educo.1Jion of the children of their employees, 
which, BS the House lm,ows, we have under examina.tion. It is in no wily 
"int.ended t.o reduce the nmount which we should spend directly from revenue 
'on education. But, I\S Members who arc on the Central Advisorv Council 
for Railways know, It port of those proposnls ill that ossisnance should be 
given to individuals on a Jlluticular senle,-HInt, if!, possibly half fees when 
:1\ man's pity is below a certain nmount, two-thirds, when his pay iR below 
'tmother limit, and so on. It if; conceivable that hard ctl.Sesmay nrise in 
which t.hat limit would have to be applied under the rules which· we are 
proposing for the future flSsistQJlce direct from revenue, and in such caaes 
these Stuff Benefit Funds might vcry suitl\hly he used to supplement. that 
, Mllistance. 

I trust I have now given the Honourable Member find tbe House all 
the infonno.tion that they require on this subject. I need only add that 
we intend, if and when we atnrt the Stn,ff Denefit. Funds, to have an annual 
report submitted to us, aM t,here will be no ohjection whniRo(>ver 10 that 
annual rel)Ort being laid before tIle HOURE'. 

Diwa.n Ohama.n Lall (WeRi Jlunjnh: Nnn-;Uuhnmmadun): I tnke this 
'opportunity of (longratulai ing the Honourable Member for hllving accepted 
the fmggestion mode hv Ill.V Honourahle friend, Mr. Joshi, in regard to the 
l1dminisl rntinn of the Fine FundR.There are just one or two (')hservations 
t,hnt 1 should like to make. I take it from the stntement maae by Mr. 
' 'n n~ t hl\t the ohjects on wltic:h this Fund is in fnhlre goin,q to he' flpent 
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:-nrc education, recreation, sickness nnd maternity, distress and any other 
ilaudable object t,hnt may ,come within the purview of the eommittee that 
administers it. Now, e~ is one thing that, I would like the Honourable 
M:embet· t,o remember when ~ does proceed with the scheme. At the 
present moment our chid objection has ~en that the major portion of 
the income derived from fines has been spent; on recreation and education, 
not necessarily of the subordinate staff, but of people who belong to the 
bjgher services. It has been our demand, year after year, that the educa-
tional facilities provided out of this fund should be provided for the sub-
"Ordinate staff. My main object in saying this is that this Fund is usually 
colleoted from fines levied upon the subordinate staff, and if that is so, 
whatever money is spent out of this Fund, should be spent for the benefit 
-of this particular class of workers. The second point I n ~  to mention 
was this. The Honourable Member said thnt there will be representatives 
·chosen to administer this Fund from nmong those for whose benefit this 
}t'und is to be utilised. We know that the Fund at present is being 
utilised in n. ]Rrge measure for the benefit of the gazetted officers 

:Ill. A. A. L. PIIIODI: No, Sir. The present Fines Fund is used en-
t.irely for the subordinate staff. 

Dl"an OhamlD JAU: 1\1 ay I nsk since when thiR has been so? 

JIr. A.. A. L. P&noDI: I do not recollect any case, that has come to 
-my knowledge since I had been connected with the Railway Board, in 
which flne funds have been used for the benefit of any gazetted officer, 
-(lxcept, I think, in one instance, when temporarily they were so used for_ 
·one officer and the Hail way Board immediotely e ~ e  the orders. 

biwan OhIJnan L&l1: I am very glad to hear that. My Honourable 
friend will be8r me out, when I say that we did raise complaints on the floor 
of this House that a portion of this Fund had actually been uSE!d for the 
PW'pOSElS of the Durt Institute at Lahore. Be tbat as it may, the point 
that Mr. Kunznl waR wanting to make wos this. As this Fund was being 
raised from the .Indian subordinnte staff, it should be used for the Indian 
'subordinate staff. I hope the Honourable 'Member will realise that there 
was n (~ l  in thill, when he said: "The staff for whose benefit tIle Fund 
is ubilised" I tuke it, it must. be the repreflentativtls of the people from 
whom the fines nre levicd-whether they are Indinnl'l or Anglo-Indians I 
-do not mind. If this Fin(l !o'und is drawn from a. particular class, I submit 
it is their right to hllve their represent.ntives on this Board to administer 
the Fund. 
The next, point hm; nlrcady been met. by Mr. Pnrsons, when he said 

that this }'und is not being utilised for thEl, gazetted officers. I submit 
that, instead of sU;\"ing that no po.rt of the Fund will be used directly for 
t.he henefit ofgnY-ctte'!i mficerR, the word "indirect.ly" ma.y al!l() be there. 
Pnder no ('ircllrtlRtimccR Rhould nny port.ion of this Fund he utilised for 
nny purpORt> ('onner1-ed witll gnzctted officers. I ngnin talce the oppor-
ll l ~  of congratulating the Hailway Department on having Llccepted the 
Rehcme put; forwnrd hy Mr. Joshi, Rnd I llope that in future the adminis-
trnt.ion of thi!! fund will he n sntisfactory ndminil'ltrntion in the interests 
-of 1ihe Rubordinnte ('Ins!!, who are t.lle pr1'Sons from ",110m t.hiF! Fund ~ 

uRunlly collected. 

PaDdlt Kirday Kath KUDln: I nRk for leAve, Rir, to withdrnw this 
.mncndment.. 
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1Ir. Prllident: Is it the pleasure of the House that this amendment b& 
withdrawn? .' 

The amendmen.t was, by leave of the Assembly, withdrawn. 

P'UTcha8e 01 StoTes. 
PaIldlt :R1rday Xa.th 1t1Ulllu: I move: 

"That the Demand under the head 'R&ilwily Board' I.e rtlCiwed l,y &. 10.000." 

'l'here are few questions which ha.ve interested this House more ,tb&D. the-
question of :purch.ase of stores. ~e. l  rate this subject has oome up-
every year in tlu!\ House since 1927. I doubt ,whether any new argu-. 
~en  . enn be used to' press on Government the importance of making 
purchases for rtlilwll.Ys through the Stores Department. '1'he weight of the, 
old arguments has, not diminished, but I do not prpposc on this occ.ion to-
go through all the arguments that I used in 1927 and:t928. My Honour-
nble friend Sir George Rainy, in replying to the debate last 'yeai',said 
that he ttdhered to the previous decision of the Lioverniuent that the 
ln ~' Stores Depart-ment, would he. an unsuit!,ble agency for the J '~ e 

of l ll ~ stores. Unfortunately, situa.ted as we are, we catinot compel 
Government to be reasonable. All that we CRII do is to pres" OUl' argu-
lTIent aguip and again UpOD them, ,nnd this time I propose ~  brillg fom'ard 
certain points iIi connection with the practice obs('rved boY the railways 
regarding the p\ll'chase of certain arti(l\es whieh T'h"Hl'Vl' will !;UPI'Ol't our 
contention. I know that in' the ,ear 1927-28, as the UailwB,): Admiws-
tmtion Ueport SIlYS, improved arrangements were made wit,h regard to the-
purchase of storeR. The po!llition 01 the Controller of Stores has been 
raised, and in order that he might be able to purchatle suit,able store. a 
proportion of the officers who will serve under him RJ:e to P0888Ss teohrucal 
engineering qualifications. But our main ~ n e still remains, n el ~ 

that every railway purchases its stores separately. There are oertain 
matters in which Government themselves have felt the need of centralis-
ing the arrangements for the purchase of certain articles needed by rail-
Wavs. I will first refer to the Timber Pool Committee. Government 
themselves have realised tha,t it would be uneconomical to let every rail-· 
way purchase its Own 'stores. They have therefore placed this matter 
under the direct.ion of the Railway Board, so that purchases might be made 
for all State-worked railways by a single agency. This shows that they 
themselves recognise the benefit, if not ofeBeoting their purchase through 
the Indian Stores Department, at any rate of centralising the arrangements 
for making these purchases. 'l'hen again Government have recently estab-
lished a Stores Standardisation Committee. They appointed an offioer to 
consider the distrihuHon Bnd custody of stores on ~ Stl.\te-worked rail-
ways and to make recommendations for' modification of procedure and 
methods. I do not know what exactly the recommendations of this officer 
were, but I unde1'8tnnd that they have been accepted in the main. Now, 
the advantages of standardisation are obvious, at nny rate so far as economy 
is concerned. It will be more economical to purchase 8 small number of 
articles, in large quantities, than a large numher of articles, the quantity 
of which, taken individuAlly, is small. Here there are two instances in 
which Gov,ernment have shown, by their own action, that they appreciate 
the advantages of centralisation. Why should not then their practice go 
further and why should they not make use of the Storea Purchase Depart-
ment which, wben· originally established, WaR illtended to· suppty the 



needs not merely of the minor departments but also of thet Railwa1.anCl 
Army Departments? My Honourable friend, Sir George Rainy, tried to 
diversify his argument last year bys8ying that if, as desired by this 
House, Q section. for the purchase of railway stores was attached to th, 
Indian Stores Department, it would be so'large as to overshadow the rest 
of ~ Department. Now, if the Army and Railway Departments make 
the largest purch8.llers, it is obvious that those sections of the Indian 
Stores Department which deal with these Departments will dominate the 
ot,her departments, but I do not see that this is any disadvantage at all. 
The Stores Purchase Department was intended, olier all, to effect pur-
chases on a large Bcale. Go:vernment have repeatedly asserted, in support 
of their present, attitude, that, in view of the responsibility of every Agent 
for the economical administration of his railway, it is desirable, thatl he 
should be left the fullest freedom in regard to the purchase of stores. ItI 
haR heen used on previous occasions and has been frequently replied to, 
but even at the cost of repetition, I think it would be desirable to-!l8ply to 
tliis argument once more. 

n the railways were administered by a private agency, I am 'doubtful 
whether the procedure now adopted by Government would ~n  itself 
to the controlling agency. Whatever the responsibility' of the Agents 
mighll be, I am sure that the proprietary body would not lE)"vea free hand 
to the Agents in this matter, but would see that arrangeme'lits were' adopt-
E'.d for the purchase of similar articles on all railways, which would enable 
these purchases to be effected most expeditiously and economico.lly. I 
am sure, Sir, that, if there were five or six mills owned by 0. single pro-
prietary body, the manager of each mill would not be allowed to make his 
purchases in such manner B8 he liked. We have here e ~en e  of 
business interests, Bnd I am sure that they do not allow their individual 
managers to prooe'oo in the way that commendA itAelf to t,hem in regard 
to this highly important question. Here the RailWAY Board is in the 
position ,of t,he proprietary agency, It controls an the, State-worked rail-
ways. Why then should it, in a e ll l~ of such enonnous importance, 
leave frP.edom to individual railwavs, It seems to me, Sir, that it is not 
merely highly dpsinthle that e~ sh'ollld be centralised aITangementA for 
the purchMe of rniJwAV storeR, hut that it is I1hsolutely necessal'V, hoth 
in t,he intP.1'8stA of eeOJiomy Rnd the en(louragement of 'the URe of indige-
nOUR arliclflR thnt the procedure I am recommending should be adopted. 
It ill possible that Government, while agreeing to lIome central arrange-

ment for the purohnae of J'ItilWAY stores, might Ati11 objeot, to making use 
of the Indian Stores Department, The Indin.rl StoreR Department has 
been in existence for 9. number of yeQl'8. It haR got a cel'tain atmosphere 
and i;Taditions. Because it charges feAR to certain depnrtments. it has to 
justify its existence and to show that it works in the mOllt economical 
wny. I submit, therefore, that, if it is the object of the Government to 
ItChfeve the purposeA for which th'A Tndiltn Stores Department has bean 
established, that not only should railway requirements, a..CJ far as possible, 
be purchased through a single agency, hut that that agency should be the 
IndIan Stores Department. 

I hope my ~ 8. le friend Sir Ge~e Rainy win not stick to his pre-
vious n e ~ n n  attitude ~  contend himself b:v telling this House that 
Government are not llOing to make It change in thefr procedure. He 
reaUses, as shown by hts attitude towards the previous (luts, th'at times 
IU'e fallt ohtlngipg, !loTI" tlt,.t Government, wlURC'Ter It II bIDer inclinations 

~ 
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Q1"f be, must . bo,," to the rep1'e8entatives of ,this House. I un lure De 
wit: remem,pe.r that the subjeot has interested, n e~l  non-offioial 
Memb&r& on this side of the Bous8j but also non-offioial EUl'Qpea.n Mem-
bQra' 'n~n  the la.st two years a proposal ·of the kind I have put for-
wild .has had theu-entire S\lpport and been, carried by this House with 
tlWr' hearty cOllourrence. 

'~ '''1l&Jra,aUla Dill (Orissa Division: Non-Muhammadan): Sir, I 
truat l'mJloY be allowed to spenk on this motion, as I have got a similar 
&tnellmnent 1't!garding capital punishment of the Railway Board .  .  .  .  . 

lIr. I PNIIIiIat: Regarding capital punishment of the Railway Board l' 
(Laughter.) 

, ...... I'B!!fthMtIla, DaI: I am lOrry, Sir,oapital expenditure is what I 
mean. It is akin to this store purchase, on whieb has been moved the 
SlPenclmeJlt by Pandit Hirday Nath ,Ku.ozru. ' 

». I'HIIdat: What number is your amendment l' 
~  lnlabDUla DaB: No. 28, Sir. 

·WJ. J'reI1dlDt; That is the same th'ing, isn't it?· 

'PlD4it .UabDUla Du: Akin, yes, praotically the same. 

~. ~' l  The Honourable Member may speak on tb:is amend-
tnent. 

I'aDcUt 'lIJlakanthaDh: My Honourable ~ en  Pandit 'Kilday Nath 
Kunzpu,"hes l'tlferred to the intemal administration:of the Stores Depart-
ment, but a.s stores purchase is intimately connected with capital expendi-
-ture, I shall speak on that aspect of the question: alone. 

I referred, during the eourse of my general disc\llisioD, to this subject 
a.t .some length, and there 1 quoted fRats· and figures from it.ems of stores 
purchase to Qstablishtbat this capital expenditure of the Ru,ilway Board 
practicaUy means gradually inorell.llillg the purchasc of stores in England 
Bnd other oountries, I\nd graduR.lly reduoing the same or keeping it station· 
at:y in India, aIlli 88 the Indian Stores Purchase Department, have got to 
purchBBe various articles, Ruch as fuel, timber, lime, sand, ballast and a.ll 
t,hat .sort of thing, which oount .for 8S much, as l n ~ much more than 
.l ~  the fifteen erores and odd .~ we ba.ve spent on indigenous a.r.ticlell 
in 1927-28, the policy underlying .their, aotion therefore seems to be that 
our Railway Board is bent upon giving substantial encouragement to in-
dustries outside India, encouragement perhaps in qua.rt$'8 where it is to 
the interest of some people whose claims cannot bp. overlooked. It was 
probably to aftord this encouragement that the 5-year Railway deulop-
ment ~ e was l ~ e  side by Ride wit,h the sepa.ratiQn of Rail-
wa.yfrom ~ne l finances. 

In ~  OQDneotien 1-may ~e flUll the Imperial Economic Confereaoe 
.,-eediegs a pauagraph, wllich.',tbough it WrH qaoted-in this Bouse 1JOmt\ 
tere& ~ ago, 'ma, perhapl e 8~ n . 
. ' , 
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Our Honourable friend Sir George Ra.iny's pt"edeeeBsor, no attended 
that -Conferenoe on behaH of India, said partioularly with rep,rd to stores 
purchase as well as to the new development soheme: 
"Large suma have been IMit aBide for the rehabilitation of ber (India'e) railway .... 

I hope that we 'may be able to· embark on lOme new construction. On railway DUllt.erial 
alone we lpent laat year, alDlOlt entirely in thia country, more than 8. miHioDI 8terlin;" 
Other development schemM are ill contemplation, and in one way and anoth6r ~e 
GovernU1ent estimate that something lib 7tr millions sterling will be spent on iJnpoH.ed 
starN during the next five yftrs for the railways and other developmat achetnea. 
AI in the put, 110 ill the future, I bave no doubt that, the Ikill and enter"rile of the 
Br.iGilh manufacturers will 188 to it that the vast bulk, of their moneys (IndIan Railway 
moneys) will be spent in this country." 

In another place he said in the sa.lne oonnection: 
"The Governme.ot of India were required by rule to buy their ililported ltor •• 

through their Store. Department ill London, which was under the OOlltrolof tLe iriSh 
Commissioner for India. 'The Hi.gh CommiMio'ner' had to accept the lowest ritilfaet,ijio1 
tender; not nec'Sllarily the cbeapest, for he has been ,given a wide laMt.ud. for at .. 
tioll. " 

" Not necessarily the cheapest" haa ita own Rignifioaace, and 1. do BOt 
know. there ma.y be many t.hings underlyi»g such a latitude for aeleotiGJ1, 
Later on it is sud! 
"The practical relult hal ~ n that between 9(} and 95 per cent. of 'he V&{ue of 

pllrchuee-Iirade 'Irroath-t.he HiWh Cl9mmiuiOftv durin, • paR 1-hlld .beea a._eel 
in England ou. article. prvduO!ld by; Briti.b manufactur:erB." 

Sir, this explains the policy of stores purchase and this exempli8eB the 
gradual increase of capital e.xpenditure outside India year by yeflll foz ... 
least the last three years, for in India it has come down from 16·48 ~l'e  

in 1926-2'1, to 15'15 c1'Ol'eS' in 19Q7-28,. whereas in Englud it h&a goo. up. 
during ~' same periOd, from about 12 crorea' oad to lQ 'c!'Ol'8S 04d( &8 ill, 
clear' frtmr the Reports 1ilf ;the Raitwa.y Boezd for ~ n e two years'. I, quo1le 
simply from the oolumns of store.s pUl'Chase. 

When . thete was 0. difticll1'ty in supplying work to l't\bourel'iJ engaged. ilf 
E"nglish industries, thei'e' was· thi'B el ~en  Pia'ft 'Of ~ .  

finance ftom' genel'al fina11'C'e. The schen'l:e of separation appea.ed qeiW " 
nice arr.mgement,  even to the Indian Membeta of this, Jilouae, "'0'" 
ways expect to deri've their initiation from the experienced Benelies 0'Ve'i 
there, and: many of os are sWl!' p'er'haps eti'&m'ourild, 6'f. if and 8'e'taalfy tbkdI 
that we have fouftd somethibg very wise in it. Was it noti, I 'l ~ 

some scheme put forward fol' ~ .1' n  the railway pureli9ftetl iIft ~l ~ 

from Home chil.l'g\;!s, the entire arnount of which. Engli'&h· plWGh68811' fOr 
rail*ays n l ~  would otherwise ~e 88 8; single vis!b'le' lump in' .. 
budget as it was. Bu.t the sepa:ration ~ a particuISrMTB,mI6!e. Ba .. 
opened up na nn e l~ back door to introduce oertain Herne ollatiPa 
which would go unscrutiniAed to the benefit of the Home induatl'1. 

'lllien, again, my lIonourable friend Pandit lfuday ~ atL., ~  6 ~ 8 
that the ~en l ~ . of, purchase ~n the polic'y of . . ~ . ~~ ~' i* 
a OUl!Se. He mys It should be centralised. but e ~ .llil the tendenoy fc) 
centralisation?" Now, t?is capital. e ~en e on . l~~ ~ is, n e~ ~~ 
pendeni on·tae promotIOn of Indulo.I). md;ustry, for ~ Jl  1~ 1~ n ~ ,R ~.~ 
thing. The Railwa.y system itself ought to be a national, n ' ~ ' l1  
our Government. been a national Govemment,-and, the promotion Of om 
indigenous Indian, industry even now depends very much on till. 
stores pUl'Chase policy e l ~  to ~  end. Ind9tr;r has al Very 
close conneotion with labour. tt is the counterpal'f'of e l. ' '~ 
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which is oroppiug up ever,}' UB,)'. If ,you look t.o help labour, 'you Plust. 
~l VtJ ~ll . . Il. reWiUlltAble tilltU't: u1 t.!le pI'olitll; U :too ~ll~ u1 pruut.s, ,) uU 
l.J,\.U&t CllCO'W'lAge Il.nCl SLl'CngLllt:n UlUUJ:iLr:t. 'l'J.lus ,you l ~ }JrullloLc lUUUti· 
Tit,}' betore you can lIU,tllil,y lll.oour. J .~  l .~e lJoI Il.not.J.l& uoctlutraUSu.lilUn 
u,lIl1empted llel'tl lio irUSlinne 'aU our pIOUS expectations. LQbOur 12 1Iew.g 
seplil'lI.t.ed frOUl inuustry. Uur iionouratde irlend l::Ilt George ii.luny, 111<(:) 
1W; preueCf*IiOl', tilt lillarles llllles, will perllu.ps J.lellcefort.ll cXCiUSIVe!,}' 
look. to ~ !iome lDClustr,Y a.nd the purchase 01 t.he J:iigh liomnuijjjlOntll' 
not lD the cheapest, but in ~ most convenient market. 1 need not explam 
tJle standard 01 conVenlCllCtl here. Labour In railways is going to be bkeWlSe 
exoluslvely entrusted in the hands of a new Member on the itailwlI,.y Board. 
'l~  Member wilJ be an Anglo·lndian, lndian, or ..bluropean-l do not 
mmd or care. who he is· But t.he fact remains that if you WQ.Dt to repre· 
sent some gmmwcWil of lll.bour, if you want t.o look W labour interests ill 
india., that qucstion will go to that. gentlcruan who is in charge of it., 
'rh6 little oh&nce that there was of .the repreaentat.ives of the Indiau ~  
payw' att.emptiJig for the promotion of lnwa.u indwM,Y lihrough pleasure 
of labour dtIW&llds a.nd thus by directing capital expenditure, is all gone, 
tll1d with tLat labolLr too is doomed. Thus our en ~ n ilt baing clivt:rL· 
edfrom time to time 811e ~ there is any little chance or occasion of 
our ~n .e n  into the very secret preserves of the Government. 

I should not make my speech very long for 1 ~ e already dwelt at 
great length upon this self-same subject, though then. I disouseed only the 
uconomic aspect of it. so fa.r 1108 our indigenous industry is concerned. e ~  

~  Honourable friend Sir George Rainy had not the tiJJle nor the inclination 
to look into my analysis of stores purchase the other day. I hope he will 
look into it and investigate the matter very oarefully. 1 also hinted there 

~  his colleague, m'y Honourable friend Sir Bhupencir& Nath Mika, the 
¥ember in charge of lDdustries. has got a good deal to do in that matter. 
In . Ulat connection decentraliaation of industry and railways will not do. 
Our Honourable friend ia responsible for the national industry I at least 1 
may e4W.l it Indian indul!try for the present. I have not ~ heart to call 
it Jlational. because, as you have just now heard from my Honourable 
friendl this Government which. runs our railw8tys is not just and reasonable. 
It is not responsible either. So, be it national industr'y or Indian indua· 
try, my HonoUl'llhle friend for the Industries has certain duties to dis· 
charge there, and he must be very intima.tely watchfully looking ,into the 
eutire ·pol,ioy of the stores purchase of our railways. I should. also expect 
~  henceforth this matter would be investigated thoroughly and in the 
Repent of the Railway Board a distinct chapte; should be devoted ~ 

us a complete analysis of the purchases in India and in England. and out· 
side with a vi,ew to explain in what way and by what e~n  and with 
what amount of sacrifice, if any. impetus and encouragement have ee~ 

,.fforded to Indian industry and what actua.l progress Indian industry has 
made in· conflequence of such impetus or encouragement. At a glanoe one 
()ught to know from the Railway Report, how far Indian ind)lstry il ~e n  

promoted year. after year under the. nunit)g Qare of railway ~ ~. 
In short all this information of vital economic n~e in detail shOUld 
be given in ,th"t Report. . '.' ,' .. , 

' .. Our attentioo. fa, moreover, expected to be ,diverted ro ra1iea8nd fares, 
.m-eoities to 'passengers, or to the grievance that some railway.lnspe.et01'8 are 

~ n  to their dutIes at the ROW1'ah station and 80 on, Theae are 
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all very little things after all. Such things might crop up aven UDder a 
national Government,  and they might be remeQi.ed frow. till1e to tUne in 
the usual ,way. We should not be expeoted to be absolutely absorbed iIi 
these thiriga, 'with the result that the main object,so to say, of our railway 
business is left out of sight. Even aU posslble convenience to the tax-
payer should not be purchased so dearly in this fashion. With these few 
words; I support the lllOtion of my Honourable friend Pandit Hirday Nath 
Kunzru.· . 

, '!'he Honourable Sir. Gior,e RaiDy: I have l en~ with, grellot attention, 
Mr. President, to the speech of mj friend the Honourable the Mover of this 
motion. Apparently he found lit), not quite reasonable last year, and I &w 

~  he will not find me over-reusonable this year, for I am still unconvert-
ed' as to the. practicability and the advisability of handing over thtl whole 
of the purchase of stores for the India.1l Railways to the Indian Storea 
Department. It is not that thtl Railway Board or the Railway Depart-
ment of, the Government of India are in any way averse to extending the 
use they make' of the Indian Stores Department, because we recognise 
that, in the case of a large n ~ of articles, it may be the most economical 
policy in every way if we get our supplies through the agency of that De-
partment.· I have got here a list which oontains some thirty to forty 
articles, about which we ~  instructions recently to all the State-
managed railways, that they should obtain these sOOras through the lQdian 
Stores Department. It includes certain materials for ciothins, portland 
cement, a large range of oil products, turpentine; asphalt, grease, paints 
and a. cousiderable numbor of electric fittings. It is a Jong list a.nd I will 
not attempt an e . ~ enumeration; That is what we have dODe. 
But to hand over to the Indian Stores Department the purchase of all 
the stores required by the railways in India.is a totally different matter. 
When I argued the case last year, one of the arguments I ~ was that 
this would mean the elltablishment of a very large central office; and since 
the purchases for the railways are a great deal larger than those for all the 
other departments put together, I expressed an apprehension that the 
railways might swallow up the Indian Stores Department. I am lure that 
apprehension will be shared equally by Members on the other side when 
they realise that it might lead to a demand from the Government for the 
addition of another Member to the Railway Board to look. after stores. 
(Laughter.) No doubt my Honourable friend will take that very aeriously 
into consideration before he urges his point further. 

Last year I said that complete. centralisation in the purchase of stores 
was undesirable; and my Honourable ,friend Pandit Hirday Nath Kunzru 
has pointed out that nevertheless we have recently centralised our timber 
purchllolle to 'IIorne extent. He also pointed out that we }lad a committee 
which was studying the question of the. standardisation of. stores, and 
obviouaIy When' we have· sta.ndardistid the ~ e  to be used, it will be muoh 
e88ier to oentralise purchases. He was quite entitled to use these argu-
ments on his own side,'and where we differ is that while he thinks that all 
stores should be purchased centrally, I think that a large number of stores 
should be purchased locally, I ~ convinced of ~  aI;ld I doubt very !!Iuch 
wllether the time will ever come "hen, for'sueh a "large organiSation 
AS the Indian railways, it would be economical or desirable to ~ e all 
the stores from one centre. Meantime, e~  ohangethat wtll ~e  into 
force before very long is the introduction of the system of purChase by 
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rupee tenders. The introduction of that system will keep our hand$ full 
for. some time to come, and I should imagine that, quite apart flom' rail· 
way demands, it will throw a very considerable burden upon the Indian 
Stores Department. In e ~ circumstances, it is far better. for the 
e en~ e e  I am right or whether my friend the ~ ~ is riibt-

to moV'e step by step. Where We see our way clearly"and are satisfied that 
we can secure advantages for our railways by using. the agency of the Indian 
Stores Dppartment,' let U$ add t() the Jist of articles which we purch&lle 
that way. We caonot ssy what the end will be-it may be that it will end iii 
what my Hbnourable friend desires, or it may be that 1 shall prove to be 
right," and that we, cannot get complete centralization. In a.ny case I am 
s'atisfled' that it is not ~ le to make any very radical change at 
~en  . 

. 'r' have listened also with great interest to what my friend Pandit 
l~ n  Das had to: say on the subject of stores purch&lle. I am not 
sure that I ~ e e  what exactly the figures were which he quoted as re-
gards the purchuse of ~  in Great Britain. 

P&I¥llt . l . ~  n.&: I quoted it from the report just published for 
~ 28.  

__ BoDCMlRble Itr Georg. lWIlf: The Railway Administration Report? 
Pandit .UIk&!Itha DU: Yes, 

'lb., 1I0118U1able SiJ Georp BUnf: I am much indebted to him for 
letting me know ,thaAi. I ~ while he W&II speakill8, to verify the figures 
firom, tbeBeport, hut failed to do 110. What I should like to SQy is that 
as long ago as 1921 or 1~.l2  we give the High Commissioner perfectly 
e.ieit, instructiOJlS-havmg regard purely to the interests of India--about 
tbe.pUf.!ehase8 for India in Europe, that he was to purchase where he 
eould . get the articles of the required quality tIM! cbea.pest. Ourilletrue· 
tiooatbeD weN perfectly explicit, and they have not been modi,6ed, and 
l;have,tIOdolibttlM High Commissioner is guided by them. But 86 my 
Honourable' fri80d' seems to think that we have been diminishing the-pur-
'nhases weare making in Inciia, I would like to give him ~ figures that I 
bave before me here. . The stores that were purch&sed in India by all 
railwaY' excluding ooke, lime, briokt, eta., amounted to 

Rs. 18'8 crores in the year 1925-26, 

RIB. 16'2 crOt'eB in the year 1926-27, and 

Rs. 17'8 crores in the y'ear 1927-28. 

It, .iIl be aeen that the ~ 8e  have been going up steadily from year 
m yeArt &no 1 have no dooM! t.hat process will continue. We are very far 
frOm mdilM'ent to this questj(!)D of aiding Indian industries tbroagh the 

~ 88e of «tores,. lind it illl a. matter that comas up to the nOM of 
Membel'lf of the Gm-emmerrt .n Bnd again throughout the ye._ If 
my ' n~le fmnd . 

~ Bil4aY,X'-. E1IM1'1l: May 1 interrupt the ltooourable. Mem-
: ber 2 I. do Bet. quite undenta.nd the' figures given by him? bid he say 
~  iaioigeDOUtlarticlea to ~ v&lUQ of over Rs. 17 croNa were purchtl.l 
.triDe"t the· yeu ~26  
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"The Honourable Sir GlOrle BaIDJ: I did not say 'indigenous' attiales ; 
bub what I· said was that it was the value of stores pmehued· in India. 

PUldlt Birda, Xath J[UDIlU: Including imported articles? 

. The JlCIIlOIIr&I!Jle Sir George BalDy: I imagine that that :figure includes 
the imported ~ e  purchased in India. 

P.auit Hilda, B'ath Jtu.uru: l.'hon the total figure should. be Us. 22 
crc,rC!8 as given in the Railway Administraitiori Ueport. 

The Honourable Sir CleorpB&lDy: I do not think .80, Sir. I gave 
lost yoar in my speech the figure of Its. 22 crores, but that incl,uded the 
cost of the stores "imported direct"-I om quoting from my own speech 
6f last yeln". Howovor, all that I wished to illustrate was that the extent 
of our purchases in India. has lwonsteadily increasing. My Honourable 

friend Pandit Nilo.kant.ha DIlS, I think, wished tha.t we should 4,p.JI. 
give a fuller analysis-I presume in our Administration Report 

~  exactly how our purchases of stores are made under various heads: 
imported articles purchased in India., indigenous stores, imported soores 
purchBfed in Europe and sO on. Well, I will consider that. 

PaacUt .JlakaDtha DII: May I kn,ow, Sir, if iInported stores pUl'Chased 
in India are included in indigenous articles purchased here, I could not 
q u.i.te follow. . 

'1'he ,HoDourable Sir Cleorge BalDy: No, Sir, not in the fi,ures that ore 
in the Administration Report a8 indigenous ·artioles. . That is an un-
ambiguous fi,gure; but they may be inoluded in the figures that I read out 
to the House ~  now. They are certainly not inoluded in tbe. figures 
in 'the Administration Report, where it is definitely said, that these 
!llJ'e indigenous articles. I am quite willing tocODsider the questionwhe. 
ther it would be for the 88sistfl.nce of the Rouse and the .GQVemment to 
give a fuller anaJysis than we give at prescnt of the. stores and the agency 
and the place where we pu.rchase our stores. I would, not like off' hana 
to make any promise on the subject, but I I\1D quito reRd.v t,f) coosider the 
mat1llr. 

I t.hink, Sir, t,hat practically completcR wR'&\' I llR'Ve to 'S80y today. 
I ·regret I am unable to e~  the willhes of the Honourable t.he M6ver, ed I 
am afraid r must still '8011, under his condemnation as not. altogether 
rc·nsonablo. 

'llr. JireBldm: The question is: 

"'Phat the Demand under the head 'Railway Board' W red deed· by R.i. 10,(100." 

Tho moMon was negatived. 

Pilgrim '/.'Tq.ffic . 

. PancUt Blrday .atll Kuura: Sir, l move: 
"That th& DefIland under the head 'Railway Board" ,fMj .. &wed· by B.s. 10,000.0' 

-' Sir, I acknowledge with great pleasure. that the ,method '8IIlployed 'by 
the railways of dealing with pilgrim .~ have improved, canaiOewablyOt 
.late. I had QCC!",iOll t() see for myself the arraa8flmep. made· dOriA@ 
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l Pandit Hirclay N ath ~ n .  

l,heBwwar K1&mbha M.la of 1927 and the solar eclipse at Kurukshetra 
in 1928, n~ I must, in fairness to the Railway Department, bear witness 
to the efficiency of the arrangements made by the railways cbncerned on 
both these occasions. I wish, however," to direct the .. ~ n ~  the 
Itailway Board to the fact that. next year, one of the biggest religious 
fairs of IndiA will be held at Allahabid, namely, the twt'llve-yel1rly Kumbha. 
'P1l8tzengers will pour into AllahahRd from all ~ n l. So far as Hardwar 
and Kurukshetra. were concerned. they were Rerved practically by Clne 
railway line, but in Allahabad Wf' shall have to consider the arrangement!! 
mOde, not merely by the East Indian Ra.ilway. but also by the Great, 
IndilID Peninsula Railway and the Bengal and North Western Railway. I 
havc considersh!c experience of the l.IlTnngements mnde by the railways on 
sllch occasions in the past, and I cannot say that the arrlIDgements made 
ali Allahabad particularly by the Benga.l and North Western R.ailway ~ e 

particularly efficif'nt <luring the last K 1lm bha. I shollldlike to know 
whether Government will bear this point in mind from now and take early 
steps for the co-ordination of methods to be adopted for bringing passen-
gel'8 to Allaha.bad and evacua.ting them. In this oonnection I would ask 
them to consult certain Bocial agencies which have been taking an interest 
in these things for the last· 14 or 15 yea.rs, and T would, .while on this 
,",oint. pa.rticularly mention t.he Be va Samiti of AllRhabArl. If Government 
take the help of these social agencies and invite them to My conlerenccs 
that might be held, I am sure they will gain in the confidence that they 
will inspire and perhaps also by the sound advice that these socin.l sarona 
organisations might be able to give them. 

But there is another subject of even greater importance which I wish to 
draw their attentIon to. During the last solar eclipse fair 'a.t KurukBhetra. 
whUe the railway arrBngGments were e ~ el  effioient, I am sorry to 
say that the Railway Police· did not trea.t the passengers BB it ought to 
have treated them in the rru)wa:\, compound. I am aware, Sir, that nll 
police arrangements, including t·hose made by the Railway Police. are 
uncler the control of the I,ooal Government" but this is not a matter in 
regard to which the Railway Department, can divest themselves of-their 
rel!ponsibility simply by saving that t,he police arrn.ngements have t" }-.(' 
made hy the ]ooal lI.ut.horiflieR. The ilI-t.reatmont to which the pSRReng-em 
'were subjected during thesoJRr eclipse hAIl mflected MV6I'Rely on the rail-
WA:V concemed. People did blame t.hll police for t.be h9",h manner iJ.1 
which they treated passengel'R. but the North WeRtern Railway slso got n 
had name. nod wherever t.he pilgrims went. they complained that. they 
had been ill-treated in the rnilwnv compountl. I do think. Sir, that t.hlFl 
18 1\ me.tter of til'8t-clMs .nn ~. which the Railwl\y Department. IIhould 
tum their afltention to. I am Rure thAt, if they approached the },oelll 
Government in this matter. their represent,ntions would carry fRr ~ e e  

we;gobt thlln those of non-officiR.l Reenciefl. l ~  if the WOl'8t came to the 
wont, I (lltn Bay with sorne confidence that, they could. even on hig ooca-
F1iOnlil. dispense 'alm08t entireh· with t.he a.id of the poUoe and rely.on the 
help of the volunteers fUrilisbeli by reliltble non-official sooial Be'"ncieR. 
Perhaps m:v Honoul"Able friendFl repmsentinq t.hf' Railway Depa.t"f;ment will 
be lIomewha.t startled toO hear thiR. bllt, T speAk from pe1'8onaJ experience. 
T kttClw ,vIIat snlendid work thp, volunte('rs. have been able to do dnring 
·t.he JR8tl0 nr 12 veal'S a.nd to what ext·ent pven thOfle agencies which were 
fnelhled ro hoJ<! &loof from them now WHRt them.. r ~ 1 ~ ~ ~lJl  of 
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the Jkat·IDdian ·B&ilwa.y, that no imporlant ooeeaion pas_ When: they do 
not write to us inviting the. help of our volunteenl aud entnuttiug .t.ORle 
important work to them. However, it is Ilot fil.Y ~. ~~  de-
tuiled suggestions on. this matter, but 1 do request that the tw,? ~ e  
to ',whiCh"l h&\>e drawn attention should be bome in mind and that"· the 
Rail"'., ·Dej)8rtment· should,' for their own sake', try and· see that· railway 
' n e~ al'e' ~ e  ~. burusn beings in ra.ilway compounds. 

Ill. A. A. L. ParlODB: Sir, 1 am very grateful to my HOllourable 
it'iend Mr. Kunzru., for his acknowledgments of what railways have 
Gone to improve·thetr arrangements'at ·these big melas, which play Booh 
.,Il.(1 . .J n~  p8f,i,. in the life of this country. IumalBO g,ateful to 
him for the Buggestions w)hieh he has made ~ e ~  the 
forthcoming Kumbha Meta at Allahabad. We have not been over-
looking the fact that this mela is going to oceur. In fact, the 
railways have already made certain arrangements for it, and I shall 
clertainly pass on to the East Indian Railway, and to the other 
railways tha.t will be concerned, the suggestion tha.t loea.l social agencie& 
should be invited to assist thom-a suggestion whil'h I think will be of 
great benefit to the railways, pllU"ticuJarly if they can concert measures 
with the social agencies, including the Seva Samiti, a good time before-
hand,1IO that every person may know exactly what part he has to play. 
Actu8'lly, in order to dee.! wit,h these hig aggregations of people at the 
melas, w-e have now come to an arrangam.ent by which Sta.te Railways 
draw up together definite programme!> of their mela requirements annually 
and they a.lso send to the Railwa.y Board deta.ils of their arrangements 
for our infonnation, 1i0 that. we can see if we have any further sugges-
tiolls to make. At the moment that applies only to the State-managed 
railways; but my Honourable friend has pointed out that the Bengal and 
North Western Railway is ali;o concerned, and I will see that they are 
brought in in some way, so that, the alTlmgements on one railway may 
not compare unfavourably with those on the other two. Further we 
recently arrBnged--eertainly on State-managed railways and I believe with 
lIome of the Company-managed raihvays too-t,hat when any of these big 
mela. takes place, six weeks or two months before. the ~en  should 
discuss matters with the members of their local Advisory 'Committees, 
tell them what arrangements they are making, and hear what suggestions 
the Committee haa to make, I expect, from the adoption of a p;t'&Ctice 
of this kind. that the Agents will have their attention drawn to various 
details, sma.ll perha.ps but nevertheless worthy of attention, which may 
not oceur to ra.ilwaymen themselves, but which do occur to people who 
are themfO'elves constant, travellers: I Bm afraid I am unable to say much 
on the question of railway police; but, I feel perfectly certain that the 
East Indian Railwav Buthorities will get into mose touch with the Pro-
' n ' ~ Government "on t,hBt mlttter; anod of COU1'8e it if! to the intertll'tfl 
of the East Indian RailwBoY ~  that tra.velle1'8 going to one of 
these pilgrim centres should not come away with Bny ~en e of grievance 
fhl!t-thev have hen hnl'shly trPn.teil, I think I may perhap!l lea\'6 it n~ 
that. I think, Sir, that T have now df'nlt. wit.J, 8·11.t.he point.s raised by my 
Honourable friend. 

PIDCll\ Blrd&y X&\h K1IDI1'1l: I beg lea.ve, Sir, to withdraw my motion . 

• 
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1Ir. PI'IIM.': Is it. the pleasure of the Bouse that the motion be 
withdrawn ? 

AD BiIIlOIIRble Kember: No. 
JIr. PnIkllllt: 1 t.hink the senile of the HouS'e is that. t.he motioD should 

be withc1rawn, and 1 thought the Honourable Member bimaelf W&Dted to 
withdraw it. If any Honourable Member wiahes to divide tile Houae 
on the origiJ1lal motion. I I\m prApared to put the question. (Voioe. oj 
"No, nul") 

'j'he motion was, by leaw of the Assembly. withdrawn. 
The ABBembly then adjoumed till Eleven of the Clock on Tueeclay, the 

26tb February, 1999. 


	002
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078



